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LEGISLATIVE ASSEMBLY.
Monday, 19tk September, 1921.

The Assembly met in the Assembly Chamber at Half Past Ton of the
Clock. The Honourable the President was in the Chair.

MEMBERS SWORN :

Mr, Muhammad Ahsan Khan, M.L.A. (in Urdu).
Mr. Crewe Armand Hamilton Townsend, M.L.A.

QUESTIONS AND ANSWERS.
Procrepings oF Rainway CoMMITTEE.

229. 8ir P. 8. Sivaswamy Aiyer: () Has the attention of the
Government beon drawn to the letter of the Special Correspondent of the
Hindu (Madras) in its issue of the 7th July 1921, containing a report of the
proceedings of the Railway Committee ?

() Isit a fact that the evidence of Sir William Meyer before the
Raflway Committee goes to show that stores were not being purchased for
India in the cheapest market and that the British firms with whom contracts
were placed were, to a certain extent, subsidised at Ind'a’s expense 7

(¢) 1fthe answer to (4) is in the affirmative, will the Government be
leased to state whcther they propose to issue any instructions to the High
ommissioner for India on the subject of ¢ Purchase of Stores’?

Mr. A. C. Chatterjes : The answer to (a) is in the aflirmative.

(6) Ilay on the table a copy of papers received from the High Commis-
sioner, consisting of extracts from a Minute on the subject of the purchase of
stores in England for Indian railways, extracts from Sir William Meyer’s
evidence before the Railway Committee, a note on the procedure of the Stores
Department, and two statements showing (1) cases in which British tenders
have been accepted although lower satisfactory tenders have been received from
foreign firms ; and (2) cases where foreign firms’ tenders have been accepted for
the whole of a contract, or the order divided between British and foreign firms,
where British firms have been given an opportunity to reduce their prices.
These statements are for the period commencing from the 1st October 1920 to
the 8th August 1921. Tt will be secn from these papers that it is true that
in a limited number of cases, such purchases have, for particular reasons, been
made in England, where they could have been made at cheaper rates abroad.
It does not, however, follow that purchases abroad would have been more
economical in the long run,

_With regard to gc) of the Question, the matter will be discussed in con-
nection with the Resolution of Sir Vithaldas Thackersey.

( 381 )
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Eztract from a Minute by Sir W. S. Meyer, dated 8th August 1981.

1. The printed note on the procedure of the Stores Departinent in reapoct of the purchase
of stores for India annexed to this Minute gives o full statement of (#) the manner in which
tenders are invited. and (») the considerations which guide the acceptance of tenders. My
evidence before the Railway Committee, which is attached, affords a commentary on certain
features of the procedure and policy adopted, and it is only necessary for me to supplement it
on points not already made clear or calling for revision.

2. I shall first deal with the question 'of calling for.tenders. Tenders are usually
invited by advertisement when large supplics aro needed and the amount involved is
considerable, e.9., demands for vailway materials such as steol rails, otc. Advertisements are
inserted in important nowspapers and technical journals published in the United Kingdom.
Most important foreign manufacturing firms have agents in this country who keep them
in touch with business openings, and it has not in the past been found necessary to bring our
retiuh-ementn to the apecial notice of forcign firms, unless articles of a special nature obtain-
able only from snch firma are required.  In other cases reconrse is had to  limited” tenders
or to individual firms direct. Paragraphs 2—5 of the printed note explain the proceduro
in calling for tenders.

8. The next point is the policy which has been laid down to control the accerhnco of
tenders. T*may summarise this briefly in a series of propositions explaining later the
considerations which led to the adoption of principles which might be cons’dered likely to
give rise to criticism :

(f) Asa general rule, the lowest satisfactory tender is accepted. The term * satis-
factory ” covers maiters such as quality of article tendered, reliability of
tendering firm, date of promised delivery, ete. This rule is, however, subject to
the following qualifications :— :

(a) In present abnormal circumstances and for the reasons explained in my evic
dence before the Railway Committee, T am willing to accept a satisfactory
British tender in preferenco to a foreign tender when the gap between the
two is not excensive. As & geneml starting point, T have laid down that this
gap should not exceed 10%. But cach case has to come before me.porsonally
on its merits, and while sometimes no preferenco at all may he found neces-
sary, in others there mav be valid reasons for going heyond 10%. In the
caso of the wheels and axles referred to in mv evidence, a preference up to
abont 20% was allowed to a British firm for the apecial reasons there stated.

() Among British tonderers, preference is given toa firm on the King's roll, fe.,
one which has on its staff at least 6 per cent. of disabled ex-sorvice men, over
a non-King's roll firm unless the lattor tenders materially lower or under-
takes to deliver more expeditiously where time is an casontial factor.

(i) When a British and a forgign ‘onder ave cqually satisfactory, the preference is
invarially given to the formenr. .

(5%¢) When a foreign tendor is much below a British tender, the terms of the former
are confidentially communicated to the British firm to enablo it, if possible, to
come down to within a roasonable limit of preference.  The use of this lever has
often resulted in a material reduction of the original British prices.

4, T have explained in iy evidence before the Railway Committee the reasons for the
policy T have adopted which, T again reiterate, has been adopted bv me as only a temporary
measure in view of the present abnormal conditions in the industrial world. When the
Stores Dopartment came under me, T reviewed the position most cavefully, and eario to the
oonclusion that it would not at present be to theiveal ultimate advantageof the Indinn
@overnment to iake into account nothing hovond the pricesat the moment. Having regard
to the Exchange and existing industrial conditions in Germany, for instance,. British firms
would in sundrv eases not he able to compete on cqual terms with German manufaturers, but
thaplacing of all orders’in the cheapest market might, by helping to destroy British industiies,
plaee us.ultimntoly at'the mercy of their foreign competitors. There are other considerations
which sometimes militate againat the acceptance of foreign tenders, e.g., the difficulty involved
in the inspection of foreign materials before they can be passed for shipment, and in any case,
i iory abroad is mare oxpensive than it would be in Englahd and occasiomlly the
difficulty of obtaining delivery ‘within the time specified inthe indent, It must slso be'
emphasised that, in the case of certain classes of material, e.g., Railway wheels, axles, etc.,
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where reliability is a matter of public concern, it is inexpedient to attach too mnch import-
anco to cheapnesn and to overlook tho special reliability of a firm that has beon in the past
trisd and found trustworthy, cven at somno extra cost to publie rovenues.

6. I enclose two statements, one showing the cases in which since 1st October 1020 a
higher British tendcr has been aceopted in pmfcrcnc? to a lower foreign tender, and the other
showing the foreign tenders accepted during this period.

The 8th Auguat 1981, W.8. MEYER.

Eaztracts from Minutes of Evidence given by Sir William Meyer, G.C.LE., K.C.8.T,
before the Itailway Committee.

8190, May I firut nsk you abont some matters that you know of in yom;fpnmt
position P Aa [ underutamiv it, it is your business to be responnible for the purchase of stores,
materials, and so forth, for Government departments gencrally ¥ —Yes.

8101. And that includes the three State Railways P—Yes.

8192, T understand that the (tavernment are sctting up, if they have not already set up,
a c(:l'l'cslIKmdiltg Purchase Department in Indin P The question of the nctual shape in which
it is to be set up and itw seope is still under consideration, but there was a Committee appoints
ed on the subject on which your Secretary, Mr. Ryan, sat.

8198, But the policy of doing it is scttled : iu that right F—1 think you may take it
that that is e,
8194. At present, however, there is not & corresponding department in India with which
you ean dovetnil P—No. _
8106. The function of the High Commissioner will be to get things in England that
could not be got in India; that will be the theory, I take it ¥ —It is ruiher like this. The
Indian Government and the departments determine what things they require in England.
The present policy is that whenever passible they shall purchuso things in Tndin. at, of course,
& reasonable price compared with England. Thoy make up their 1ui1§is as to what they can
purchaso in India, and then they indent for the residue, which is cither sluff which 1s not
procurable in India, or could only be procured at prohibitive exponsy or entirely through the
agoncy of private firms. They do not want to employ middlemen. Inall those cases they
send mo instructions to buy. . _
8106. Who are thoy—scparnte departinents or a stores organization P—No, there is as
et no collective stores orgmnization in India. My orders may come from the Army
rtment of the Government of Indin as regards particular army stores, or possibly, for
the sake of convonience, from the Director General of Ordnance, Similarly, they may come
from the Post Offico as regards Post Offico and Telegraphs, and from the various Public
Works Departments as regards ordinary public works matters, and from the Railway Board,
. usually, as regarde railway purchascs. -
8107, I assume that an urgent order on a mmnnll scalo might come to you directly by
cable from the Agent of the North-Western Railway P—That is s0. On many wmatters
there is direct communication between my Director General of Stores and the local people.

8198. You have to buy engines, rolling-stock, and things of that kind P—Yes,
8199. You have a firm of consulting engineers P—Yes,
8200. Do you make much use of them P—Considerable.

. 8201, They do the inspection for you during construetion, I supposo P—In certain
highly technical matters the consulting cngineers come in, but the Stores Department has
also got its own people to refor to.

8202. The Btores Dopartment has its own rts P—Its own inspecting ex; I
should say, rather than conwulting experts. For a large nuwber of purchases of tively
small tl.: ings md local storcs those experts are quite sufficient. One of the matlers in which the
consulting enginecrs ave uscful is this. Ono of the questions we have to consider at present
is the purchase of stores in Germany, say—if wo can get tho material at a consi erably
cheaper price there. Before wo consider the coms and pros of that, we often refer to the
consulting engineor as to the status of a particular German firm or company that has
taﬁm’ as to the character of tho guods they turn out, and as to the likclihood, where tiwme
is of the essence, of their being turned out promptly,
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8203. Would you trust to your own knowledge as to the status and capacity of a firm
in England P I certainly should not trust to my own individual knowledge, but the Director
General of Storesand the Btores Department have, of course, got very large information.
They have dealt with firms for many years, but if there was any difficulty we would certainly
go to the consulting engineer. .

8200. (Chairman)—I do not know whether you have any views on the question of the
purchase of stores. One of the complaints that was made in India, in somewhsat general
terms as far as I can remember, was that the English companies gave a preferonce to England,
although stuff might be bought cheaper and equally well in America or in Germany, and
that thereby the Indian tax-payer has suffercd. That is the case as stated. Have you an
opinion on that, from your experience P—L eannot say what the compnnies do, but I can tell
you as regards my own department, which includea the purchases of State Railways. One is
rather between Bevlla and Charybdis in these matters. You have got the Indian opinion
demanding, from their point of view quite reasonably, that you should purchase abeolutely in
the chespest market. 1 have a good deal of pressure put on me on various sides in England
to deal with British firms and companics; they say it is very hard that they nhonﬁi be
ponalized by the abnormal advantage obtained by Germany through the rate of exchange
and s0 on; that they have served India well in times past, and that if they have to shut up
shop things will be worse for us in the future. T have alvava taken up the position that it
is not the business of the Indian tax-paycr to subsidise Dritish industrics or British labour,
but that within certain limits one might give a bit of o preference eapecially to people who
have formerly dealt with us. The Director General of Stores deals with the mass of
contracts, but at present cases in which it is proposed to deal with a furvign firm came up tn
me. The general principle I have laid down (it is subject to specific and possibly different
apPliutiom in particular cascs) is thut if the lowest British tender is  within
10° por cent., say, of the terman or Belgian tender, T give it to the British firm. Of
course, time is sometimes of the easence of the contract. Somotimes the British
firm can turn out the goods required within the timo that the Government of. India
or the department that requires the goods, specifies, and the foreigner cannot. I also adopt
the princivie on occasion that if tho lowest German tender, say, is iderably lower than
the l:'mnt' British tender, 1 rommunicato confidentially the terms of the German tender to
the Britisher, and ask him if he will come down.  Somctimens he comes down to an extent
that justifics me in giving the busincss to him ; sometimes he docs not.  Of courso, as you
understand, the Bicrotary of Stato is subjoct to various qucations in Parliament about these

matters and, although ! am subordinate to the Government of India and not to him, I have
ﬂlincd my policy to him, and he so much approved of it that he said he thought of
ing the companies to follow it also.

8210. You have raised a point there that I think is worthy of notice. You are an
officer of the Government of India P—That is so. :

8211. You happen to be temporarily houscd, I understand, at the India Office —1 was,
but I have got an office of my own now. I awm a neighbour of yours : I am at 42 and 44,
Grosvenor Gardens. '

8212. The only way in which the Secrotary of State can deal with you, so to speak, 1s

h the Government of IndiaP—Yes. If I were doing things that he considered

objectionable, he might instruct the Government of India Lo instruct me to abate my
actions, but no m£ case hus arisen hitherto.

8213. I think we fully understand your attitude. The giving of a certain preference to
England as a country that has supplicd material, and to individual firms that have served

you well, you regard as a businesslike and proper thing to do f—Kaxactly,

8214. You do not think it is contrary to the intorests of India in tho long run if youn
sacrifice 500l or 5,000/. on an individual contract P—I think it is entirely to tho interests
of Indis in the long run. Perbaps 1 might bring to your notice, if it has not boen already

%o your notice, one question with refervnce to the Joan of 7§ millions that was
floated here a little time ago. There was & guarantee given by the India Offico, on behalf
of the Government of India, that all the procceds of that loam would bo applied to the
putchase of railway materialin this country. OFf course, it is quite easy to carry out that
policy withoat any infringement of the other line of F)hfly to which 1" was referring just
now, becauss we shall spend about 14,000,00://. this year for the purchase of railway material,
and in any case st least 74 millions—probably very much more—will come from British
wndertakings,
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8218. Thank you very much. T do not think I appreciated before the point of purchase
in Great PBritain as distinct from purchase in Europe. That is, of course, a distinct differ-
ence. ' ‘

8309, I do not proposo to ask you any questions on the technical side at all. I will
read out the question in order that the Committee may know what it was. Question No. 8
waa:  “ Are tenders for supplies from foreign countries freely invited and received, and if
#0, will the Director-General kindly state the namber of foreign tenders recsived during the
periods 1012-13, 1013-14 and 1919-20P"  The reply is : * The usual method ‘of inviting
tenders from forcign oountries is by advertising the requiremonts. This is done whenever
it is thought that the requiremonts are such as to attract foreign competition Thirty-nine
foreign tenders wero received daring 1919-20. The numbers for 1912-13 and 1913-14 are not
available.” Who exerciscs the discretion as to whether *‘ the requirements are such as to
attract foreign competition * or not P—The Director General of Stores.

. 8400. What guides him in his decision P—The past. He would look up to see what foreign
companies in the past had offered for like requirements.

8401. Whether stores of that nature can be obtained in foreign countries or not—is
that what would guide him P—Either that they cannot be obtained in foreign countries, or
that for a series of vears, lct us say, Canada did not send in any tenders. Then he might
reasonably conclude that it wasnot of any particular use advertizing the requirements in
Canada. Another paint you have to bear in mind is that very often he is asked to get stores
urgently, and to advertise in foreign papera necessarily means a little delay.

8402. In reply to No. 5 two examples ave given. The answer aays: ‘In a few
instances foreign tenders from 30 per cent to 50 per cent. lower than British tenders have
been received, and have been dealt with in accordnnce with the policy indieated in the answer
to Question 4. One or two recent examples are given below :

Ruils.—Foveign price, 10/. 10s. -
British price 17.., subsequently reduced to £11 10s.
¢ IFWheels and Axles.—Foreign price, 451,
Dritish price, 83/. 1Bs., subsequently reduced to 67..

Is it possible that what happencd in those two cases of rails and wheels and axles
may have happened in the caso of other materials in regard to which the Director General
of Storen exercises his discretion ? You sce, the difference is enormous P—1I explained at the
outect to the Chairman the policy which I have laid down in reapect to foreign tenders.
This casc of wheels and axles I know about personally. The 45/. was a German price. The
original Dritish tender was nearly 84/. In accordance with the pv]ic{ I indioated to the
Chairman, the (ferman price was communicated to the company which offered it and they
were asked whether they could reduce.  They said they could reduce to 071 I said that was
not enough, but that I was willing, as a special case, to give them the tender at 56/., having
regard to the fact that thoy had dono very good work for us in tho past, and that they
might bo supplying us with wagons later on for debenturcs inatead of for cash. They are
otiﬁ thinking over the offer ; I gave themn time to consider it. The foreign price for the
rails was 10 guincas and, in the first instance, the British prico was 17/, It was subsequently
reduced to 11/. 10s. 1 imagino that the reduced British price was accepted.

8408. ( Mr. Purshotamdas.) I should like to put this question arising out of the answer
you have just given. If you call for tenders and if, instead of giving the order to the lowest
tenderer, you send for the next lowest competitor and toll him you have got & lower tender,
does it mot discommnge the lowest tenderer from tendering .again P Will he not say: “(ur
tender is only called for in order to get the others to reduce their prices?” There is not what
is called in ordinary business (I do not at all mean it is so in this case) fair render facilities
available to all. Does it strike you that, by the adaption of this method, the foreign tenderer
may absolutely censo to tonder at all P—Your criticismn would be absolutely just in normal
times. One would not think of adopting this system in normal times, but we have to face a
very abnormal situation in which tge Germans, thanks to the exchange position and to their
necessity of having to pay a huge nmount of reparations, are putting up what you way call an
artificial price, () g not want to see the British firms ruined by terman artificial prices ;
the result would ﬁrobably be that you might got a German monopoly, On the other hand,
as | suid to the Chairman, it woult{ not be legitimate to uso the Indian tax-payer to any mate-
rial extont to subsidise British firms, so I have adogtod a medium position—a moderate amount
of preference to British firms which will only last while the present abnormal economie
situation oontinues.
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8404. I take it that this policy did not prevail before the war, and that it will stop in
the near future as soon as the other ciroumatances to which you have referred adjust them.
selves P—T was not responsible for tho administration of the Stores Department before the
war ; I have become responsiblo only lately. I understand that before the war they went on
the genernl principle of going to the cheapest market, and hereafter (in normal conditions)
they will do the same. Of course, you must take it that in certain cases, as I explained to the
Chairman, time s of the essence of the demand, and foreign people may not be able to supply
within the requisite time.

Procedure of the Stores Department in the purchase of stures and engagemont of freight
' to Indsa.

1. Action in regaxd to purchase is only taken on roceipt of indents of telegrams from
Indim. Each indent must be accompanied by a certificate showing that funds have been
provided to meet the proposed expenditure.

2. ‘Draft Orders’ are prepared in the precise terms of the indent, each order including
such items as will have to bo obtained from one class of manufacturer. The draft orders are
then referred to the Superintendent of the Dep.t, the Consulting Enginecrs, or other officer
appointed to undertake the inspection of the stores, and are completed by him, with the
necessary specifications, departmental pattern numbers, if any, such other information as
may be noceasary to guide the supply. They then form the basis on which tenders are
invited for supply.

8. There are three ways in which tenders are obtained :
(1) By advertisement (‘open tender’).
(2) By invitation to a limited number of firms (‘limited tender *).
(3) By invitation to one firm only *single tender ' or (‘ private purchase ’).

It is left to the discretion of the Department to decide which of these three vays shall
be ad , as explained in the following extract from & Minute by the Under Secretary of
State, dated the 9th December 1918 :

“In 1874, a Committee of the House of Commons (of which Mr. J. Holms was Chair-
man) satand reported on the purchasing Departments, War Office, Admiralty,
India Office, etc. They made no special recoinmendations, with respect to the
India Office, but, on the geners! question, they were of ogvigion that 1t would be
‘ unwise to restrict the purchasing officer to any one of theso modes of purchase’
(viz., open tender, limited tender, purchase by broker, or private purchase) ‘to
the exclusion of the others. * Inall cases,’ they say,  where the circumstances
will adwit of it, public tender is the best and safest mode of buying, but the
Committee are not prepared to recommend any restriction upon the discretion of
the heads of the purchasing Departments. To enable them to buy to the fullest
advantage, they must, within certain limits, be left nntrarmmelled ", . .

« o ‘The Irwti_u of purcbasing privately docs not prevail to any great
extent in any department. The purchasing officers appear to be aware of
the da of mdulging in it whenitis not necessary; but to prohibit it
absolutely, under all cirsumstances, your Committee would deem to be unwise.’
These remarks apply to the present system.’

4. When ‘limited tender ' is adopted the nawes of the firms to be invited are, as a
rule, determined as follows : } ‘

A'tegister is kept, under the varions heads of supply, of firms known to be willi
and able to execute contracts. Every effort is made to havefull, and, at the same
Aime, officicnt lists, and every encouragement is given to firme desirous of being
recorded ; but, before noting new firms in the register, inquiry is made by
reference to other Government Departments, or to large private firms, to ascortain
the ability of the a‘pplicmtn to cxeoutv ocontracts satisfactorily. In many
jnstances the firm is also asked to send ‘samples of its work for examination and
" its works are visited. Firms are aleo required to givo un undertaking that they

»
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will comply with the terms of the Fair W Resolutions of the House of
Commons, dated the 15th February 1891, and 10th March 1909. When thought
neoossary names are removed from the register.

From this register tho names of firms to be invited are selected by the Director Genenl
of Btores or the Deputy Director General.
8. Competitive tenders are generally invited, exoept in the case of :
(a) Patents and specialities.
(6) Comparatively small supplics.

(*) Highly finished work such as surgical and scientific instruments. For these it is
not unusual to invite single tenders from thoroughly reliable firms, as it has
been found by experience thut competition is linble to result in lower prices at a
sacrifice of quality.

8. Single tenders are opencd as received, and, if considered reasonable and aatisfactory,
are acce subject to the rules as to acceptance shown below.

7. Competitive tenders are nipointad to be sent in by & fixed day and hour. They are
opened under the supervision of the Director General of Stores, or the Deputy Director Gene-
ral, and of a junior clerk. Each tender received is initialled by both the officers, and a Hat

onumerasting the tonders received is kept for record. .

8. The quotations having been checked, an abstract of each set of tenders is prepared,
and, when nceesaary, is referred with the tenders to the Inspection Branch for report.

9. Tenders are accepted under the authority of the Director General of Stores, subjeet
to the following limitations :

(@) The accoptance of any tender over 50,000/. requires the approval of the High
Commiwssioner.

(b) Tf the tender proposed to be accepted is not lowest complying with the require-
ments of the Stores Dopartment and of the indenting Department, the accept-
ance requires the approval of the High Commissioner, except that when the
smount involved does not execed 5,000/, and the acceptance niH the tender is justi-
fied on such ground as suporjor qu,alit\;', superior trustworthiness of the firm
tendering greater facility of inspection, quicker delivery, ete., the Director
General may authorine the acceptance, a wevkly abstract of such cases being
sabmitted to the High Commissioner.

10. Tho accoptance of foreign tenders is governed by Rule 0, subject to the conditions

(a) When a British and a foreign tender are oqually favourable, the British tender is
to be preferred.

(8) No German or Austrian tender i to be aocepted without the special sanction of
the High Commissioner, except that the Director General of Stores may acce
a tender from a British firm which includes German goods of a value not emeg-'
ing 100l. provided that he is mtisfied that suitable article cannot be obtained at
& reasonable price of British manufacture.

11. The firms whose tenders aro not accepted are informed to that effect.
12. Tenders for freight are generally invited by advertisement, and ave dealt with in
sonsultation with the Shipping Agenta. c

The acceptance of freight tenders is subjoct generally to the same rules as those govern-
ing the acceptance of tenders for stores.

13. A weekly list of the contracts entered into for sfores and freight igsmbmitted for
tho information of the High Commissioner.

Deoember, 1990. G H.C.

[ - bt Lanee ———— W A -
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Casts in swhich British tonders have boen accepted although lower satisfactory tonders Aave
been received from foreign firms (for period commencing 1st Qotober 1990).

Name of firm re-
celving order.

Lower tender
from f.
firms.

REMARKS.

v B3

1697-887, dated
Jlst  April
1931,

.h(’l”w'ﬁh
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1708265,
Slst 1
Apri

oo
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.

e ———
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14,82-15

4,089

44,000

7,812°10

|
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£11,666.

"F1. (German)
| 4£6,088.

F2 (Swedish)
£6,375,

e

F1. (German)
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F4, (Bel
So w10

!
i
i
!
!
|
i
{

l

'
i

!

|

1%

i
|

|

78%

5%

228%

18%

|

i The delivery

I

" British
that offered by

! firm, and the former firm was

1 oonsidered to be more reliable.

i The British firms redunoed
thelr price by £1944 as a

i result of negotintions.

!

offered by the
was quioker than
o German

The delivery offered by the
: British firm was 4~7 weeks,
i that of the German firm 80
| weeks.

i

| The cost of inspeetion abroad
would be £250 more than in
this country. As a rosult of
negotiations the British firm
reduced their price by
£1,40.

British irm accepted on ground
| of superior trustworthiness
and in view of Consmulting
Fnginesrs’ that the
state of the an works
was not known or whether
they could obtain the high
grade ores necessary (Ger-
man phorghorio ores not
being suitable). The British
firm were ed to rednne
their price but eould not do
8O,

The extra cost of inspeotion
in Belginm would be 3 per
oent. of the oost of thestores.
As the résult of n ions

| the British firm reduced their

i price by £1,078,

The British firm’s price waa

! reduced by negotistion from

pazg-xs per pair to £Bp per
r.

British tender
sccepted on the
superior quality and superior
ro

was
of
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ign Firms Aave been aco

8890

for whole eontract or order divided between
British and Foreign Firms where British Firme have been given qn opportwnity ta
reduce thesr prices (for peréod commencing lst Octoder 1920).

Name of irm
receivi
order an

nationality,

Contract
number.

Stores.

Bate per ton or total

valuo
of contract.

Reasons i:z ving the ordey

Z.-46-41-4996
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¥.-3 (Bolgian)

|
{
i
|
i
I

of ﬂnd Oc- !

|
un ing :
tober 1930, I

British

|

!
_(repre- i Z.-4642

!
firm.) !

|

l

F.-5 (Belgian)
of 18th Jan-
uary 1931,

No. 177-5982
of 13th Jan-
uary 1921,

B.-6

B.-7 (For Ger-
man  made

of 23rd July
oups), 1081,

i 1,400,950

No. 17¢-5083 | 3,000

No. 3085-1423 | 258,000
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|

Axie boxes.
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oups.
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- Antwerp (at
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ton).

Y
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At £41 per
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Total = 510,000
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Total £8,400

Divided Order. T

spprox.
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six months, A British firm
(on behalf of Belgian firm)
noxt lowest but paseed over
in favour of firm B.-3 for
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.-3 delivery ten weeks.
view of coal strike not pos-
sible to place whole order
with Bri
British
gmter output when strike

British makers were given an
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'utl.::ggh i rd
OJHOO n O OI'

ary within
rouomblo time, otherwise
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complctod in less than 11 to
12 months.

Firm F.-5 lowest tender. Firm
B.-6 lowest British tender,
price reduced by negotiation

Delivory of botb firms 1
Ol.'d ed in order
[ ] po-!blo,

i; .
l‘OtL'”’ uirements in res

o

Indis s
peot of d.

The lowest tenders for British
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0 r against
0&. for German mads
nsulators. The total cost of
British made goods would
have been £24,237 or 187
oent. above the cost of th
German.

The order was o uently
given to the f .+7 on
aocount of their much lower
prioes.
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Paovinordr, Sxrvicr 1IN THR NorTH-Weer FroNTIZER PROVINCS,

230. 8ir P. 8. Sivaswamy Aiyer: Will the Government be pleased

to state : .

(a) Whether any appointments to the Provincial Service in the North-
West Frontier Province are made by an open competitive
examiuation ?

(6) Out of the total cadre of 50 in the Provincial Service of the North-
West Frontier Province how many are graduates and how

many have been recruited from the Bar and what was the
length of standing of eaoh at the time of his recruitment ?

‘The Honourable Dr. T. B. Sapru (on behalf of the Honourable Mr.
Denys Bray) : (a) No appointments have becn made by open competitive
examination.

(&) (5). Onut of the total cadre, 11 are graduates, b of whom are permanent,
and 8 temporary additional Extra Assistant Commissioners.
(8i) Five in all have been recruited fromn the Bar, of whom 2 are per-
manent, and 3 are temporary additional Extra Assistant Commissioncrs.
(s¢f) The length of their standing at the Bar before recruitment was as
follows ; .
(1) Six years.
(2) Four years.
(3) .
(4) ¢ Approximately two years each.
(5)

Jinea SystEM IN THE Norrn-WEestT Frontier Province,

. 281, 8i¢ P. 8. Sivaswamy Aiyer: Isthe jirga system in the North-
West Frontier Province applicable to oases against non-Pathans also ; and, if so,
do the Government propose to arrange that the system should be restricted
to cases against Pathans only leaving the non-Pathans to be tried by the
ordinary Courts ?

The Hononrable Dr. T. B. Sapru (on behalf of the Honourable Mr,
Denys Bray) : The answer to the first Yart of the question is * Yes’
Certajn sections of the Frontier Crimes Regulation are of general application
and under Section 1 (4) the Chief Commissioner has declared the following
clagses of persons to be subject to the remainder :

(1) all persons born or ordinarily resident in the districts to which the
Regulation applies, or in the foreign territory bordering on those
districts to the west, or in any part of Afghanistan or Baluchis-
tan ;

(2) all persons dependent upon persons of the precediniclssses whether
as tenanis, servants, clansmen, or retainers of any kind ;

(3) all persons accused or being jointly concerned in the commission
or abetment of an offence with persons of the preceding olasses.

The answer to the second part is ‘ No.” To restrict the f¢ ga g:tem
to oasos against Pathans only would bea matter of great practicsl difioulty
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as not all who have adopted Pathan customs and belong to the Pathan tribal
system are Pathans by dcscent and would also inflict grave bardship upon the
generul community.

The Frontier Crimes Regulation is not a repressive measure as its impli-
citous title might imply. It is in essence an instrument for giving legal
sanotion to the eettlement and composition of blood-feuds, serious offences and
civil offences, whether by adjustment, compromise or punishment, according
to the ancient customs of the country,

In the selection of the jirga, the tribe and caste of the partics is always
considered, and when Hindus are concerned, Hindu members are invariably
appointed to the jérga.

LoocaL Laws axp ReauratioNs ror THE NortH-West FroNmmtt

Province.

282. 8ir P. 8. S8ivaswamy Afyer: Will the Government be pleased
to state- whether any non-officials are consulted when making or altering the
local laws and regulations applicable to the North-West Frontier Province and
if not, whether the Government propose to consider the expediéney of such
consultation ? '

The Honourable Dr. T. B. 8apru (on behalf of the Honourable Mr.
Denys Bray): Local laws and regulations applicable to the North-West
Frontier Province can only be made or altered by the Governor General in
Council. T understand that it is usual for the Local Administration to consult
non-official opinion before making any such recommendations,

OrreNces AND Borper Raips IN THE NortH-WEest FroNTIER
ProVINCE.

233. 8ir P. 8. Sivaswamy Aiyer: (s) With reference to the answer*
of the Government to Question No. 478 (8) of Mr. 8. Sinha in March last,
regarding the number of offences and border raids in the North-West Frontier
Province, will the Government be pleased to state whether before the formation
of the Province, no information was being supplied to the Punjab Government
by the Commissioner and the Deputy Commissioners of the five Frontier
districts regarding the number of raids and outrages by trans-frontier tribes-
men and the number of serious crimes by others committed in the distriots
under their charge ?

(8) If the answer to (a) be in the affirmative, will the Government be
pleased to call for a return from the Administration concerned of such raids,
outrages and serious crimes for each of the 10 years preceding the separstion
of the North-West Frontier Provinco ?

The Honourable Dr. T. B. Sapru (on behalf of the Honourable Mr,
Denys Bray) : (a) The answer is presumably ‘ Yes’ But the old records
may have been destroyed after the amalgamation of the statistics with those
of the Punjab asa whof .

(8) A return has been called for from the Punjab Government who report
that they possess no further material beyond that contained in the Punjab
Police Administration Reports for the years in question. These reports are
public, butit has been found impossible to extract from them the information

® Fide Legialative Assembly Dobates, Vol, I, pages 1060-70,
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the Honourable Member desires. A further endeavour will be made to trace
the required data from old Punjab records made over to the North-West

Frontier Province in 1901, but as I have said the records may have been
destroyed.

Raips 1N THE NoRrTH-WEsT FRroNTIER PROVINCE.

234. 8ir P. 8. Sivaswamy Aiyer: With reference to the answer of
the Honourable Mr. Dobbs furnished on the 11th of February 1920, to the
Honourable Mr. Sachchidananda Sinha in the Imperial Le{s ative Council
regarding the number of raids, etc., will the Government be pleased to lay
on the table a similar statement for the years 1919-20 and 1920-21?

The Honourable Dr. T. B. Sapru (on behalf of the Honourable
Mr. Denys Bray) : A statement showing the number of raids committed in
the Frontier districts of the North-West Frontier Province during the vears
1919-20 and 1920-21 is laid on the table.

1919-20. 1920-21.
Raids and other border offences ... 611 301
Losses sustained :
a) on account of cash, property, etc., «. Rs. 21,30,200* Ra. 2,86,286
5) number of live-stock ... . Not available,
Killed ... oo ver 208 163
Injured ... o es . 892 167
Men, women and children kidnapped and returned on 94 56

payment of ransom.
® Approximate and probably oxaggerated.

Prrsons KipNarrkd AND RaNsoMED 1X THE NorTH-WEsT FronTiER
Province.

235. 8ir P. 8. Sivaswamy Aiyer: Is it a fact that two Indian
telegraph operators, who were kidnapped last year by trans-frontier people
in tﬁ? North-West Frontier Province, have not been ransomed by Government,
while certain British other ranks captured at the same time have been so
rensomed ?

The Honourable Dr. T. B. 8apru (on behalf of the Honourable Mr.

Denys Bn(ﬂ‘: It is contrary to the policy of Government to pay ransoms for

reons kidnapped by trans-frontier people, and no ransoms were paid either

r the Indian telegraph operators or for the British other ranks, all of whom
have been released. '

ALLOWANCES T0 Trans-Fronrier Trises oN Norra-West FrosTIER.

236. 8ir P. 8. Sivaswamy Aiyer: Will the Government be pleased
to furnish a return showing the allowances paid to the different trans-trontier
tribes on the North-West Frontier in the years 1900-01 and 1920-21,
respectively ?

The Honourable Dr. T. B. 8apru (on behalf of the Honourable Mr,
Denys Bray): Detuiled figures are not yet available,



QUESTIONE AND ANSWRRS, 843
Pay oF STaA¥F OF SEORETARIAT ATTACHED OFFICES.

287. Bir P. 8. BSivaswamy Ailyer: (z) With refercnce to Question
No. 594 of Rai Babadur Bakshi Sohan Lal and the answer of Mr. S. P.
O’Donnell, will the Government be pleased to say if it is a fact that in the
case of some Services, the revision of whose pay was considered at a later date
than that of the Secretariat staff, the revised pay took effect from 1st December
1919, and if so, whether there is any reason for not giving effect to the
revision of pay of the staff of the Attached offices from the same date ?

(4) Will the Government be pleased to say why the stage at which each
of the employees of the Attached offices was to enter on the revised scale was
fixed on the present pay or salary plus a certain percentage of it, while in the
case of the Secretariat the total number of years of service in the lower or
upper division was allowed to count for increments ?

(¢) Isit a fact that while the staff of some of the Attached offices are
receiving house rent allowance, no such allowance is paid to the staff of the
other Attached offices like the staff of the Meteorological office ?

(d) Isit a fact that in the opinion of the Staff Selection Board the duties
of the lower division clerks are the same in the Attached offices as in the
Secretariat; and, if so, why has not the principle of similar pay for similar
labour been adhered to in revising the pay of the clerical staff of the Attached
offices at Simla ?

(e) Is it a fact that on account of the difficulty of getting candidates to
accept appointments in the Attached offices, the Staff Selection Board have sub-
mitted a fresh scheme of pay for the Secretariat and Attached offices ; and, if so,
what will be the financial effect of the scheme and do the Government intend to
accept the same ?

(f) Has the Secretariat soale of pay been sanctioned by the Secretary of
State for any, and, if so, which of the Attached offices ?

(9) Is it a fact that the scale of the clerical staff of the Medical Services
in the Army Hecadquarters is nearly double that of the clerical staff of the
Director-General of Indian Medical Service and, if so, is there any reason for the
differentiation ?

The Honourable Sir William Vincent: (a) If the Honourable
Momber will kindly state what Services he has in mind I will ascertain the
bearing of the decision as to date of effect upon the case of the Attached
offices,

(8) The stage at which the employeos of the Attached offices were to
enter the new scale was fixed at a certain percentage above the amount drawn
by them under the old scale in order to assure them of an immediate increase
of pay in every case, as the method adopted for the Secretariat had resulted
in several instances in a reduction of emoluments, which had to be made up
for by the grant of personal allowances.

(¢) The following Attached offices receive house-rent allowance while in
Simla :—

(¢) Office of the Private Secretary to His Excellency the Viceroy,
(¢s) Office of the Military Secretary to His Excellency the Viceroy,
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(sss) Office of the Director-Genersl, Posts and Telegraphs,
(sv) Sfice of the Military Accountant General ;
(v) Office of the Accountant General, Railways ;

beeause the headquarters of theso offices aro notat Simla and they are put to
extra expense while residing there.

(@) and (). The correspondence to which the Honourable Member refers
is confidential. Without disclosing the contents of that correspondence I
may say the Staff Selection Board have addreseod letters to the Government
of India which are under consideration,

(7) The answer is in the negative.

(9) The difference in the scale of establishment is not as preat as the
Honourable Member appears to think. The sanctioned strengths of the
Director, Medical Services’, and Director-General, Indian Medical Service’s
offices, respectively, are 67 and 60. Owing to the different nature of the
duties to be performed it is impossible to base the establishment of one office
on that of the other.

Mr. T.V. Seshagiri Ayyar : Asregardsthe answer to Question No. 287
(a), will the Honourable Member state whether, in the case of the Indian
Deputy Commissioner of Police, Madras, whose pay has been revised since
December 1919, the revision will effect from an earlier date ?

The Honourable 8ir William Vincent : This question does not arise.
The original Question deals with officers attached to the Government of India
only.

NavricaL TraiNiNg of INDiANs yor RovaL INDIAN MaRINE aND
MrrcaNTiLE MARINE.

238, Sir P. 8. Bivaswamy Alyer: Will the Government be pleased to
state whether they have any intention of making arrangements for the nautical
training of Indians as seamen for employment in the Royal 1ndian Marine or
in the Mercantile Marine ; and, if so, whether they will be pleased to furnish
particulars of the scheme and state when it will come into operation ?

Sir Godfrey Fell : As regards the Mercantile Marine, the Honourable
Member is referred to the answer given by the Honourable Mr. A. C.
Chatterjee to Question No. 52, which was asked by the Honourable Baja
Promoda Nath Roy in the Council of State on the 14th February last.

As regards the training of seamen for the Royal Indian Marine, it is
expected that the training vessel will reach India early in the cold weather.
It is hoped to afford on this training ship general nautical training such as
is required to make & good practical seaman, of the man or boy who joins
the Royal Indian Marine. This training will include practical work with
rope or wire, sailmaking, the use of compass, helm and load, boatwork under
oars and sail and & knowledge of signals, besides general knowledge, reading
and writing, etc, For young stokors, the training will include instruction
in engine-room and boiler-room work, in stoking and coal trimming, tending
auxiliary machingry, and in the use of oil fuels asd turbines,
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Dirrenentiat, TREATMENT UNDER ARTIOLE 408 or THE Civiy, SERVICE
Reauratioxs. N

239, Dr. H. 8. Gour: (a) Is the Government awarc that Article 408 of
the Civil Service Regulations makes a distinction between officers spending
their leave out of India and those spending their leave in India, the former
being allowed to count as service 4 years of their leaye against 2 years allowed
to be counted as service by the latter in a total service of 30 years?

(6) Do the Government propose to modify the above Article so as to do
away with tho differentiation ?

The Honourgble Sir William Viuoent : (a) Yes.

(#) I can promise the Honourable Member that the question will be
considered, but 1 cannot hold out any very great hope that we shall be able
to meet his wishes. The existing system does not involve racial discrimina-
tion, seeing that the concession to which the Honourable Member refers is
granted to both Indians and Europeans alike. Tt has always been the policy
of Government to encourage both classes of officer to ta{e leave in Earope,
as they consider that visits to Europe add to the officiency of the o'ficer in
both cases,

DissarisracrioN or OrFricers UNDER IND1AN Skevick Leave Rurs.

240. Dr. H. 8. Gour: (a) Is the Government aware that among officers
who come under Indian Service Leave Rules great dissatisfaction etists on acoount
of their being debarred from getting furlough on full averaire salary unless they
can produce medical certificate or spend the leave out of India none of these two
conditions applying to officers who come under European Service Leave Rules P

() What step does the Government propose to take to remove the above
grievance ?

The Honoarable 8ir William Vincent: The Honourable Member is
referred to the answer given on the 16th September to Rai Bahadur D. C,
Barua’s question on the subject.

ASSESSMENT 70 INCOME-TAX.

241. Lala Girdharilal Agarwala: Will the Government very kindly
state lxpw many new persons have been assessed to Income-tax this year ?
The Honourable Mr. W. M. Hailey : I regret that the information is
not, available. . : '
ExTERNEES FROM CANTONMENTS,

242. Laln @irdharilal Agarwala: (¢) Will the Government be
pleased to give a detailed statement of all externees from the different Canton-
ments throughout India during the last five years, with the causes of their ex-
ternment, showing also the period of their externment ?

(6) Is the Government aware that Section 216 of the Cantonment Code
operates harshly on the civil population of Cantonments and do the Government
propose to modify the Section ?

8ir Godfrey Fell: (a) As the Ilonourable Member is no doubt aware,
persons way be excluded from a cantonment under either Seéct'on 215 or Section
216 of the Cantonment Code, in addition to Section 179 or Section 209, which
relate primarily to prostitutes or persons suffering froth infcetious ot contagious
disorders, Presumably the Honourable Member is not interested in expulsiong
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from cantonments under the two last quoted Sections. As regards Section 218,
the power to remove disorderly persons from a cantonment and to prohibit
them from re-entering it can only be exercised as a rosult of a judicial inquiry
by the Cantonment ﬁtgistmt.e and with the approval of the Commanding
Officer of the cantonment. The Government have prepered a list of persons
who have been ordered, during the last two years, to leave cantonments under
Section 215 of the Cantonment Code, and if the Honourable Member so desires,
a copy will be furnished to him. Government have not thought it necessary,
in view of the heavy clerical labour involved, to prepare a list for so long a
period as b years. With regard to the application of Section 216 of the
Cantonment Code, the Honourable Mewmber will seo that the Commanding
Officer of the cantonment can remove from the cantonment, within a time
to be specified in the notice, and prohibit from re-entering it, any person
whom he thinks it cxpedient to exclude from ‘the cantonment, and need not
assign any reason therefor, subject, however, to the provision that unless
he considers immediate action to be nocessary, he shall obtain the previous
sanction of the Officer Commanding the Division or, in some cases, of the
Commander-in-Chief. The Government have prepared a list of persons
removed from cantonments during the past two years under this Soction of the
Cantonment Code, and have included these persons in the list already referred
to. In some cases, owing to changed circumstances or for other reasons,

reons have been permitted to return to the cantonments from which they
g:d been excluded. In many cases, it would not be in the public interest
to publish in detail the reasons which led to action being taken under this
Section. The power was exercised only in cases where the Commanding
Officer of the cantonment was eatisfied that the presence of the person in the
cantonment was dangerous to good order or military discipline.

(6) Government are aware that exception has been taken in certain
quarters to the method in which Section 216 of the Cantonment Code is
applied. The Government have just received the recommendations of the
Ccmmittee appointed to consider what reforms are necessary in the Canton-
ment Law, and are considering what modification of Section 216, if any,
should be made.

CrEATION OF A RaiLway ADpvisory Boarp.

243. Lala Girdharilal Agarwala : Do the Government propose to
create a Railway Advisory Board consisting of big merchants, traders and other
gentlemen to help the Railway Administration in removing the grievances of
the public and suggest improvements and extensions of Railways

Colonel W. D. Waghorn : The Honourable Member is referred to the
reply given to Haji Wajih-ud-din’s question on the same subject.

MarLe CaLves 18 GOVERNMENT MiLitarY DAIrY Fanus;

244. Lala Girdharilal Agarwala: Will the Government be pleased
to state : )

(a) Whether it is a fact that male calves on their birth in the Govern-
ment Military Dairy Farms throughout India are sold for a few
annas each or even given away sometimes, and if so, why ?

() What is the total number of calves so disposed of and the total
income derived from their sple during the last three years?
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Sir Godfrey Fell: (s) Asa rule male calves born on Government
Military Dairy Farms are either sold or given away within one month of
birth but never at birth. The rcason for this is that the dairies cannot
afford to reir male calves except such as may bo required for study or for
draught purposes. :

(6) In the Northern Districte, the total number of calves either given
away or sold during the past three years, is 2,416. The income derived there-
from is reported to be r.egligible.

In the Southern Districts, the number is 1,163 and the income Rs. 9,484,

StrENaTH OF Rovar Anxy Mepican Corrs aND INpiaNn Mebical SERVICE
OFFICERS.

245. Mr. B. 8. Kamat: Will Government be pleased to give the latest
figures as regards the following :
(@) the total strength of R. A. M. C. Officers serving with British
troops in India, and the cost of their monthly salaries and
allowances ;

(4) the total strength of I. M. S. Officers, permanent and temporary,
serving on the military side, with their cost as above ;
(¢) the total strength of I. M. S. Officers serving on the civil side, with
their cost as above ?
8ir Godfrey Fell : (a) There are 321 R. A. M. C. Officers (including
administrative officers) serving with British troops in India, the monthly ocost
is approximately Rs. 8,70,070.

(6) The total strength of 1. M. S. officers, permanent and temporary,
serving on the military side is :

Permanent (inoluding adwinistrative officers).,. ... e 407
Temporary .., e es e 450
Total - 857

The approximate monthly cost is : .
Permanent officers e 498,570
Temmnry oﬁm (XT) (11) e e 2,47”

(c) On the 1st July 1921, there were 331 I. M. S. officers serving on the
oivil side. The approximate monthly cost is Re. 3,68,600.

Di1arory IN THE CENTRAL GOVERNMENT,

246. Lala Girdharilal Afarwala ¢ (a) Do the (tovernment propose
to recommend to the English Parliament to introduce the system of Diarchy in

the Central Government ?

(¢) In view of the delay likely to be caused in the process, do "the Gov-
ernment intend to make such a recommendation at an early date to enable the
Diarchy form of Government to be introduced in 1923 if not earlier?
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The Houourable 8ir William Vincent : The attention of the Honour-
able Member is invited to the reply given on the 15th September to Mr.
K. Ahmed’s Question No. 210 on the same subject. -

RevisioN oF PersoNNelL aND EXrenpvittre ofF THE GOVERNMENT.

247. Lala @irdharilal Agarwala: Do the Government propose to
appoint a mixed committee of officials and non-officials to revise the personnel
and expenditure of the Government and report, what, if any, reduction is
desirable ?

1 he Hooourable 8ir William Vinoent : The answer is in the negative.
The attention of the Honourable Member is invited to the answer given by the
Honourable Mr. W. M. Hailey to Babu K. C. Neogy’s Question No. 417 on
the 8th March 1921.

MCUKRATARS.

248. Lala Girdharilal Agarwala : (+) How long have Mukhtars been
recognised as a class of lawyvers in India ?

(6) What is the total number of Mukhtars in India and how are they
provincially divided ?

(¢) In what courts can a Mukhtar practise as of right ?

(d) What are the rightes and duties of Mukhtars ?

(¢) What is the minimum qualification of the Mukhtar of the present
day ?

The Hononrable 8ir Wiiliam Vincent: («) Mukhtars have been
recognised as a class of lawyers since 1865.

(6) The Government of India have no information,

(¢), (#) and (¢). The Honourable Member’s attention is invited to
Sections 9—11 of the Legal Practitioners Act, 1879, and to the rules specifying
the functions, powers and duties of Mubhtars framed by the various High
Courts under the authority vested in them by Section 11, and as regards their
qualifications to the rules similarly framed under Section 6. The matter is
scarcely one which concerns the Governor General in Council.

ANNUAL INcoME AND EXrENDITURE OF THE INDIAN GOVERNMENT.

249. Dala Girdharilal Agarwala : Will the Government be pleased to
lay on the table  a comparative statement for the last 20 years showing the
annual income and expenditure of the Indian Government, sub-divided under
various heads of budgets as far as possible ¢

The Honourable Mr. W. M. Hailey : The information asked for by the
Honourable Member is available in the statistics compiled from the Finance
and Revenue Accounts, copics of which arc available in the Library.

His BExcrrursey tar Viceroy’s Sreecn At TaE CrenMsronp CLus,

260. Lala Girdharilal Agarwala: (a) Arc the speeches of His
Excellency the Viceroy, delivered at the dinner given by the Chelmsford Club
and in axnswerto the address presented by the United Provinces Liberal Leagne,
public documents ?
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(%) If so, in what official book or journal have they been printed or are pro-
posed to be printed and what steps have the Government taken to bring those -
speeches to the notice of illiterate and half-educated masses of India ?

() What steps do the Government propose to take to bring into practice
the declarations of policy contained in those speeches ?

The Bonourable Sir William Vincent : (a) The apeeches in question
or records of them are not public documents within the meaning of Section 74
of the Indian Evidence Act. They are public in the sense that they have been
made known to the public.

(8) The npeeches have not been published in any official book, but it is
thought that they may possibly be published later in the collectad volumes of
His Excellency’s speaches. They have already been ‘widely published in the
Press and (Government do not propose to take any action with regard to their
further cireulation.

(e) 1f the Honourable Member will indicate what particular declarations
of policy he refers to and will give further notice, an attempt will be made to
supply him with such information as is available.

Navy ror INpia.
261. Lala Girdharilal Agarwala : (2) Does India possess any Navy

of its own ; if 8o, what is ite strength, and how many Indians are employed a3
officers ?

(h) If not, do the Government propose to establish a Navy for India ?

8ir Godfrey Fell: (z) No.

(8) The Government. of India have no immediate intention of establishing
& Navy for India. Financial grounds alone would make it impossible at the

moment.
AEROPLANES IN IxDia.

252. Lala Girdharilal Agarwala: (s) How manv aeroplanes are
owned by India and how many more are proposed to be added to the Indian
fleet of acroplanes during the next vear ?

(4) How many Indians have been trained and how many are under train-
ing aa pilots of aeroplanes ?

Sir @odfrey Fell: («) The number of aeroplanes belonging to the
Royal Air Force, to which the Honourable Member is understood to refer, is
184, It is not proposed to make any additions to this number during the
next year,

(6) No Indians have been trained as pilots by the Royal Air Force in
India nor are any being trained at the present time. Owing to lack of train-
ing facilities, it is not possible for the Royal Air Force in India, nor is it their
function, to undertake the traiming of pilots ad énitsn.

(Questton No. 263 was not asked and no reply was given.)
Nuuses 1x Ixpian Troors Hospirats,

264. Mr. Harchandrai Vishindas: (a' Have the Government of
India in the Army Department taken any steps for the provision of a cadre
for nurses in Indian Tmops l]uspitals ?
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(8) Tf so, is there any differentiation in the rates of pay and status allowed
or proposed for the various grades of nurees in Tndian Troops Hospital as
eomPuc;d with British Troops Hoepital or the Queen Alexandra’s Nursing
Service

(&) If the answer be in the afirmative, will Government be pleased to
place on the table a statement chowing what precisely is the differentiation
and the reasons therefor ?

Sir Godfrev Fell : (1) Asa war measure, a cadre of temporary nurses
was created for the service of all General Hospitals maintained for Indian
troops on active service. Tn extension of this polior, & number of nurses
recruited in Tndia on temporary engagements have been employed since the war
in certain Indian Station hospitals, as a tentative measure.

The question of creating a permanent nursing service for these hospitals
is under consideration.

(8) and (. No differentiation is made in the official status of these
temporary nurses and that of nurses emploved in British Troops Hospitals.

1 lav on the table a statement giving the rates of pav drawn by (1)
temporary nurees emploved with Indian Troops hospitals and (2) the permanent
members of the Queen Alexandra’s Military Nursing Service for India.

Statement showing the rates of ;av Sor temrorary nurses employed in Indian Troops
{]{mfm’?lc and permanent members of the Queen Alesandra’s Military Nursing Service
or India. :

Temporary Nurses.

. Ra.

On appointment ese 175 per mensem’ 4 Gratuity of Re. 203 a yenr,
f.e., approximate Rs 192

. per menaem.
After 6 montha’ service ... «oo 200 per mensem + Gratuity of Re. 200 a year, or
: approximate Rs. 217 per
. mensem.

After 18 months’ sérvice ... «o 225 per mensem 4 (Iratmity of Rs. 200 a year, or

approximate Rs. 243 per
A mensom.

On selection for Assistant Matron ... 250 per mensem + Gratuity of Rs. 200 a year, or
approximate Rs. 267 a
month.

On selection for Matron ... ... 275 per mensem + Giratmity of Re. 200 a year, or
appr:lx‘imste Re. 292 &
month.

Permanent Nurase of the Queen Alezandra’s Military Nursing Service for India,
Ra

Nureing Sister on appointment «.. 250 per mensem.
Naursing Sister after five years’ service ... et 276, »
Nursing Sister after 11 years’® service . 300,
Senior Nursing Rister e v e e 326 . "
Senior Nursing Sister after 5 yoars’ service in that grade . 80 , .,

Note—The noale of pay allowed to the temporary nurees {s oomparatively liberal. If such narses scrve for
more than 18 months and prove themaelves really capable, they refeive approximately Ra. 2428 month,
and, if seleotad for the post of matron, may receive approximately Ra. 202 & month. On the other hand.
 permanent member of the regular Nurxing Bervice eannot recefve move than Ra. 260 s month doring
her first five ycars of service, and her engugement in the Queen Alexandra’s Military Nursing Bervioe
tor Indin involves expatristion, s minimum poriod of B year' service, and a penalty of and for-
felture of pasage to the United Kingdom in the event of her terminating her engagoment before the
expiration of that period. The t y nurses d for Indian ma‘p Hoapitals are all persons
domileiled in India nnd are free to terminste their engagements on the expiration of six monthe’® duty,
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Coroxtar, Nunses 18 IND1avy Minirary Hosrirata,

255. Mr. Harchandrai Vishindes: Will Government be pleased to
state if any, and if #0, how many nurses recruited from or trained in the Colo-
nies or the Dominions which restrict the immigration of Indians into their
territories are employed in any Military Hospitals in India ?

8ir Godfrey Fell: None of the nurses emploved in Military Hospitals
in India were recruited in the Colonies or Dominions.

Of the nuraes per nanentlv employed in Military Hospitals in India two
were trainad in Australia ; and two nurser who are temporarily emploved in
Military Hospitals also reccived their training in that Commonwealth, but
were engaged in India. .

Exrrovyvent or Inpraxs 1v Hiamer Orrices ™ Inpia.

256. Mr. Harchandrai Vishindas : () Is it a fact that with a view to
the more extensive emplovment of the children of the roil to higher offices in
India. executive orders were passed by the Secretarv of State probibiting the
employment of persons not statutory native: of Tndia to poats carrving a ralary
of Re. 200 and npwards per mensem without his previous sanction, and that
this power was subsequently delegated to the Government of India?

(8) Ts it & fact that these orders have not been given effect to in practice
and appointments have been made by Tocal Governments contrary to these
instructions and that the Government of India’s orders have been subsequently
obtained formalising their actions ?

fe) Wil! Government be pleased to place on the table a list of posts carry-
ing salaries of 200 rupees and upwards per mensem filled during the past three
vears in India by persons not statutory natives of India with the rates and
derignations of the posts'so filled ?

(M Will Government be also pleased to place on the table similar inform-
ation regarding Port Truste ?

The Honourable S8ir William Vincent: («) A rule to this effect
was previously in force, and was embodied in the Civil Account Code as
Article 778(8). As, however, it was not incorporated in the rules framed
under Sectionr 45-A and 129-A of the Government of India Act, it has auto-
matically been cancelled.

(4) A number of Departments were excluded from the scope of this rule,
and the article in question empowered Tocal Governments in certain circum-
stances to appoint persons other than statutory natives of India to posts on a
pay of Ra. 200 and over subject to subsequent confirmation by the Govern-
ment of India. Otherwise the rule was, so far asthe Government of India
are aware, observed by Local Govern ments so long as it was in foree,

(¢) The information is not available and should be obtained, if necessary,
from the Local Governments,

(d) The information is being collected and will be supplied to the Honour-
able Member when possible.

Inpiaxs 1y Higner ArrorntveNTs 18 Pormmican axp Forerax
. DerartyeNts ofF ™HE GoVERNMENT oF INDIA.
267. Sir P. 8. Siveswamy Aiyer: With reference to the statement of the
Honourable the Law Member on page 1104 of the Legislative Assembly Debates,
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that the principle of taking Indians into higher appointments in the Political
and Foreign Departments of the Government of India had been conceded
by the Government and that a scheme was being prepared to give effoct to
the said principle, will the Government be pleaced to state :

(a) whether the scheme is ready and if so whether the Government
will be pleased to publish the same and state when it will be
carried into effect ? and

id if the scheme is not ready, when it is expected to e ready ?

. _The Honourgble Sir William Vincent ‘on behalf of the Honourable
8ir John Wood) : The Honourable Member is referred to the answer given
to Question No. 171 put by Mr. N, M. Jawhi.

Cosr or INDIAN Isrnamic DepuratioN.

258. Mr. M. K. Reddi Garu: Isita fact that the cost of the Indian
Islamic Deputation which recently waited on the Prime Minister of England,
to discnss the Khilafat questions, has been met by the Government of India ?
If so, will the Government be pleared to state if there is any precedent on
which this policy has been pursned by the Government ?

The Honourgble 8ir William Vinoent: The answer to the first part of
the question is* Yes’; and to the second ‘ No, but the circumstances were
exceptional.’

ProBarioNkrsmir 1N THE Imrerian Forest Service.

259, Mr. N. M. Joshi : (" Isita fact (a) that applications for proba-
tionerehip in the Imperial Forest Service are entertained from those only who
have taken a degree in the First Division ? (4) That in the United Provinces of
Agra and Oudh out of 450 students who passed the B. A. Examination not a
single person got a first clas ?

(1)) Does Government propose to modify the above mentioned qualifi-
cation ?

Mr.J. Hullagh: (i} (+'. The qualification required in the 1921 regula-
tions was the possession of an Honours or first classs degree in any subject.

(¢) Yes, but two candidates from the United Provinces with the required

ualification have been appointed this year, while another, otherwise in-
eligible, applied.

(s1) The regulations for recruitment in 1922 have not yet been cl)nrzpred
It must be borne in mind that it will be useless to appoint 1dates
who are insufficiently qualified to follow the rrcscribed course of studies ;
it is most undesirable that probationers should fail and thus lose their appoint-
ments after causing considerable expenditure to Government and incurring
similar expenditnre themselves. The qualifications required are less exacting
than those required of candidates recruited in England, where only an
Honours degree in Science is accepted.

Miich aNp AcrictLTURAL CATTLE.

260, Lala Girdharilal Agarwala : (¢) Have the Government seen
& copy of the Resolutions passed by the All-India Hindu Conference held at
Hardwar on 10th April 1921, relating to the protection of milch and agricul-
tural cattle ?

(&) And, if so, will the Government be pleased to lay the same on the
table 7
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(¢) What action, if an%', has been or is proposed to be taken by the
Government in the matter .
(d, Are the Government aware that there is a widespread feeling in the
country about protection of milch and agricultural cattle ?

Mr. J. Hullah : (a) Yes

(#) A copy is laid on the table. .

(¢) As regards the action which Government have taken or intend to
take, they have already asked Local Governments whether the cxport of any
breeds of cattle should be stopped. and if such recommendation is made,
will give effect to it, as was promised by the Honourable Member in the Revenue
and Agriculture Department during the last Scession of the Council of State.
They do not consi(ler that they would be justified in taking any general
measures for prohibiting the slaughter of cattle but they are investigating
the extent and conditions of the Burma Meat Trade. Efforts for the improve-
ment of breeds and the supply of pasturage are primarily matters for the Local
Governments to undertake, but the advice of the Imperial Dairy Expert is
at the disposal of Local Governments, local bodies and private enterprise, and
he is freely consulted by them.  The Government of India have under considera-
tion proposals for establishing an Imperial Dairy School, but here again,
as agriculture is a provincial and transferred subject, they consider that
efforts in this dircction are primarily the concern of Ministers in the
Provinces. '

(d) Yes.
Cupy of Resolution passed by the AU India Hinduw Conference, Hardswar, dated 10th
April 1921,
ResoLutioN No. 14.
Rewolved—

() That this conference expresses its strong protest and resentment against the callous
disregard of the deep seated and most cherished religious sentiments of the Hindus displayed
continuously by the present Government in the matter of allowing slaughter of cows for the
Military and export of beef to Burma and cows and bullocks to othcr countries, and is deliber-
ately of opinion that the time hns come when Hindus should realise that the responsibility
to protect their Dharma in this matter lies with them and them alone and they should be
prepared to make'all legitiumto constitutional and peaceful efforts and undergo all sufferings
and sacrifices for the achievement of their objects.

(%) That strong propaganda work should be started at once to get slanghter of cows in
India and their exports to other countries stopped immediately and in case their deep
religious sontiments are not heeded to by the Government beforc that date, a special con-
ference of the All India Hindu Maha Sabha be held at the.holy place of Brin on the
sacred day of the birth of Bhagwan 8hri. Krishna with a view to decide the futare line of
action in the matter.

(¢) That a propaganda Committee consisting of the following gentlemen with
to add to their number be formed to carry on the above resolutions under the gui

the All India Hindu Sabha.

1, Shri Swami Bharti Krishna Tirth, Jagat, 18. Babu Bhagwan Daa,
Guru Shri Shankracharya of 8harda Pit! 14 Pandit Krishna Chandra Asad,
2. The Honourable Maharaja Bahadur Sir| 15, Swami Viveka Nand ~
shindra ( handra N of Kasimbasar, | 16. Pandit Hart Prasad Misra.
Calontta. L 17. Sardar Lukshmi Narayan of Jwalapur,
3. The Honouruble Laln Sukhbir Sinha of| 18. Narayan Jagnnath Badhe.
uzaffarnagar. 19, Chobey Baij Nath.
4 Pandit Din Dayaln S8harma, 20. Pandit Bhola Nath Sharma,
5. Swami Mangal Nath. 21, Pandit Hirs Lal Shastri.
6. Narain Swami. 22, Lakshman Rao Gordey.
7. Pandit Deo Ratan 8harma. 23, Brij Nath Sharma of A,
8. Pandit Harihnr Swaroop SBhaetri. 24. Mr. Gonesh Singh of Cﬁtta.

9. Swami Jagdishworn Nand Bharti,
10, Pandit Girdhar Sharma of Lahore.
11, Pandit Hari Datt Sharma of Tehri.
12. Pandit Lakshmi Narayan.

25, Pandit Prem Narain of illy.
26, Harea Nand of I.iloh.o Bazellly

27. Seth Kanhaya Lal Gonikp of Ferosabad,

wer to
ce of



404 LEGISLATIVE ASSEMBLY. (191 Serr. 1921,

' Lala Sukhbir Sinha to act as Convernsr. :
Pandit Prem Narain and Pandit Deo Ratan Sharma to act as Assistant Conveners.
Moved by Jagat Guru 8hri Bhankracharya, seconded by Maharaja Kasimbasar and the Honear-
able Lals Sukhbir Binhs of Muzaffarnagar.

Supported by—Choudbri Raghubir Sinha, Pandit iirdhar Sharma, Pandit Harihar
E.wl'aroop Shastri, Pandit Nardeo Shastri and Shajjada Nashin Shah Abdulmajid of Pran-
ilyar.

Sravanrer or Carmne.

261. Lala Girdharilal Agarwala: In what way have the Govern-
ment put into practice, if at all, the declaration of their policy mado in the
following terms :

The Government of India have no intention of associating themselves
with any measure that may be deemed to encourage the slaughter
of useful cattle or are likely unnecessarily to wound the religious
foelings of the poople (vede Governnent Gazette, dated 2nd
October 1920, pages 1201-1202).

My. J. Hullah ;: The declaration asserts not that Government will take
action but that they will refrain from action. This the Government have
done.

Beer a8 Mivirary Ration.

262. Lala @irdharilal Agarwala: Aro the Government prepared to
reconsider the answer given to my Question No. 12+ and order some other
diet to be substituted for beef as an item of military ration ?

Mr.J. Hullah: The Government regret that this is impracticable.

Mesoniar ¥roM TAE ALL-INDiA Cow ASSOCIATION.

263. Lala @irdharilal Agarwala: (s) Have the Governnent seen
and carefully examined the me.norial dated 2%5th February 1921, signed at
10, Old Post Office Street, Calcutta, by the Honourable Sir John G. Woodroffe,
Kt., M.A,, B.C.L., Bar-at-Law, Presigent of the All-India Cow Association ?

{8) What action, if any, has been taken or is proposed to be taken on
that memorial ? '

Mr. J. Hullah: (a) and (4). The Government of India received the
memorial, and at the request of the Association agreed to receive & deputa-
tion. The Association however failed to send a deputation.

The Honourable Member is also referred to the answer given to his Ques-
tion No, 28 (c).

Rerorms or THE ALL-INDIa Cow CoNFERENCE.

.264. Lala @Girdharilal Agarwala: Have the Government read the
reports of the All-India Cow Conference from the date of its formation up to
the present day ?

Mr.J. Hullah: The Government of India do not know whether they
have received all the reports.

ProrrcrioN or CATTLE.

266. Lala @irdharilal Agarwala: Have the Government seen a
book issued by the Humanitarian Society ou the subject of the protection of
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cattle and if so what action (if any) has been talsn or is proposed to be taken
in the matter ?

Mr. J. Hullah: Govern:nent have seen this publication and, with
regard to the latter part of the question, the Honourable Member is referred to
the answer given to his Question No. 23 (c).

ResortrioNn re Carrie aND Pasturr Lanbs,

266. Lala Girdharilal Agarwala: (s Have the Government seen a
copy of the Resolutions passed on 13th March 1921, at 30, Banstolla’s Lane,
Calcutta, at a n.coting of Niskam Ar/a Sava re slaughter of cattle and pasture
lands ?

(6) If 8o, what steps do the Government propose to take in the matter ?

Mr.J. Hullah : (a) Yes,
(6) The Honourable Member is referred to the answer given to his
Question No. 28 (¢).
SoLpiEss’ RaTioNs.
267. Lala Girdharilal Agarwala: What are the ordinary rations of
soldiers (Indiane and Europeans) and what variations, if any, are made in each
case when they are on active service

8ir Godfrey Fell: I will furnish the llonourable Member with state
ments giving the information required.

LickNsgp FiRE-ARMS,

268. Lala Girdharilal Agarwala: (a) Will the Government be
leased to lay on the table a comparative statement showing the number of
licensed fire-are in cach province held by the public within the year before
the New Arms Rules came into force, and after the passing of the New Arms
Rules and what was the incomne from license fee in one year preceding and
succeeding the New Arms Rules ?

(8) Have the Government of India read a copy of the Resolutions passed
by the United Provinces Council on the subject of exemption from Armg Act,
and what action has been taken or is proposed to be taken by the Government
thereon ?

The Honourable Sir William Vincent: (s) The information will be
collected and supplied to the Honourable Member in due counse.

(6) The Government of India have not received from the United Proe
vinces Government a copy of the Resolutions mentioned.

FiriNna oN Crowps.

269. Lala Girdharilal Agarwala: Will the Government be pleased
to lay on the table the information promised to be given rogarding the firi
on crowds after the Punjab disturbances of 1919 up to the prpsent day wit
the time, place, circamstances and result of each oocurrence ? T :

The Honourable 8ir Wiliiam Vincent: I lay a statement on the
table giving the information required and I draw particular attentionr to it
because it shows the extent to which disorder has been prevalent in the country

in the last 18 months,
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Pracrick oF Rasap aAND BEGar.

270. Lala Girdharilal Agarwala : What steps are the Govern-
ment taking to stop the practice of Rasad and Begar during tours of officers
in the mufaesal ?

Mr. J. Hullgh: In reply to a question by Mr. Joshi in the last session of
the Assembly, Government said : .

‘8o far as provinces which have Legislative Councils are concerned, the
Government of India do not propose to take the initiative in effecting reforms
or changes in the laws and orders regarding compulsory labour or the provi-
sion of supplies and conveyances. r'f‘%ey, however, undertake to investigate the
subject in so far as it concerns.territories which have no Legislative Councils.’

In pursuance of this undertaking, the Government of India addressed
the Administrations of the last mentioned territorice. The replies are now
being received and the matter is under consideration. The Government of
India hope shortly to make a statement on the subject.

INDIAN as Provincial GoviuNor.

271. Lala @irdharilal Agarwala : Do the Governnent propose to
recommend the appointment of an Indian to fill the next te nporary or perina-
nent vacancy of Governorship of any province in India ?

The Houourable 8ir William Vincent: Government is not in a posi-
tion to make any statement. The appointments referred to are made by His
Majesty.

Lastep Posts 1N tue Ixpiay Civin SeRvice,

272. Mr. W. M. Hussanally: («) Will the Govermnent be pleased to
state what action has been taken on iny Resolution, dated 17th February
1921 7

(6) If no action has been taken, will the Government please state what
action they propose taking in the matter of throwing open to the Provincial-
Service a larger proportion of the appointwents now reserved for the Indian
Civil Service, in the Revenue, Judicial, Police, Forests and Educational
Departments ?

The Honourable 8ir William Vincent : The Honourable Member is
referred to the answer given on the 16th September to Rai Bahadur Giris
Chandra Nag’s question on the subject.

SukgUrR BaARRAGE.

£73. Mr. W. M. Hussanally : With reference to the answer to Ques-
tion No. 49, dated 15th February 1921, and to No. 108, dated 17th
February 1921, in regard to the Sukkur Barrage, will Government state if the
sanction of the Secretary of State has now been obtained ? If the sancticn has
been received, has the Bombay Government made arrangements to find funds
for the project and made other arrangements to start the work ? :

Colonel 8ir 8. D’A. Crockshank : The Sukkur Barrage and Canals
Projeet has been approved by the Secretary of State both administratively and
technically but final sanction bas been withheld pending receipt of the detailed
propgeals of the Government of Bombay as to how the scheme will be financed,
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Exrorr prtY oX FooDsTUFFs aND Raw MaTERIALS.

274. Mr. W. M. Hussanally : With referonce to the auswor to
Quostion No. 55, dated 15th February 1921, do Government propose to levy
an export duty on all foodstuffs and raw material exported out of Indin ? -

Mr. J. Hullah : As at present advised, the Government of India do not

propose to embark on the policy suggested.

HyprraBap-Bapiy Ralnway.

276. Mr. W. M. Hussapally : (s) With reference to the answer
to Question No. 106, dated the 17th February 1921, will Government state if
the Hyderabad-Badin Railway has now beon restored and re-opened to traffic ?
If not, what progress Las been made ? -

(6) Why has tho work been delayed ? When is it expected that the line
will start working again ?

Colonel W. D. Waghorn ¢ (a) The line in question has not yet been
restored or re-opened to traffic. The following progress has been made. -Prepara-
tion, of ballast for the whole line and repairs to staff quarters and buildings et
certain stations completed and a certain amount of work on miner bn
carried out, Tools and plant, and certain engincering stgres have been
collected and are held in readiness for relaying the line.

(h) The work has been delayed for want of requisite material. It is mot
possible to say when the line will be ready for opening ; but every endeavout
will be made to relay it as soon as the materialis available.

RecisraTioN oF MuHAMMADAN Manrisges.

276. Mr. W. M. Hussanally : Do Government propose to consider the
question of undertaking the registration of Muhammadan marriages ? X

The Honourable 8ir Will'am Vinocent: The answer is in the negative.

The registration of marriages is a provincial transferred subject.

TraIN Skrvices BETWEEN KaBRacHI AND LAHORE, ETC.

277. Mr. W. M. Hussanally: (s) Are Government aware that the
train service on the North-Western Railway between Karachi ‘and Lahore
and Karachi and Quetta is inadequate ?

(8) Is it a fact that in consequence, frequently Railway carriages exoept
the 1st clags, are made to carry a number of passengers greatly in gxcess of the
carrying capacity of such carriages? If 80, do'Government propose to remedy
the defect either by adding extra carriages or running extra trains ? :

(¢) Do Government propose to advise the Railway admninistration to run
extra local trains between large towns in Sind according to a time table made
after consulting local convenience? : v

Colonel W.D. Waghorn : (s) According to the Railway Administration,
the train service on these sections is regarded as adequate. ~

(8) There is far less overcrowding in passenger trains on the Kardchi-
Lahore and Karachi-Quetta sections than on many other sections of the North-
Western Railway, and when tho Railway Administration has sufficient: rollip
stock to put on additional trains, sections on the Northern Division mi
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certainly get prior consideration. It may be mentioned that an additional
train has been put on from the 1st July between Labore and Multan, and that
from September an alteration has boen mude with a view to dividing the
Punjab and Karachi traffic from Quetta more cqually between the two traing
available.

_ . (¢) Great diffioulty is experienced by the Railway Administration in com-
bining satisfactorily through connections and local travelling convenience,
dEim alteration made in the time table to suit one class of passengers imme-

iately results in protests from others. Local trains are run to suit local traffic
which is not conveniently served by the through trains,

Any suggestions put forward by the public for improving the train
service receive very careful consideration of the Railway Administration and

when feasilile, they are adopted.

INcoxvENIBNCE TO PasskwaeRs aT Korei Ramway Stamion,

278. Mr. W. M. Hussanally : Are Government aware that since
Question No. 158 was answered on 19th February 1921, a third and Iunter
clags carriage is run through between Karachi and Hyderabad on Quetta mail
trains, yet the accom nodation provided is so small that many ngers
including wo nen and children are required to tranship at Kotri to tEeir great
annoyance and inconvenience ?

Colonel W. D. Waghorn : A through bogie composite carriage is
attached to the Quetta mail trains for the convenience of Inter and third Class
passengers travelling from Hyderabad to Karachi and rsce versa.

It is possible that the accommodation provided is not sufficient for the
number of passengers on some occasions but no complaint has been received on
this score locally. It is not considered that there is any great hardship to
: ngers in having to chang> at Kotri. The radson detre of the Karachi-
Quetta mail trains is to provide aceonmodation for through passengers between
Karachi and Quetta and as no more carriages can be taken on these trains
without reducing the number provided for the through Karachi-Quetta traffic,
it is not possible to increase the provision of through carriages between Karachi

and Hyderabad.

INCONVENIENCE TO PASSENGERS AT MARWAR.

279. Mr. W. K. Hmnsll‘{ I.( (a) Are Government awaro that all classes

of passengers between Bombay and Karachi are required to tranship at Marwar
to their inconvenience ?

(6) Will the Government advise the J. B. R.and B. B.and C. 1. R. to
run through carriages between Hyderabad and Ahmedabad ? .

Colonel W. D. Waghorn: Government has not received any represent-
ation regarding the inconvenience caused to passengers hetween Bombay and
Karachi by having to tranship at Marwar. They understand, however, that
the guestion of running through carriages between Hyderabad and Ahmedabad
o %Inwar Junction is already under the consideration of the Railway Admi-
nistrations concerned,
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Dirrcr MaiL Seavice BETWEEN KARACRI AND ADEN.

280. Mr. W. M. Enmnalll:yz (¢) With reference to the answer
to Question No. 268, dated 22nd February 1921, will the Government
state if they have ever received any representation from the Karachi Cliamber
of Cominerce or any other body recommrending a direct mail service between
Karmchi and Adengv

(¢) Do the Government intend providing for such a service in any new
eontract with the Peningular and Oriental or any other Company. on the expiry
of the present contract ? '

Colonel 8ir 8. D’A. Crookshank : (¢«) The answer is in the affirmative,

éb) The idea of instituting a link service from Aden to Karachi was
abandoned in 1913. The Government of India have, however, considered
the introduction of a mid-weekly service between London and Karachi as
soon as circumstances allow of it.  But they are informed by the British
Postmaster-General that there is little prospect of arranging such a service
at present ata reasonable cost. In the circumstances the idea has been
dropped.

Cost o NEW DirLnl.
281, Mr. W. M. Hussanally: Will the Governinent pleaso state :

() What has been the total cost of New Delbi so far?

(6) What is the recurring cost of maintenance, repairs, elo. ?

(¢) What is the total income from rents and all other sources ?

(d) What is the percentage of nett inco.ne realized on the total outlay
after deducting recurring cost ?

(¢) Is the value of land under buildings, intended for rental purposes
calculated in the total outlay ? '

(/) Do tenants pay any taxes in the nature of house-tax, water-supply
charges, sanitation-tax, electricity, wheel-tax and the like besides
the r?ent they pay, or are such charges included in the rents they
pay

Colonel 8ir 8. D’A. Crookshank: (a) The total gross expenditure on
the New Capital up to the 31st March 1921, was close on Rs. 490 lakhs and
a further expenditure of Rs. 133 lakhs is anticipated during the current year,

() The expenditure on maintenance to the end of 1920-21, was Rs. 256
lakhs and a further expenditure of Res. 9°1 lakhs is anticipated this year.

&c) The total amount realised and treated as reduction of outlay to the
end of 1920-21, was Rs. 12:2 lakhs, and a further credit of Rs. 3 lakhs is
anticipated this year.

(d) The expenditure on maintenance being in excess of the amount realised
there is no net income.

(¢) The answer is in the affirmative.

/) Tenants pay for the cost of water and electrio current supplied to them
in addition to the rent paid. Tenants also pay rent on the cost of water,
electrio and sanitary installations in addition to the rent of the building. There
is at present, no house-tax, sanitation-tax or wheel-tax assessed by the Imperial
Delhi Municipal Committee.
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INcrREASE OF PENsiONs.

282. Mr. W.N. Ki-mlly : () Have Government recsived any
representations from any Pensioners Associations in India, praying that their
peusions be increased ?

(¢) Ts it & fact that * Pension ’ is defined in the Civil Service Regulations
86 * deferred pay 7

. (¢).Is it » fact that pensions of some clasecs of Civil Pensioners have been
énhanced ? If s0, by how much and on what grounds?

(@) Is it a fact that in other cases enhancement of pensions has been
refused ? If so, on what grounds ? ’

(¢) What action does Government propose to take on the representations
recently received ?

The Honourable Mr. W. M. Hailey: (4) Yes.

(6) No.

-+ () The pensions of all pensioners drawing less than Rs. 45 have been
enhanced according to a graduated scale. The reasons for this step and the
amount of increase are shewn inthe Goévernment Resolution of 14th January
1921, which I lay on the table. Further, as a result of the recommendations
of the Public Services Commission, the maximum pension of a number of
gazetted officers was increased in 1919 from Rs. 5,000 8 year to Rs. 6,000 a
year according to length of service and additional pensions up to a maximum
of Rs. 2,500 a year have also been instituted for the holders of certain appoint-
ments involving high responsibility. These increases were given with m¥erenco
to existing and future conditions of service, and not with the intention of
giving relief to those who had already retired, but, in pursuance of what was
considered to amount to a pledge given when memor'als on the subject were
presented in 1913, these benefits have been extended to those who have retired
since 28rd July 1918.

(#) The Resolution to whieh I have referred gives the reasons why
Government have been unable to extend pecuniary concessions in other caees.

(¢) The representations more recently received were of the same class as
those referred to in the first part of my answer, and 1 have-already given in
detail - the action taken by Government. No further action is at present
oontemplated.

. No. 86-C.8.R.
GOVERNMENT OF INDIA,

FINANCE DEPARTMENT.
Delhi, the 14th January 1921,

PrxstoXs AND (JRATUITIES.

RESOLUTION.

The question of ameliorating the condition of those pensioners in India who are
dependent on small pensions has been engaging the attention of the Government of India
for some time past and careful consideration has been given to various appeals for
aid received from pensioners individually and from pensioners’ aswociations. From
the outset it has been recognisel that those eawe economic conditions which
necessitated a revision of pay in the case of Government scrvants must press hatdly
upon the class of pensioners with small pensions though other considerations are often
present to mitigate in the lattor case the immediate hardship of high prices. At the same
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time the Government of India were forced to recognise that an increase of pensioms on s
comprehensive scale was a matter of the greatest digculty owing to the large numbers of
pensionors affected and the heavy increase of expenditure thus involved. It was therefore
necessary to consult local Governments whose resonrces were alrendy depleted by the beavy
<harges for revision of pay, as upon them would fall a very considerable part of the contem-
pinted expenditure, e local Governments are unanimous in their opinion that some relief
should be given to poorer pensioners, although they are equally impressed with the difficulty
of providing for the consequent expenditure even though that relicf is strictly confined to
oases of greatest necessity. After the most careful conmderation of all the interests involved,
the Government of India have reached a decision to which the approval of the of
Btate has been accorded and they are therefore pleased to announce the following scheme
which will be applicable to pensioners in receipt of pensions granted under the Civil
Bervice Regulations. -

At the outsct, it is nocessary to consider the effect upon pensions of recent revisions of
pay and it is provided that the scheme shall not :p{]y to pensioners in rec‘z?t of superior
pension who retire aftor three years from the date of introdnction of revised rates in the
establishments to which they belong. Those pensioners will receive the full pensionary
conscquences of the revised rates of pay in the shape of an enhanced pension and it is
therefore not considered necessary to grant them any relief, In the case of establishments
which have been sanctioned since 1914 the local Governments will decide which of them
should be treated as establishiments the puy of which has been revised. Any establishment,
the pay of which has been fixed cither on the analogy of the revised rates o F’y sanctioned
for similar establishments or after taking into account the increased cost of living, should
be treated as an establishment tho pay of which has been revised,

2. (1) For purposes of the scheme pensioners will be divided into the following

(f) Class A.—-Pensioners in receipt of a suporior pension who have retired before the
introduction of revised rates of pay. Those who were on long leave on the date
of the introdaction of the revised rates of pay and have retired on a pension
calculated on the old rates [vide Article 60, and rule 1 (a) under Article 487 of
the Civil Service Regulations] should be treated as having retired before the
pay of the catablishments, in which they were employcd, was revised.

() Claxs B —Pensioners in rceeipt of a superior pension who have retired after the
date of the introduction of the revisod rates of pay but who, not having since
that date put in 3 years’ service qualifying for pension, have not received the
full pensionary benefit of the revision.

(#91) Clase C.—Pensioners in receipt of an inferior pension.

(¥v) Class D.~Pcensioners in receipt of a pension granted under the rules in Part
Y1 of the Civil Servioe tions or under Articles 679, 684 shd 685 of the
) same Regulations. .
(2) (a) Pensions of those in Class A will be raised on the following scale ~—

V) Pensions up to R10 a month by R2.

() Pensions over R10 and up to 20 a month by RS,

+tt) Ponsions over R20 and up to R30 a month by R4,

iv) Pensions over R30 and up to R40 a month by RS,

v) Ponsions over 1140 and up to #45 a month by an amount which will bring the
pension up to 146 a month.

(0) Pensions of those in Class BB will bo raised on the scale given in clause {a) above
reduced by one-sixth for every completed six months of service qualifying for pension from
tho date of the introduction of the revised rates of pay.

(¢) Pensions of thowo in Class C who retired before the introduction of the revised
rates of pay, as well as of those who retired after tho introduction of the revised ratos of
Pay, but on pension caloulated on the old rates, will be raised on the scale given in clauso
(a) above, In the oaso of thoso retiring after the introduction of the reviaed ‘rates of pay
the maxima limits of pensions in Article 481 (b) of the Civil Service Regulations will be
enhanced in accordance with the samc scale, " :

() Pensions of thowe in Class D will bo enhanced on the scale given in clause (a) above.

4 "38-) In cases in which a portion of the pension has been commuted the increase will be
caloulated on the original amount of the pension as it existed before commautation,
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8. The scheme will apply to pensions beginning with those falling due for payment on
the 1st December 1920 amr will be subject to reconsideration at the end of 8 yupr:. Political
and Literary pensioners may be granted, at the discretion of the local Governments, an
incresse on the scale given in clause (a) of paragraph 2 above, provided that their pensions
have not already been incressed in consequence :g the rise in prices,

. & The Government of India regret that in view of the very heavy financial commitment
m ;& .:\tu been found impracticable to sanetion relief on a larger scale or with retro-

Ozpzaxp that the Resolution be communicated to the several Departments of the
Government of India (including the Financial Advisers and the Board of Industries and
Maunitions), all Provincial Governments and Minor local Governments, the Comptroller and
Auditor General, the Heads of Departments subordinate to the Finance Department, all
Accountants General, the Comptroller, Assam, the Chief Auditors of Btate Railways and
-Government Examiners of Railway Aocounts, the Examiner of Accounts, Military Works
Services, the Examiner, Government Preas Accounts, the Controller of War Accounts, the
Audit Officer, Delhi Province, the Examiner of Customs Accounts, and the Deputy Acoountant
General, Central Revenue, Delhi.

OnD32ED also that the Resolution be published in the Gazette of India.

E. M. COOK,
Secrctary to the Government of India,

No. 56-C.8.R.

Copy forwarded to the several Departments of the (fovornment of India fincludi ng the
l"inmi-{ Advisers and the Board of Industries and Munitions), all Provincial Governmonts
and Minor Jocal Governments, the Comptroller and Aunditor General, the Heads of Depart-
ments subordinate to the Finance Departmont, all Accountants General, the Comptroller,
Assam, the Chief Auditors of State Railways and Government Kxaminers of Railway
Accounts, the Exeminer of Accounts, Military Works Services. the Ezaminer, (overnment
Press Accoants, the Controllor of War Accounts, the Audit Officer, Delhi Province, the
mmm of Customs Accounts, and the Deputy Accouutant-Gemeral, Oontral Revenues,

i

By order, ete.,
- J. C. NIXON,

Under Secretary to the Government of India,

ExtrNnsion oF KaracHI.

283, Mr. W. M. Hussanally : (a) Are Government aware that
the large cantonment area at Karachi is blocking the way of the expansion
of the city ? ,

(6) Are the Government aware that the area known as Artillery Maidan
has been demanded by the Mnnim;!:nlit of Karachi for years past for city
expansion : and laet year His xceﬁeno the Governor of Bombay laid the
foundation stone of the new buildings for the Court of the Judicial Commis-
sioner of 8ind on that site ? Has this area been transferred to the civil
suthorities and the Artillery removed ?  If not, what is the reason ?

(¢) Do the Government contemplate removal of the cantonment as & whole
to outside Municipal limits with a view to the civil town being extended ? 1f
80, when ? .

8ir Godfrey Fell: (a) Representations to this cffect have been made
by the local civil authorities and the Government of India are endeavouring,
in consultation with the Government of Bombay, to provide an outlet for
expansion in the direction desired.

(5) The battery of Artillery was removed in October 1920 and the
greater part of the Artillery M&nhuslreu]ybeon handed over to the civil
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authorities. The balance will be transferred when the Government of ‘ﬁomboy
have provided facilities for the accommodation on other sites of certain neces-
sary military institutions which at present occupy part of the waidan.

(¢) No. The removal of the entire cantonment from its present position
would be impracticable on financial and other grounds.

ExTteNsioN oF Hyperabap SiNp.

284. Mr. W. M. Hussanally: (z) Isita fact that the cantonment
area in the city of Hyderabad Sind is blocking the way of the extension of
that town in the only direction available ?

() Isit o fact that this city is heavily congested and as a result it has
become very insanitary with high mortality from phthisis and other diseases ?

(¢) Is it a fact that for several years past the Municipality have asked for
the removal of the cantonment and transfer of the area to the city for expan-
sion? Have the Local Government supported their prayer ?

(d) What decis’on have the Government arrived at in connection with
this demand ?

Sir Godfrg Fell: (a) It is true that the cantonment area "in the .'city
of Hyderabad Sind is blocking the expansion of the city in one direction, but
this 18 not the only direction in which the city can be expanded.

(8) The Government are aware that the congested state of the city is
conducive to insanitary conditions.

(¢) Various suggestions, including one for the removal of the cantonment,
which was supported by the Bombay Government, have been put forward by
the Municipality with the object of relieving the congestion, but all of them
have been found to present serious difficulties.

(d) The Government of India have recently directed that the question should
be examined by the local civil and military autiorities concerned, and thereafter
by the Government of Bombay in communication with the General Officer
Commanding-in-Chief, Western Command. The Government of India have
not yet had any final report regarding the result of fhese discussions. A report
has, however, been received from the General Officer Commanding-in-Chief,
Western Command, which shows that there is no other site ncar Hyderabad
which can be compared with the present site either in altiftide, in freedzm from
.mosquitoes, or in space available for parade grounds.

INcoNVENIENCE 10 PirLarivs ar HamDwar.

285. Dr. Nand Lal: (2) Is the Government of India aware that a large
namber of respectable Hindu ladies go to Hardwar as pilgrims, and that owing
to the want of separate 1st and 2nd class waiting rooms for ladies, they are put
to great inconvenience? 1f the answer be in the afirmative, do the Govern-
ment propose to remove this inconvenience ?

(8) Is the Government aware that the Station Master, Hardwar, in order
to reserve 1st and 2nd class berths or compartinents from Hardwar to other
stations, has got to communicate with the Station Master, Dehra Dun, and
that his inability to allow such reservatious direct is the cause of great incon-
venience to respectable Hindu pilgrims, and if so, would the Government he
pleased to remove this inability ?



420 LEGISLATIVE ASSEMBLY. [107a Szer, 1021,

Colapel W. D. Waghorn: Government are aware that a number . of
Hindu ladies on pilgrimage have travelled to Hardwar recently as first and
second class passengers. There is no waiting accommodation f‘;r such passen-
gers at Hardwar at present, but it is proposed to provide it as soon as funds
oan be made available.

(8) The practice on most railways is for reserved accommodation to be
arranged by the Station Master at the station from which trains start. The
inconvenience complained of has been brought to the notice of the authorities
of the Oudh and Rohilkband Railway, and steps are bomg taken to remove it
as far as possible.

Tuiep Criss AccoMMODATION ON RyiLwavs 1N rtuk PrNias.

286. Dr. Nand Lal: Is the Goverument aware that the third oclass
aopommodation on lines passing through the newly established colony towns in
the Punjab is still far from being comfortable, and if so, would the Govern-
ment be pleased to take the necessary steps in the matter ?

Colonel W. D, Waghorn: Government is aware that there has been
some over-crowding in the accommnodation provided for third clas passéngets
on trains on certain sevtions of the North-Western Railway. ‘The Railway
Administration has given the matter very special atfention and has lately
increased the nu.nber of passenger coaches on trains and added extra trains
a8 coaching stock has becone avsilable,

MeyvoLIsL PROM THE ASSOCIATION OF QANUNGOS, LUDHIANA,

987. Dr. Nand Lal: Is it a fact that a memorial has been submitted
by an Association of Qanungos from Ludhiana to the Governor General of
India? If so, will the Government be pleased to state what action has been
taken thereon ?

Mr. J. Hollah: Yes. A collection of a large number of memorials
was received and has been returned for submission through the Local Govern-
‘ment.

[ ]
MEepicar GrapUaTES OF THE PUNIAB.

288. Dr. Nand Lal: Is it & fact that s copy of proceedings of the
general meeting of medical graduates of the Punjab, held on 17th July 1621,
in the S. P. S. K. Hall, Lahore, was submitted to the Education Member of
the Government of India, and if so, will the Government be pleased to inform
this Assembly as to what step has becn taken by the Government in that
connection ?

. Mr. H. Shgp: A copy of the procecedings of the medting referred
to has been reveived. :

As regards the latter part of the Question the Honourable Member is
referred to the reply given to Question No. 174 asked by Mr. Ka 1at.

BancarLore PENSIONERS’ ASSOCIATION.

289. Dr. Nand Lal: Is it a fact that the Bangalore Pensioners’
Associstion has submitted 2 memorial to the Viceroy and Governor (General
of Indis praying for an adequate increase of pension ? * If so, what action has
been taken thereon ? :



F QUESTIONS AND ANSWERS. 421

The Honourable Mr. W. M. Hailey: 1 would refer the Honourable
Memberto the answer Which I have given to Question No. 282 by Mr, Wali

Mahomed Hussanally, ‘

SkcvRrITY UNDER THE FRONTIER CRIMES REGULATION.

200. Dr. Naod Lal: Is it a fact that Abdul Jalil, Melap Singh, Jan
Mohamad and Mohamad Salim were ordered to give security under the
Frontier Crimes Regulation, and if so, will the Government be pleased to
state why they were not proceeded against under the ordinary law ?

The Houourabls Dr. T. B. S8apru: (on behalf of the Honourable Mr.
Denys Bray) : Yes, all four, being ordinarily resident in the Peshawar district,
were ordered to give security under Section 40 of the Frontier Crimes Regulation,
which expressly provides for the taking of security for the parpose of prevent-
ing the digsemination of sedition. The Local Government considered that a
prosecution for sedition under the Indian Penal Code would have been inex-
pedient owing to local conditions.

ADMINISTRATION OF N,-W, 1", Proviyce,

201. Dr. Nand Lal: Will the Government be pleased to place on the
table the two circulars issued by Sir Hanilton Grant last vear in summer on
the subject of the present working of Frontier Crimes Regulation and laying
down rules for the future administration of the North-West Fro tier
Province ?

The Honourgble Dr. T.B. Sapru (on behalf of the Honourable Mr.
Denys Bray) : Sir Hamilton Grant issued only one circular order in July
1920, regarding the working of the Frontier Crimes Regulation and copies of
this are ?aid on the table. A confidential demi-official letter issued on the same
subject on the same date, to which the Honourable Member possibly refers
s the sevond circular, cannot be laid on the table as it is not a public
document,

CIRCULAR ORDER.

ArL Orricers Exercrsine Powkrs uxpER THE FRONTIRR CRIMES
ReaurarioN IN THE NoBTH-WEeT FRoXTIER PRovincE.

Dated Nathiagalsi, the I9¢A July 1990.

1. The sttention of the Chief Commissioner has been drawn to the number and divere
sity of the instructions which have from time to time been issued by various authorities for
the working of the Frontier Crimes Rogulation : and he now consmders it desirable in the
sucoeeding paragraphs to lay down, in supersession of all previous instructions eo far as the
confliot with these, the lines on which the main provisions of the Regulation should be carri

out and the powers conferred by the Regulation shonld be exercised,

Some of the instructions here conveyed undoubtedly involve a departure from exioﬁni
ypractioe, and some may bo regarded as tending to weaken the criminal administration o
the Province. But a careful reviow of the criminal statistics for the past 20 years does
not indicate that the present method of working the liefuhtion has resulted in an apprecia-
blo reduction of crime, and Sir Hamilton Grant feels thatthe time has come to try the
experiment of working the Regulation wore on the lines that were originally intended ~with
the object of asscciating the tribal leaders more effoctively with tho punishment and
settlement of offonces and of securing the vo-operation and support of publie opinion.

This ciroular, I am to add, is not to be regarded as an academic essay to be read and
Jaid aside, Sir Hmmilton Grant desires that every officer exercising powers under the

To
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FProntier Crimes Regulation shonld keepit on his tableand eonsult i€ for guidance as requir-
od. Tt has the same binding force on officers exercising powers under the Frontier s
Regulation as Judicial Cirenlars of the High Court or Judicial Commissioner have npon
ordinary Courts of Justice, and it will be published in vernacular as well as in English, H«
effect of theso orders will be closely wntl'|l1t!d. '

2. References under Scction 8, Frontier Crimes Regulation ;

(a) Very frec use should be made of this Section, except in urban arcaa,

(b) Before passing a decree under Section 8, Frontier Ciimes Regulation, the Depnty
“"‘n:. th::-h;-?’"‘ cmuhmﬂ:ﬂ . L?;;::’i:n:ner‘ should “tﬂii.:l himself that

L o the ndant posseses sufficient property to
2 (4 o Proaller Crimes Regulation. satisfy it. The Council should tluy'! be
advised to limit their recomnmendations accordingly as far as possible,

(r) Comprumnises shonld be referred profoma to & Council of three porsons, and on
their finding a decree should be passed. '

(@) Bection 86, Frontier Crimes Regulation, should only be used to enforce s deoree
under Bection 8, Frontier Crimes Rogulation, when the finding of the jirga
specifically reconumends this course or for most excoptional reasans.

(¢) Epecial attention should be paid to the protectisn of the interests of minors
against whom a decree under Section 8 is proposed.

8. RBeferences tv Council of Elders in criminal rasexs :

(a) The Deputy Commissioner should never refer & case to s jirga under Section 11,

Frontier Crimes Regulation, unloss he is satistied lfllnl there is reasonable

. ground for proceeding : or nnless he thinks that a settlement of the offence in
accordance with tribal cnstom is probable. Section 18, Frontier Crimes Rogn-
lation, should be employed, where mecessary, to embodg this settlement in
a decree under Section 8. There is occasionally & tendency to refer cases
to Councils where there is practically no evidence at sll against the accnsed on
the chance of the Council discovering nome. This is obviously wrong. In
snch cases the accused should be forthwith discharged.

(8) References under Section 11, Fronticr Crimnes Regulation, should be made, not only
for heinous offences, but also frecly for other offences, especially personal
injury, rioting without marder, damage to property ot disclosing professional
or habitaal crime, and cases relating to women, These cases, thongh ht
on the eriminal side and referred under Section 11, can fregnently bo satisfac-
::;r_ily disposed of by a decrec under Sections 18 and 8, Frontier Crimes Regu-
ation. .

(¢) The order of reference under Boction 11, Frontier Crimes Regulstion, should
always state clearly the gronnds of reference and the insues upon which the
Conncil are to enguire and give a finding. No typed or printed forms of
reference should be used.

(d) In references under Boction 11, Frontier Crimes Regulation, the Conncil should
always be instructed either verbally or in writing (1) to state clearly the facts
wnd evidenoe upon which they base their finding; (#) to suggest, in case of
convietion, the punishment that should be awarded or the manner im which,
the case should be settled in accordance with tribal usage.

(#} Cases should not bo withdrawn under Bection 15, Frontier Crimes lation
from the Bessions Court once tho trial has commenced without the ioun
;l;:ltlfon of the Chief Cominissioner or of an officer empowered by him in this

(7) RBeferences to a second Council under Beetion 11 (8) (), Fromtier Crienes Re-
gulation, should not be ‘made without the sanction of the Chief Commissione
or of an dfficer empowered by him in this behalf., '

4. Kinding of the Counndil ;

(#) When the Council find the accused not guilty, the Hinding should be aceepted
unless there are definite grounds for believing that the finding in dishonest or
that thete has been an obvious miscarriage of justice.

(5) When the Council eonvict the aceused, tholﬁeiul v Commissioner shonld earcfully
consider whether ‘the facts ap found show the accused to be mu;i:‘{.' Unless
he is satisfied of this, he has'no right to accept the conviction, he shast
discharge or acquit the sccused. There mnust be definite facts beyond mere
opinion or secret enquiries to sapport a conviction. In certain cases the fatts
may smount to little more than customary oaths by compn ; and, whete

i is the custown, thest'may be accepted swévidence, Bat'w t 4t any vhte

13
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this amount of evidence a conviction should not be accepted. It is hardly
necessary to point out that it is infinitely better that a guflty man should go
unpunished than that an iunocent man should be unjustly convieted.

5. Punishment:
(1) It is most necessary to remember that offences on the fromtier fall into two

catogoriea— .
(a) ordinarily recognised crime, e.g., crime for the sake of gain, especially when
coupled wzlth violence, and crime indicating professional or habitual addi-
ction ; an
(3) offences committed in pursusnce of tribal custom or the Pathan code of
honour which are rather law breaking than crime,

Offences falling within the first category should be severely punished whatever the
resommendation of the jirga may be, encen falling within the second category, where
not marked by special deliberatencas or brutality, should be punished or settled so far as

ible in accordance with tribal usage. Where, however, thereare special fehtures of
z'l'i.;l'l‘ltneu or brutality, the case is different, and the offence must be punished mutll} on
ita merits. While anxious to admit tribal usage as far as possible, the gief Commissioner
has no wish toassist in crystallising it in its more violent and callous forms, or in
count enancing acts which are repugnant to civilisation.

(2) In punishing the first class of offences, vis., ordinarily recognised crime, though
severe and deterrent sentences are called for, they must not be extravagsat
or savage. There is oocasionslly a tendency to mete out sweeping sentences
without full consideration of their full puiport. Sometimes, for instance, a
sentence of ten vears is awarded where a sentence of two or thrée years would
be adequate The Chief Commissioner thinks the standard of punishment
might be considerubly reduced without losing its deterrent or reformatory effects,
We can alone secure the co-operation of the general public in suppressing crime
by giving sentences of which they approve and by getting public opinion with us,

(8) Tn dealing with the sscond class of offences, niz., thoss committed in pursuance
of tribal custom or honeur,t' ¢ Deputy Commissioner should be primarily
guided by the recommendation of the Council, and, where he can not accept
that recommoudation, ho should in his order expressly detail his reasons for not
accepting it. 1n this connection attention is called to the following important

ints : =

(¥) Under Bection 12, Frontier Crimes Regulation, no minimum penalty is pres-
cribed. There is nothing to preclude the substitution of tribal or customary
penalties for those pre-cribenf by the Indian Penal Code.

(+7) There is nothing in Bection 12, Frontier Crimes Regulation, to preclude the
compounding of an offence (even nurder) not commpoundable under the
Criminal Procedure Code.

(#4¥) Under Section 18, Frontier Crimes Regulation, the Dvg::.ty Commissioner
may treat the recommendation of & Council under Bection 11, Frontier
Crimes Regulation, as if §t were a civil finding under Bection B, Frontier
Crimes Regulation,

(4) In inflicting a sentence of fine whether in addition to or without imprisonment,
the Deputy Commissioner should consider carefully the status and means of the
offender and regulate the fine accordingly. Fines shonld not be inflicted which
aro obvioualy not likely to be payable. When imprisonment in default of a fine
has beon mffered, the fine should always be remitted unless it is peyable as

compensation tv an injured person.
8. Conatitution of Councils of Elders :

(a) The Council appointed should so far as possible be tribal in character. To this

end Deputy Commissioners, instead of keeping the present lists of Fanthm
ualified to serve on jirgas, Raises, Khans, retired officers, civil and military, ete.,

&umld heep lists arranged according to  tribal areas. It happens, of
sometimes that the purtics belong to diffevent tribes or to no particular tribes,
In such cases miixed jirgas are incvitable. But for this purpose the Shak¢
Jirga, which should certainly bo maintained, is obviously suitable.

(b) The parties should alwnyas be given awple oEpnrt.unity of challenging any of the
members it in proposed to appoint. Where the objection is overruled, the
reagons for so doing should bo recorded,

(¢) A charge of bribery or eonruption brought against a jrga, if there are reasin-

able grounds for thinking it justified, shonld be thoroughly investigated,

1
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1. Action undor Section 31, Frontior Crimes Regulation :

The cases of tribesmen arrested and detsined under Section 81 (3), Frontior Crimes
Regulation, should be constantly reviewed, and sneh porsons «hould not be indefinitely kept
in custody without the special sanction of the Chief Commissioner. In this connection
attention is directed to Circnlar No. 88—96-P. N., dated 5th July 1920, on the subject of
monthly statements regarding these prisoners.

8. Aotion wnder Sections 33 and 23, Frontier Crimes Regulation :

Communal fines, thongh often deserved and salutary, should not be b‘rmpond merely
because a conviction is not obtained. There mnst bo definite reasons for believing that the
inhabitants are guilty in one or other . of the ways indicated in these Sections, and theso
reasons must be clearly demonstrated.

9. Action undor Section 36, Frontier Crimes Requlation : -
i The expulsion of persons mentioned in Section 86 (d), Frontier Crimes Regulation,
1d4 enly ‘be ardered or recommended when the csuse of quarrel is really definite and
serious. The Chief Commissioner has noted canes where it was proposed to expel a woman
because she was a _prostitute or a bad character. This is obviously entirely beyond the
intentions of the Regulation. There must be a specific cause of quarrel betwoen definite

persons likely to lead to bloodshed.
10. Aetion under Section 40, Frontier Crimes Regulation : e
Security under Section 40, Frontier Crimes Regulation, for preventing the dissemination
of sedition should nst be taken except after full enquiry, which mnst show that there is real
danger that the accused is disseminating or islikely to dlsseminate sedition, and must be
clearly recorded.

11. Action under Section 41, Frontier Crimes Regulation :

This Section is, in the opinion of the Chief Commissioner, much too freely used. This is
due in a great measure to constant criticisma of the Police by the Magistracy and superior
Police officers implying that a particular offence could have heen prevented by timely ucurj:z
Weedihg-. Buch comments are not only improper, but they are nsmlly untrne in fact.

ere are cases undoubtedly where the danger of bloodshed isobvious and imwminent
and cases where nne or both of the parties apply for security to be taken, and in snch canes
 security under Section 41, Frontier Crimes Regulation, is called for. Rut in many hundrods
of cases where sccarity of this kind is taken the proceedings have merely served to give pub-
lieity to private snd domestic unpleasantnesses which would otherwise be amicably settled,
and to afford a handle to nnacrujulous persons to dishononr their opponents. Tf security
uunder thia Section were really a deterrent, there wonld have been a general reduction in
violent crime proportionate to the number of securitics taken, but this has emphatically not
been the case. ¢ excessive nso of thia Section causes considerable private distress and
alienstes the commnnity, and the Chief Commissioner desires that the experiment should at
once be made of redycing its operation to & minimum.

12. Inspections :

When a Deputy Commissioner in his capacity of District Magistrate or an Additional
District Magistrate inspects the court of a Magistrate exorcising powers under the Frontier
Crimes Regulation, he will prepare a separate Inspection note dealing with the Magintrate’s
working of the Frontier Crimes Regnlation in addition to that submitted on the ordinary
Criminal working to the Sessions Jndge and Judicial Commissioner. Such Inspection notes
on Frontier Crimes Regulation working will be submitted to the Chief Commimsioner by
Deputy Commissioners direct, and by Additional District Magistrates through the Deputy
Commissioners to whom they are subordinate. A separate circular will alsy isane to this

13. Tn order to eatisfy himself that these inatructions are heing duly oarried out, the
Chief Commissioner directs that a statement in the form attached shall be sent to him by
the 16th day of cach month direct by all Deputv Commissioners showing detaila of cares
under the Frontior Crimes Regulationa disposed of by them and by the officers setving under
them during the month.

P. J. G. PIPON,

Secpetary to the Chigf Commissioner, )
- Nowth-West Frontier Province,
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TRANSFER OP ADKN PFROM THE GOVERNMENT OF INDIA, - '

292. Dr. Nand Lal: Is it a fact that a memorial, on behalf of the
British Indian Colonial Merchants’ Association, Bombay, was submitted to the
Viceroy and Governor General of India praying that the contemplated
transference -of the administration of Aden from the Government of India to
the Colonial Office be prevented ? If s0, would the Government be pleased to
enlighten this Assembly as to what action has been taken thereon ?

The Honourgb'e Dr. T. B. Sapra (on behalf of the Honourable
Mr, Denys Bray) : I would refer the Honourable Member to my reply on the
igtlh September, to Question No. 129 asked by Rai Babadur Bakhshi Sohan

MzxoriaL reoM THE PrgLic Works ACCOUNTANTS oF THE PUNiaB.

203. Dr. Nand Lal: Has any memorial, on behalf of the Publie Works
Accountants of the Punjab, been submitted to the Government of India,
praying for an increase in their salary ? 1f so, what action has been taken
thereon ? )

The Honourable Mr. W. M, Hailey : Yes. Memorisls were received
in March 1921 fro.n some senior Accountants of the Public Works Department
in the Punjab (borne on the All-India list of Accountants) regarding their
pay. The question raised therein cannot be treated scparately and will be
considered in connection with the general question of the adequacy of pay in
Accounts Offices which is now under review.

Mire CaLves IN GovErNMENT MILITARY Dairy Farus,

294. Dr. Nand Lal: Will the Government be pleased to state :

(a) Whether it is a fact that male calves, on their birth in the Govern-
ment Military Dairy Farms throughout India, are sold for a few
annas each or sometimes given away without any price, and if
80, what is the reason for this ?

() The total number of calves so disposed of, and the total income
derived from the sale during the last three years ?

8ir Godfrey Fell: (s) As a rule male calves born on Government
Military Dairy ¥arms are either sold or given away within one month of
birth, but never at birth. The reason for this is that the dairies cannot
afford to rear male calves, except such as may be required for study or for
draught purposes.

(4) In the Northern Districts the total number of calves either given
away or sold during the past three yearsis 2,416. The income derived
therefrom is reported to be negligible.

" In the Southern Districts, the number is 1,153 and the income is

Re. 9,434 :

Reronus AND THE Nortu-West Froxtier Province.

2905. Dr. Nand Lal: Will Government be pleased to state as to why
the North-West Frontier Province has not been given the bepefit of the
Reforms, namely, why it has not been allowed to send representatives to the

Legislative Assembly ?
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The Honourable Sir William Vincent: When the Reforms were
introduced it was considered desirable that the ad ninistration of the North-
West Frontier Province should remain in the hands of the Government of
India, and that the claims of the province to representation on the Indian
Legislature could be met by occasional nominations to the Assembly. The
Chief Commissioner has been pressing for some time for the nomination of a
North-West Frontier Province representative to the Assembly. As the
number of nominated Members is limited, it was found difficult to include a
representative of that Province. An opportunity has, however, recently occurred,
and His Excellency the Viceroy has taken advantage of it to nominate
Mr. Abdul Rahim Khan, Bar-at-Law, to be a Member of this Assembly.

AssaM-BeNaar Rainway,

296. Rai 8. C. Sen Bahadur : («) Does the Assam-Bengal Railway enjoy
a guarantee of profit by the Government ? ’

(A Will tho Government be pleased to state the total amount of loss, if
any, that has been sustained by the Aussam-Bengal Railway up to the end of
July 1921, on account of the recent strike ?

(¢) Will the Government be pleased to state how much of such loss will
have to be borne out of the public revenue ?

(d) Is it true that certain terms were offered on behalf of the strikers and
the Assam-Bengal Railway authorities declined: to aceept or discuss them ?

(¢) Are the Government aware that great inconvenience was and is being
felt by the public and merchants on account of the strike in the Assam-Bengal
Railway ?

4(/) Will the Government be pleased to state what steps, if any, the
Government have taken up to 31st July 1921, to put tm_eml to the strike?

Colosel W.D. W ghorn: («) The Government guarantee interest in
storling at 3 per cent. on the Company’s share capital of 1,500,000, '

. (&) Tt is impossible to state with any accuracy what imount of earni
have been lost owing to the stiike. Nuturally a langre proportion of the el-.fﬁ:
held up will be carried now that the line is again open. \ ‘

(¢) Any-loss which is incurred will fall on Government as the Asshm-
Bengal Railway earnings do not cover the guarantee.

(4) Terms.involving extravagant demands which could not be conceded
were put forward a day or two after the men had ceased work. - ' :

. (¢) and (/) Government are fully aware of the inconvenience caused and
while the strike lasted every effort was made to induce the men to return.
Most of them resumed duty at the end of July except the: workshop staff at
Pabartali, who have now been largely replaced from outside, B

o IxNsrecToRs OF MiNks. |
207. Rai 8. C. 8en Bahadur: Will the Government be pleased to
state: R . '
(¢) Whep the posts of Inspeotors of Mines ware first: created ?-
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(&) Ifitis a fact that the of Inspectors of Mines have always
been beld by persons other than Indians ?
"(«) How the Inspectors of Mines are recruited ?
(4) 1f they will throw the appointments of Inspectors of Mines open
to Indians ?

Mr. A. C. Chatterjee : (+) The first Inspector of Mines was appointed
in November 1893, and he was borne on the cadre of the Geological Survey
Department. The present posts of Inspectors were created by the Indian
Mines Act, 1901, the first appointment being made on 23rd January 1002,

(6) Yes.

(¢) Appointments in the grade of Inspectors are ordinarily made by the
romotion of Junior Inspectors, who are at present selected by the Secretary of
tate on behalf of the Government of India as candidates with sufliciently

high qualifications have not so far been available in this country.

(@) There is no bar to the appointment of Indians possessing the necessary
qualifications, With a view to providing local instructional facilities for the
training of Indians for these a[i)pointments, steps have been taken to open a
School of Mines and Geology at Dhanbad. When students trained in this
institation are available, appointments will be mado in India as far as possible.
Meanwhile steps will be taken to advertise these appointments in India when
they fall vacant in order that Indian candidates with suitable qualifications
may have an opportunity of competing with candidates from elsewhere.

SCALES OF SALARIES OF VARIOUS SERVICES.

208. Babu R. P. Singh: () Did the Woyal Commissicn on Public
Services in India express the opinion that service conditions make it
desirable that a superior officer should not draw less pay thau an officer who is
actuslly under his orders, and has the above principle been accepted by the
Government of India in fixing scales of salaries for the different services ?

(8) Isit a fact that 2nd Class Head Postmasters whosec maximum pay
has been fixed at Re. 8560 have to work under the orders of Superintendents
of Post Offices ? And that the minimum pay of Superintendents of Post
Offices bas been fixed at a rate lower than the maximum pay of their direot
subordinates ? If s0, will Government state the reasons ?

¢) Did the Postal Officers’ Association, India, petition the Government
of Indis on behalf of Superintendents asking for a scale of pay with a minimum
of Rs. 850, and is it a fact that the request has been rejected summarily, and
the Postal Officers’ Aseociation was not informed of the remsons for this
rejection of their prayer? )

(d) 1f the prinoiple mentioned in (a) has not been accepted by the Gov-
eémment of India, will Government mention the departmente in which and the
claes of officers in whose case the pey of subordinates is higher than the
minimum pay of their direct superiors ?

Colonel 8ir 8. D’A. Crookshank : As the roplics to these questions right
down to No. 304 involve a fairly vast amount of detailed figures and the
roplics are somewhat dull, 1 propose with your permission, Sir, to lay them
on the table,

(a) The Royal Commission on Public Services in India made the remark
quoted by the Honourable Member in paragraph 57 of their Report. But
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they laid no special stress on the point, and did not affirm it as a general
principle to be followed in all cases. The Government of India have not
accepted the principle as one of universal application in fixing scales of salaries
for axc different services.

(8) Yes, second class head postmssters on a day of Rs. 250—20—850 are
under the immediate control and supervision of the Superintendents of E:t
offices whose scale of payis Rs, 260—25—300==20—700. This is a fong
established practice of the Department which has hitherto worked withont
friction,

(¢) The attention of the Honourable Member is invited to parts (a) to
() of the answer to his Question No. 300.

{d) Inthe Post Office the maximum pay of certain postmasters is higher
than the minimum pay of their direct superiors, psz,, Superintendents of post
offices, and in the ilway Mail Service also certain Record Clerks,
Accountants and Head Sorters draw more than their immediate superiors, vss.,
Inspectors, Raiway Mail Service, the grades of the former being Rs. 176—10
~—225 and Rs. 145==5—170, and that of the latter Rs. 100—5—175.

On the Telegraph side the minimum pay of 2nd Division offieers in the
Superior Traffic, Engineering and Technical Branches is less than the maximum
pay of Deputy Superintendents, the grade o fthe former being Rs. 350 —20—
860-=30—700 whereas Deputy Superintendents, 1st class, draw Rs, 500—20
600 and 2nd class Rs, 350—20—450, This has not been represented by
the staff as & grievance.

As s other Departments the information will be found in the state-

ment laid on the table,
Ktatement.

Department (or Servico). | 'Mh“etm{nﬁmum I:’aiuﬂ?:i':q or olaas of
direct superiors. _!npoflon.

| Grade or class of subordinates l Designation ;ﬂ i
|
|
|

Imperial Customs Sarvice ... | Chief Inspectors and Inspectors, | Assistant Collectors of Cus-
Preventive Borvieo. Hond Tais- | toms,
ors and Appraisers. Buporinten-
denta of clerical cstublishment.

Government Pross, Calontts | Computor ... - . | Head Computor.
Governmont Press, Bimla ... | Oversser ... ... | Assistant Superintendent.
Indian Audit Department ... | 1. Assistant Accounts oficers |

| (Civil and Raliways.) . Oficers of the General List
| 3. Mombers u_t‘"&m Subordinate || of the Indian Andit

| Acocunte Service. Department.
Merit and Assay Depart L1 Teb Aenlotact 1o Assay Maater Masters
s o Assay m‘-ﬁ .
Btate Eallway En'immmn Bub-mngmlrl. Senior Pormanent ngineers, Pro-
Way Inspectors and Inspectors of | vinoial Bervice and Assistant
Works aud Maintenance, Benior | Ex-Engineers of the Indian
Bridge Inspectors. Servioce of Engineers.
Btate Railway Loco. and | SBemior Loco. and Oarriage and | Assistant Loco. and Oarri
f t:ml Wagon | Wagon Foremen, and Wagon SBuperintendents.
to Ballway | Traflo Inspeotors, Semior Station | Assistant Trafe Superinten-
Stete Ballway Trafio Hu:arln?:st Station ;rnpcdnhnmi dents of looal le%no: and
dents, Yard Maators, Goods t Distriot Trafie
Be:lwn{luﬂ eto, mundenh.
th way Signal Depart- or Bignal Inspeotors t Bignal Bngineery,
ment. .
Btate Bailway Stores Depart-| Depot Btorekeepers - ... Aanlthnt cmmng_n of
PouOos .. w | Cartain Postmasters ... suls'iuﬁmm o Post
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|
! Grade or clase of subordinates

Department (or Service). ! whose maximum pay is more Designation of grade

or olass of direct
i than the mi.ninm::r:f their f superiars.
[
\ — )
Railway Mail Service - i Clﬂdd [?..dm Clerks, Accountants . IIII'DMMNI, Bailway Mail
AL
Telographs .. « | Deputy Buperintendents - | Ofoers of the ﬁnd Dividon
I I in the ‘lglﬂn
! ! Bﬁ.::h‘ ud Teohnical
Civil Service . « | Provineial Givil Service } mautmxm
menuts on superior
Police Department ~ | Provinoial Police Service Police Bervice ap-
pohmu on  superior
Oivil Veterinary Department Deputy SBuperintendents i .hlllhnt Buoperintendents or
: ( ,i s“’"‘“‘? Sarvi
vice
i e v uppe
Forest Department 'l!xtn Assistant  Comservators ' Auiatnnt Conservatora and
| (Provincial Bervios). { Deputy Conservators (Im-

erial Bervice).

w De ' Provincial Agricnltural Bervice | Officers of the Indian Agri-

l Officers. X ione | eoultural Bervice.
jjmu-lc Judge. sad one | Political Department. I
sioners, .
i Extn Assistant Comnhdunu :u thoss cases the maxi-

mum pay of the subor-
Provincial Civil Bervice, | Extn Asgistant Resident, Hydn- dinate officers is more

Balnchistan and North- i abad District and Bessions Judge, '| than the minimum of
‘Woest Frontier Provinoce, Bcn.ll nrlon.ll Assistant to ‘| the Political ont
; Brlﬂlh Consul ' | time-soale, whish is Ra.

;m Sistan ',Brithh" 500 per mensem pius
| Trade Agent, 'l’at.u.w overseas pay of Ba 150
i !J per mensem.

Paxy or Poerar Axp TrLEGRAPH SERVICES,

299. Babu B. P. 8ingh: (¢) Will the Government lay on the table a
statement showing : '

(1) the av pay of each of the follomug classes of officers in July of
1913, 1914, 1920 and 1921:
l') Postmwters-Gﬁnem]
(1) Deputy Postmaster-General,
(s3i) Assistant Director-General,
(fv) Buperintendents of Post Offices,
)] Ter:éraph Officers, Imperial,
(vé) Telegraph Officers, Provincial,
(vi5) Superintendent, Telegraph Trl.ﬂic
(2) the pe;ce:;t&g'a of increase of the pay in July 1921 on that in July
91

(8) the rates of pay in force on each of the above dates,
(4) the number of officers in each of the above classes on each of the dates
mentioned above ?
(8) What has been the additional annual expenditure to the Department
by the increases in the scale of pay sanctioned for each of the class of officers
mentioned above in 1914, 1919 1920 and 1921?

Colenel 8ir 8. D’A. Crookshank : The statcment asked for Ly the
Honourable Member is phu.etl on the table.
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Tiuz-scaL® o Pay or SureriNteNvENTS OF Posr Orrices,

800. Babu B. P. Singh: (s) Did the Government of India receive last
;enr memorials from Superintendents of Post Offices and petitions from the
ostal Officers Association agking for the introduction of the following time-
scale of pay for Superintendents of Post Offices :
Rs. 350 —-80—560—40—1,000.

(6) Will the Government lay on the table a copy of the reply sent to
these communications ?

(¢) Isit a fact that a further representation was submitted in June last
by the Postal Officors Association to His Excellency the Viceroy urging for a
reconsideration of the matter ?

(d) Has any reply.been sent to this representation? If so, will the Gov-
ernment lay on the table a copy of the representation as also & copy of the
reply that has been sent ?

(¢) What will be the additional annual expenditure if the pay of the
Superintendents of Post Offices be raised as asked for by the P Officers
Asgociation ?

(/) Will the Government of India lay on the table a copy of the letter
received by it from the Director-General of Poste and Telegraphs (Mr.
Hutchinson) forwarding the memorials of Superintendents of Post Offices and

ty Postmasters-General and Assistant Directdr-General ?

(9) What scale of pay did the Director-General of Posts and Telegraphs

‘Mr. Hutchinson) recommend for Superintendents of Post Offices and for
i)cputy Postmasters-General and Assistant Directors-General ?

Colonel 8ir 8. D’A. Crookshank : (a) Yes. ‘
(%) A copy of Commerce Department letter No. 285-8,, dated April
25th 1921, is laid on the table.
(c) Yes.
(d) Not yet. The matter is still under consideration. A copy of the
Memorial dated June 23rd 1921, is laid on the table. .
{e) The additional annual expenditure is estimated to amount to
Rs. 4,92,880. .
(/) A copy of Mr. Hutchinson’s letter No. 264-S.E.S., dated 16th
September 1920, is laid on the table,
() Superintendents 300—25—550—30—850.
Deputy Postmasters-General }1 000—§0—1.500
Assistant Directors, General pIVIT R L0

No. 2865-8., dated Simla, the 25th April 1921.
From—R. B. Ewsarx, EsQ., 1.C.8., Deputy Seoretary to the Government of India,
Department of Commerce,
To—The Dizkcron GENEBAL oF Posts axp TZLEGRAPES,

With reference to the correspondence ending with your letter No. 883s-Es., dated the
95th October 1920, T am directed to convey the orders of the Government of India regarding
the revision of the pay of the superior officers of the Post Office, namely s
(1) Buperintendents ;

2) Deputy Postmasters-General, and Assistant Directors-General ;

D Erimhue by bl S

2. Superintendents. Unti , rin were as ws $—
12 m on Re. 500— . Fe
86 posts on Re. 400—20—500.

56 posts on Rs. 800—20—400,
47 posts on Ra, 250,

82 posts on Re, 200,
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Owing to the small proportion of posts in the u grades, promotion was seriously blocked
and very few officers ool:;d rise nbtl:?r: Re, 500, prer . '

8. The Public Bervices Commission made the following reeommendation :
20 Belection appointments on Ru, 500—40—700;

Remaindor on & continuous time scale of Re, 250—40—460—29—500. This gave
steady promotion reaching Rs. 500 aftor 18 years' service. DBut the number
of posts on pay exceeding Rs. 500 was still small,

4. In view of the rise in the cost of living since the Public Services (hmmiuiu::sorhed.

and in view also of the increase of pay sanctioned for other services, it was consid that

the recommendations of the Commission were no longer adequate. In July last therefore the

{zllowin time‘;:l};:;ru introduced for all Buperintendents, with retrospective effect from
o lst m 0 - .

Rs. 250—25—300—20—700.

Thus & man will rise to Rs. 500 after 12 years’ service, as against 18 vears recommended
by the Publics Services Commission ; and he will continue to riee by yearly increments to
Ra. 700 after 22 years’ service, instead of depending for further promotion on selection to
one of 26 special appointments.

8. As it scems to be thought that the rate of pay now sanctioned is not appreciably
better than the recommendations of the Public Services Commission, it will be convenient to
compare the two scales in tabular form :

i As rgoommended by the i

Yeoar of sorvice, Publio Bervices Ag sanctioned.
Commission.
| 250 250
t 250 275
' 360 300
i 200 820
5 - ! 290 340
i 200 360
| 380 880
; 3% 400
! 390 430
10 .. 870 o
870 460
870 48)
410 500
410 520
15 .. - " | 410 540
450 560
450 380
450 600
500 : 620
20 . e ™ 28 | meleotion [i271]
appointmegts on |
Ra. 500—40—700.
660
680
700

The improvement on the old graded rates of pay iﬂ:ﬁch were l:.otual.ly drawn until last
year, is, of courss, even moro substantial. - )
8. During the last year, however, the Superintendents have made the following requests
for revision : - 'hou]'d be raiaed 0 R X
In March 1920, they asked that their pay rai 8. 800-=-20-4-500—40-
P 0050900 that is, Re. 800 rusing o Re. 900 after 10 years' service.
In July 1020, they asked that their pay should be raised to.Bo. 300—B80—600—40~
1,&0; t is, Rs. 800 rising tp%s. 1,000 after 20 years' service.
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ane\ohth,ﬁ!yaMth“ng shotld bo raised to Re. 3503086040~
1,000; that is, Ra. 850 rising to Ra. 1,000 after 18 years’ sorvice.

7. The rapidity with which the demands of these officers increase will be better appre-
ciated, if it is exhibited in tabular form : ‘

Compare sosle of

a8 sanctioned
Year of service. o8 of pay dexhanded by Superintendents | with effect from
ist wb«

3
g

March 1999, | Jaly 1090,
|

200 | 800 30 | 20

W 30 80 775

W | 300 i 40 200

260 w0 | o 230

3 . 380 @ €0 340
0 0 500 390

@ @ W | 1

» : “o 510 | 560 00

‘ w | s | o | o

10 @® | 0 640 W
500 0 | 8 @0

! M 60 | ™ 80

| 580 ® | 20 | 500

| 620 ™ 800 330

15 - - ! o ™ 840 540
. w | 800 | 880 ! 560

w 80 " 580

800 | 880 | 990 000

880 | 90 | 1,000 | 620

2 - - - 00 980 M 640
s 1,000 o 660

SR B TP 680

i - - ! 700

! Lo |

8. When it is remembered that the revised scale of pay as sanctioned with effect from
the 1st Dectmber 1019, was in itself a very substantial improvement on the old rates
of p.d' it will be realised how impossible it is to keep pace with the demands of these officers.
The Government of Indis, after careful consideration of all the circumstances have decided
that they are unable at present to fo beyond the revised scale which was sanctioned last July
with retrospective effect from the 1st December 1919.

9. Deputy Postmasters-General and Assistant Directors-General.

The pay of these officers was fixed by the Public Services Commission partly with
reference to the maximum pay of 8u tendents and partly with reference to the pay of
the correspending of the Telegraph Traffic branch. As it is not pro to make
any increase in either of these the Government of India do not consider it desirable at
present to revise the pay of Deptty Postmasters-Genersl and Assistant Directors-General,

10. Postmasters-General, incleding Deputy Directors-General.
The present pay of Postmasters-General is graded as follows i—

Rs.
2 w‘t' on xy o "o aoe .re 2,6(” .
] M‘ on vee . "o oo Y ’m
8 postson .., o " oo e 2,000
8 m on X oo .er see von 1,750

The Puablic Servioes Commission recormnmended the fellowing revisien :

Be.

2 selection apbeintuents od e 280D

B‘mw oh .m “l. of e "we e I,Muw
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The Pustal Ofticers’ Ausociation asked for a graded scale as follows:

Ras.
2 posts on e . 3,000
2 postson ... e 2,760
3 posts on 2,600
3 posts on . 2,250

This has already been rofused in this Doepartment's letter No. 7187, dated the 16th
October 1920,

11. At the same time it is recogniscd that the seale recommended by the Public Services
Commission is not altogether guitable to present conditions. In the first place, the new
time-scale of puy for officers of the Indian Civil Service in the regular line, which was
introduced with effecct from the lst December 191Y, is in some respects more attractive ;
and this would have adversely affected recruitment from the Indian Civil Service. Secondly,
as departmental officers do uot usually rise to be Postmasters-General until the closing
of their service, it would be unfair to place them on a time-scale which does not reum:
maximum for 10 years. Thirdly, the new seale sanctioned for Directors of Telegraphs and
for officers of the ’l{-lc-gm h Department caployed us Postmasters-Gencral is Ra. 1, 6(? rising
by annual increments of &- 100 to Ra. 2,150 with one senior post of Rs. 2,250.

The Government of India have thercfore decided, with the approval of the Secretary of
State, to revise the rates of pay for Postmasters-General as follows :
Postmasters-Genernl who are members of Their pay of the Indian Civil Service

the Indian Civil Service. time-scale in the regular line plus Rs. 250.
Pustmasters-(ieneral who are not members One selection appointinent on Re. 2,600,
of the Indian Civil 8crvice. Rcmaiznder on a time-scale of Rs. 1,750—
1§0—2,250.

. The new rates of pay will have effect from the 1st December 1919, A resolution on the
subject will be published in the Garzette of India.

No. 8-(1., dated Caleutta, the 23rd June 1921,
From—The HoNoRABY SkcRETARY, PosTal. OFFICKRS’ ASBOCIATION, INDIA,

To—Hss ExcerLency THx Rient HosourasLe Sk DaxNisr Rurus Isaacs,
P.C., G.MS.I, G.M.LE, G(.CB., K.\V.0,, EaRL oF REabING, VIcEROY
AND GOVERNOR-(IENERAL OF INDIaA.

MAY 1T PLEASE YoUR EXCELLENCY,

I am directed by the Committee of the Postal Officers Association, India, to addresse
Your Excellency on the subject of the rovision of the pay of the Superintendents of Post
Offices and the Railway Mail Service,

2. In laying the case of theso officers before Your Excellency my Committee vonsiders it
desirable to mention briefly the endeavours hitherto made by these officers and on their behalf
by the Postal Officors’ Association, Indis, to obtain an improvement in their pn'y. In Febra-
ary 1820, the Superintendents of Post Offices submitted a memorial to the Right Honourable
the Becretary of State for India asking for tho introdnction of o better scale of pay. This
memorial was withheld by the Government of India. On the introdustion of a time-
scale of 15“ for Superintendents of Post Offices in June 1920 they submitted another
memorial to His Excellency Lord Chelmsford in July 1820. A deputation of the members
of the Association waited on the Honourable Sir George Barnes, K.C.B., K.CS.I,, Member-
in-charge, Commorce Department, in September 1020, and this wgs.followed in Ootober
1820 by a further representation on the subject from this Association to the Government
of India. As no reply was received to any of these representations in spite of
sevoral other communications subsequently addressed to the Government of India and to
His Excellency the Viceroy urging the neccasity for the grant of immediate relief, m
Committee addressed a lettor to Your Excellency’s Private Seerctary on the 20th April 1021,
in the hope that Your Excellency would be pleased to extend to the prgiera of a long suffer-
ing and loyal body of public servants the just and sympathetic_consideration which th
deserved. On the 25th April 1931, Your Excellency's Assistant Private Secretary informed
the Association that the matter was receiving the attention of the Government of India, and
in a letter addresved on the same date to tho Director-General of Posts and T phs, the
Government of India communicated their devision on the memor‘inla A copy of this letter
has been forwarded by the Direclor General to the Postal Officers’ Asiociation.

9
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8. My Committee is greatly disappointed and surprised at the summary rejovtion by the
Governinent of India of the modest prayers of the memorinlists. The Couunittoe ventures
respectfully to submit that the arguinents used in the letter conveying the decision will not
bear examination. They are extremely superficial and indicate utter waut of appreciation of
the conditions of the servico and of the circnmstances which neovssitated the grant of relief.
The absolute refusal of the Government of India to sanction any mensure of rolief is more-
over contrary to the expectations held out by the Honourable Sir Givorge Barnes to the deputa-
tion referred to abave, and is difficult to andorstand in view of the fact that a provision had
been made for an improvement in the pay of the Superintendents of Post Offices in tho
Buodget Estimates for 1921-22, which were presonted to and passed by the Legislative
Assembly in March 1921,

4. As regards the case of the Snperintendents of Post Offices and the Railway Mail Service,
my Committee begs that Your Excellency will be pleascd to take into consideration the fucts
and argaments put forward in the memorialy ami in the letter of the Association of which
copies are enclosed.  An cxamination of these fac s will clearly demonsteate the unsubstan-
tt;:ol nature na(if the arguinents embodied in the letter of the Government of Indiu rejecting
the memorials.

5. In paragraphs 3 to B of the letter of the Government of India it has been stated that
in consideration of the rise in prices since the investigation by the Public Services Commnis-
sion, and in view of the improveinents in the pay of other services, a scale of pay better thun
what was recommended by the commission has been sanctioned for Su mrintend{mtu of Post
Offices. It is apparently implied that thesc officers have been genotomi ¢ treated. My Come
mittee submits, however, that the new seale of pay is inadequate and the extent to which it
is an improvement on the scale proposed by the Public Bervicus Comumnission is not in propor-
tiontn the extent of the rise in prices. As regards the second reason for improving upon
the scale recommended by the Royal Commission iy Committee desires tv dmw prominont
attention to the fact that the Royal Commiasion recommended a uniform time-scale of pay,
vig,, 250— 49 —29—500 (Par:graph 58 of the Report of the Public Services Commission) for
Superintendents and other similarly recruited eervices (such as the Provineial Civil
Service, Superintendents of Excise, ete.) but the time-scules of pay sanctioned for theso
services are materially better than that sanctioned for Superintendents of Post. Offices as will
be clear from the following table :

Timescale of K«‘:’ recom-
mended by Public Services

Commission for Provincial i "Sumrinhndenh
e 0 e, | owle sanctioned s«l;g:ipmi"'! Excine Post O
) , Superin- \ cia)l vi oe. i oes,

tendents of Post d,ﬂ‘i:‘u. ) | i
oto. i | i

[ S e - e -

| Bongal . Ba.
28504 —480—"*p ~ 500 . Re. 300 to 850 ... iM-VoBﬁO : 250&7-:0-

(N.B.~For Bupetintendents The rate of increment varies ! i

of Post Offices a selection | In the different provinces {
- geade of 500—47-700 was | but the maximum pay is ! l
recommended. The selection ! reached in 13 years fn !
grades for other services were. Madras, and 20 years in | v
not the same.) i Bengal. : |
!
|

i |

The figurcs speak for themsclves. They show that in the case of Buporinteudents of
Post OTces alone there has been no improvement over the winimum (Re. 280) and maxi-
muin (Re. 700) pay recommended by tho Public Services Commission while the rates of
increment are not only much smaller than thoso sanctioned for other services but do not
also represent any appreciable incrense over those recommended by the Commission. The
conclusion thus appears to my Committee to be irresistiblo that of all the services for
which the Public 8crvices Commission recommended uniform treatwent in thu natter of
pay the Snperintendents of Post Offices have been unaccouutably singled ont for unfair
and illiberal treatnont. . The ifividious manner in which Buperintondents of Post Oifices
have been treated. will also be apparent when a comparison iv mnade with the rates of pay
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sanctioned for officers in the Tele raph Branch of the same Department. The comparative
statement below will examplify this :

! Scale of pay
' Bcale of pay in 1018 recommended Bcale of pay
Clasa of ofcer, when Public Bervices by Public on 1t
. Commisaion appointed. | Bervices Com- January 1921,
mission
"‘EF“t" Ruperintendent of |  1at grade No. inorease | Buperior Traflo, 2nd
elographs. Ra. 400—35—500, recommended. vision, Ra. 35)—20—
' 9nd grade 550—3%0—T00,
Ra. 15—10), : Deputy Superintend-
9rd bxr_lda i ents. s Claas,
Ra. 2 15—325. Ra. 50)—3—80,

:
i
P
f
7

Provincial Servicea Tele- Ras, 250—25—45)— 50— Ditto ... | Junior scale Re. 300—
graph Officors., 570—35 —B50— ' —B00 9)0 in 15 years. '
Senior scale Ras. 550—
1,890 in 20 years.

Superintendent of Post Offi- * 1st grade Be. 5(0—20— . Ba, 2577 = | Rs. 350—35—300 —20—
700.

cos. £09. 50— 1p—5W,
igéloxrmlo Ra. 400 —20 —| Selection grade !

' ard geade Ra. 800—20 -
s

4th grade Ra. 850,
bth grade Ra. 200,

Farther comment is superfluons,

6. Tn paragraph 8 the (fovernment of Indis has held that the scale of pay sanctioned
for Superintendents of Post Offices in June 1820, constitutes “a very substantial improve-
ment on the old graded scale of pay.” This, however, is not barne out by facts. More than
ten years ago, Sir Charles Stewart-Wilson as  Director-tieneral of Dost Office, recommended
the adoption of the maximum pay now sanctioned (rie, Ra 700) and 8Sir Willisam Maxwell
in his evidence before the I'uﬁm Bervices Comminsion in 1913, nlso recommended the same
maximumn, My Committee wonders how the Government of India could say that the time-
scale of pny was a substantinl improvement when the maxiwum of the scale of pay sunctioned
in June 1920 was oxactly what was recommended by successive 1lirector-General more than
ton years ago, and the minimumn the same as recommended by the Public Services Cammission
in 1916 without taking into account the phenowmenal rise in the cost of living. Tt has also
to be borne in mind that this scale involved an increase in the average pay from Rs. 336
toonly Re. 388 as compared with the incrense from Re. 621 to Bes. 720 and from Rs. 820
to te. LOIR in the case reapectively of provincinl and Imperial Telegraph officers,

7. Tn paragraph 6 to R of the letter, the fact that in each successive communieation a
better scale of pny was asked for has been commented upon in & manner which appears to be
sarcastic, the clear implication being that the prayers were unveasonable and extravagant,
In this respect the lettor alinost repeats the answer given by Mr. Innes in the lagt session
of the Twgislative Assembly to questions asked by Rao Bahadur T. Rangachaviar on the
snbject. The letter of the Government of India implies that it was only in March 1920, that
Buperintendent of Post Offices nsked for a weale of pay Re. 300 rining in 20 years to Re. 900.
Thisis not the case. The records of the Cominerce Department will show that this prayer
for & senle of Re. 300 to Rs, 900 wax made for the first time not in 1920 but so far back
aa 1918 in the Memorandum by the Superintendents of Post Offices to the Public Services
Commission. It was this proposal and not any new one that was put forward in the
memorial submitted by Buperintendents in February 1920. It is a fact that the sccond
memorial which was suhmitted in July 1920, embodicd a prayer for a higher acale . wi.,
Ra. 300—80—0600—40—1,000, but the rcasons for this request for a higher scale, which were
fully explained in parngvaph 11 of the memoriul, have been ignored in the letter of the
(Hovernment of India to the Diroctor-Goneral of Posts and Telegraphs. The Chief reason
was that in February 1920, when the first memorial was submitted revised ratea of pay for



440 LEGISLATIVE ASSKMBLY, [19rr Serr. 1921.

Provincial Executive and other similarly-recruited servioss, had not been anncunced, and
Buperintendents of Post Offices did not then know what increased scale of pay would be
s anctioned for those services. Revised time-scalos of pay were sanctioned for the  Provincisl
Executive Bervices shortly afterwards and it was when Superintendents of Post Offices found
that Government had sanctioned for those services scales ol‘t y rauging from a minimum of
Rs. 300 to & maximum of Re 1,800, which were ntlhntlntil.lfuI botter than that recommended
by the Public Bervices Commisaion for thom an well an for guperiubendunt- of Post Offices,
that they nsked for a very moderate and reasonable rate of pay. riz., & time-scale of
Rs. 300—30—600—40—1,000. When subwitting the wemorial, the Buperintendents of Post
Officos represented that ther failed ty understand why, when the Public Services Commission
recommended the same time-scale for Superintendents of Pust Offices and the Provincial
Civil Servioes, the scale of pay sanctioned {>r Snperintendenta of Post Offices was sy much
inferiar to those sanctionsd for the Provincial Civil Sorvices. My Committee has very care-
fully exnmined the letter of the Government of India referred to in paragraph 2, but has
been nunable to discover in that letter any reasn for the astim of Goavernmont in sanctioning
for Buperintendents of Post Offices a acale of pay decidedly inforior to that introduced for
Provincial Civil Bervice Oficers.  The only conclusion possible in that the case of the pay of
Superintendents of Post Offices has n)t been justly dealt with. The request made by  the
Association in October 1920, fors minimum_pay of Rs. 360 for Superintendents of Pt
Offioes was based on the principle Iaid down by the Public Services Commission, viz., that a
superior officer should not draw less pay than an officer who iz nctually working under his

ers, and on tho fact that between July aud October 1920, the mnximum pay of cestain
subordinates of the Buporintendent was raised from Re, 300 to Ra. 860, Tt is eurioun that
this fact and the principle laid down by the Public S8ervices Commission have been ignored
by Government of India in criticising the demands of Superintendents of Pist Offices. My
Committee trusts that it has been made clear to Your Excelloney that there was amplo
Justification for putting forward & better scale of pay in each of the three anccessive com-
munications. As a matter of fact, the conditions of salarv of the different services woere
rapidly changing during 1820 and the elaims of Superintendents of Post Ofce« could not in

circumstances remain unaltered.

The prayers were suppnrtod by reassnable grounds and instead of a eareful, judicime
and sympathetic scratiny and considerntion which they deserved they appear t» have been
superficially gone into and have been rejected on unsubstantial gmumi and  with eanstie
comments.

8. It is well known that after the sanction of the existing seale of pay in June 1020 the
Director-General of Posts and Telegrapha recammendod to the (tovernmant of Tmlia a
further substantial revision of the scale of pay of Superintendents of Pust Officos, In

ber 1920 the Honourable Sir (ieorge Barnes, Member-in-charze, Commerce, roecived
a tation of the Postal Officers’ Amsociation and when the depntation pointed ont to
the Homourable Momber the inadequacy of the meale of pay sanectioned for Buperin-
tendents of Post Offices and mentioned the grounds on which an improved wenle had
been nsked for, he admitted the foree of the arguments and the wordu that fell from
him clearly indicated that he considered that Superintendents of Post Offices wore entithed
toat least the time-scale of pauy sanctioned for Provincial Civil Rervice Offieers. On
that basin the Honourable Member even discussed with the deputation the amnounts of
annnal increment that would be suitable and acceptable to SBuperintendents. My Committoe
alao begs to bring to the notice of Your Excellency another significant fact bearing on this
subject, vis., that in the Budget Estimatos for 1921-22 passed by the Logislative Awgembly
a sum of Ra 75,000 was carmarked for improving the scale of pay of Saperintendents of
Post Offices.  Although this amount woild not have brought abuut any substantial improve-
ment, it is obvious that when the Budget Estimmates were framed Govermnent did not
consider the requests of Superintendents of Post Offices fur an increase of pay to be unreason-
able and did intend to sanction a further increase,

8. The letter addressed by thin Assnciation to the Gavernment of Indin in Qotober 1920,
contained three reqnests, the second of which was a prayer tn allow sorvice passed by Buper-
intendents of Post Offices as officiating Buperintendents and ns Probatisyary Buperintendents
to count for increments in the time-scale. The (iovernment of India soein to have arrived at
no devision on this request, and it is not known whether this point was considered or waa
overlooked. THfs point o7uld have been decided independently of the guestion of revision
of pay, it being nnl;; s formal recognition of a principle which, my Committee nnderstands,
has been observed in other services and has recently been followed in fixing the rate of pay
of Postmasters-Geperal (sse raph 8 of Commerce Department Resolntion No. 853-8,,
dated the 80th May 1921). My Committee, therefore, requests that pending final decision
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of the queation of pav of Superintendents of Post Offlces, the request referred to above may
be complied with. This benefit, however, slight, will help a little to witigate the hardship
cansed by the rine in the et of living.

10. My (‘ommittee hega to aubmit for the eonsideration of Your Excellency that®had
the requests of Supevintendents of Pt Offices for increase of pay heen &2 unreasomable as
they ave reprenented tn he in Mr. Ewbank's letter. then surely they wonld not have been
recommended by the Director-‘innern] of Posts and Telegraphs or received the approval of
the hend of the administrative department of the (overnment of India concerned, viz., the
Honourable Sir Gearge Rarnes, Member, Commerve, nor would any provision have been made
by the Finance Department in tho Budget Estimates. The decision of the Government of
Indin now ¢vnmunicated to the Direetor-(ieneral of Posts and Telegraphs is therefore an
unexpected as it is unjostified.

11. Superintendents of Post Offices consider thomeelves t) be specially unfortunate
becnuse they find that after waiting for a Iong time and working silently and loyally under
diffienlt economic eonditions, their reasonable and mnderate representations made to His
Escclleney Lord Chelmaford have been almost rejected on. What appears to be, very
snperficial e nw'deration although they received the auwwrt of the Director General of Posts
and Telegraphs and the approval of the Honourable Member, Commerce and of tha Finance
Department. Buperintendonts of Post Officos have all along faithfully carried out their exacting
duties xome of which are set forth in paragraphsa 6 to 7 of the memorial submitted by them
in July Inst.  Thev have always taken an affectionate and netive intevest in the improve-
ment of the Department and are proud of the exeellence of the organisation to which they
have contributed to the best of their piwers and my Committoe can assure Your
Exccllency thut they are enzer to continue in their devaoted sorvice ta the Department in
this troublous time. Owing, hiwever, the manner in which their prayers are being
rejecled.  feeling of disantinfaction is bound to and haa arisen in the service and however
much they inay strive againat it, this fecling is sure to react unconsciously on their work
and will impair the efficiency of the Department. '

12. My Lond, on behalf of Buperintendenta of Post Offices, the Committee of the Postal
Officors’ Axaacintion, Tndin, respectfully approaches your Excellency who as is known throngh-
out the length and hreadth of Indin has come to this country ta dispense cquity and juatice,
with the humble requost that Your Bxeellency will be graciously pleased to :

(1) sanction the following time scale of pay for Superintendents, with effect from
the 30th Aneust 1919, viz., Rs. 350 —30—560 --40—1,000,

(2) wake early wteps for obtaining (if mecessary, by telegram) the sanction of the
Right Honourable the Sccretary of State for India to the introduction of the
above scale of pay, and .

(3) sllow service passod by Superintendents of Post Offices as officiating Superintend
ents und as probationarv Superintendents to count for increments in the time

H('al("
1 bave the honour to be,

My Logp,
Your Exccllency's most obedient and humble servant,
84,
Hcnorary Secretary,

No. 2547-E. 8, dated Simla, the 16th September, 1020,
From—The Honournble Mr. H. N. HUTCHIN§ON, 0.8.E., 1.C.8., Director General of
Posts and Telographa,
To—The Becretary to the Government of India, Depariment of Commerce,
Simla.

With reference to the correapondence ending with Mr. Ewbank's letter No. 1715, dated
the 8rd May 1020, T have the honour to forwanl for the favourable consideration of Govern.
ment 144 more memoriala recoived from the Superintendenta of Post Offices and 19 new
memorials received from the Assistant Ditector (leneral and Deputy Postmaster-General for
an incroased rate of pay. As the acalo of pay granted to oither class will necesaarily bear a
clone relation to that granted to the other it will b2 coavenient if the twa sets of memorials
are dealt with in the same letter.
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3. The question of the pay of Buperintendents of Post Offices was dealt with by the
Pablic Services Commission in paragraph 17, annexure X VIT of the report and Mr. Clarke's
recommendations on the subject were placed before Government with his letter No. 138-s-Clon.,
dated the 28th Augnst 1918. In the statement accoinpanying that lotter he emphasised the
neceasity for annual increments of pay for Superintendents of Pos: Offices instead of the
triennial increments recommended by the Comuwission for tho earlier stages of the eervice.
In his note to Government dated the 17th Jaouary 19819, Mr. Clarke emphasised the
necewsity for snch a scale, but to avoid delay in obtaining sanction to a revision he agreed to
the Deputy Secretary's suggestion to support the recommendations of the Public Servioes
Commission as made as he felt that the need for a r-visxion of the pay of Superintendents
was & crying necessity and that they had been fed too long on promiwes.

8. In February this year when the Superintendents fonnd that no revision of their pay
had been effected, while the pav of other services had been materially improved, trw
submitted a memorial addressed to the Secretary of State with whom their cneo was then
rndi . In submitting these memorials with his lettor No. 9s-Ap., dated the 26th March

m.nﬁr. Clarke proposed & scale of Rs. 300—20—500—26—750 in consideration of the
fact that the conditions of life hud materially altered since the scale of Rs, 250—700 had been
recommended by the Pablic Services Commission and supported by him. Before this
recommendation could be adeqnately considered by (lovernment, the orders of the Secrotary
of Btate savctioning a revised scale of pay were received and it was not thought vecessary to
take any further action on their memorials. 1 am not aware on what ground the Becretary
of State based his decision, but presumably an alteration in the rate of increment was
made by him on griunds similar to those which were urged in August 1918 against o com-
phe.tedy system of triennial and annual increments coupled together in one scale, The
mazimum and the minimum pay, however, ix not more than that recomnended by the
Public Services Commission on theiv investigation in 1913-14, when eonditions of living were
entirely different, and the decision of the Becretary of State has naturally occasioned
profound disappdintment among 8nperintendents of Post Offices.

4. At the time when Mr. Clarke made his recommendations, he was unaware of the
scales of pay proposed for other services wimilarly placed, such as the Provincial Civil Services,
but in the bo(r;oof the report, in hix letter to Govermnent No. 132-s-Con. of the 28th August
1918 and in subseguent unofficial corrcspondence he gave it ns his conuidered opinion that the
work of a Postal Supurintendent is more important than that of a Depnty ('n]llﬁ'tﬂr and that
the former were very inadeyuately paid for the important work they have to perform, and
that an improvement in their pay was a necesaity.

6. Much time has elapsed since the Public Services Comnmission made their investigation
in 1913-14, and even since August 1918 conditions hn\:e radically changed. A seale of pay
which msy have been adequate in 1914 or 1018 is certainly not adegnnte now, and this is

ed beyond a doubt by the fact that rates of pay higher than those recommended by the
F:!:lic Services Commissivn have recently been sanctioned for the Provincial Civil and kindred
services. It is not surprising therefore thut Superintendents of Post Offices are deeply dissatis-
fied and that they have momorialised His Eacellency the Yieeray,

_ 8. It mnay be asked whether a comparison of the pay aud status of Buperintendents of
Post Ofices with the Provincial Civil Services bas any justification, Originally in some
provinces Saperintendents of Post Offices were selected from amony the candidates who st for
the Provincial Civil Service Examinations, und froin my experience of both distriet work and
of this Department I can unhesitatingly say that the work of o Superintendent of Post Officen
is more responsible. In practice the two services have always 11001'1 treated, nlh'cinlllr. and
socially, as on the samo footing; and in paragraphs 6—8 of their prewont memorial the
Superintendents have correctly stated the nature of their duties and their claims to rank as
the equals of the Provincial Civil Bervices.

7. The memorialists have asked for the following scale, vis,, 300—80—00—40—1,000,
The scales sanctioned for Provincial Civil Bervices in the various provinces are as follown :

Ra.
Madraa ... o 260—8060 inl1b years.)
. Bombay ... ... 800—8B0 in 22 ,, -
250—AK060 in 26 ,,

United Provinces ... 250—860 in 22 ,, With selection gimde of pay varying

Burma ... e 2H0—BG0 in 26,
Bibar and Orinea ... 250—850 in 26 ., from Re. 1,000 to Re. 1,200,
Assam .., v 260—850 in 26 ,,

Punjab ... ... 300—850 in 156 ,,
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The initial pay in the Provincial Civil Bervice (except in Bombay and the Pnnjab) is
Rs. 250, but tho first two ycars are obatiomnY and serious service only begins in the third
year on Re, 300. Thin initial pay of Rs. 300 aslicd for by the memonialists is therefore in
consonance with this acale, sinco the pay of Probationary Superintondents has been fixed at
Res. 200 and I do not propose any alteration in it. T*liu initial pay of Rs. 300 was what
Mr. Clarke recommended in his letter of the 26th March 1920 and no change has occurred in
the interval to justify any reduction in that figure. There are indeed strong reasons to the
contrary,  Among the recommendations of the Postal Enguiry Committee is a subordinate
grade of Rs, 250 --350 which will consist entirely of men under the control of the Superin-
tendent. The Public Scrviecs Commission expressed the opinion that it is undesirablo for a
supervising officer to draw less pay than those he in expected to control. To fix the initial
pay of Buperintendents, therefore, at any lower fizure than Rs. 300 would, from this point
of view be wmost unsuitable. Tt will be equally unsuitable from the point of view of recruit-
ment, sinco the best mon will obviously enter services with the higher initial pay, and though
the number of candidates seeking entry into the post office may not perhaps decline, there
would certainly be a deterioration in quality.

Furthermore, as pointed out in paragraph 12 of the memorial the present initial pay of
Rs. 260 does not represent any advance on the actual initial salary drawn under the graded
scale, becnune, owing to leave and other vacancies in the higher grades, all Superintendents
in the lowest grade actually never drew less than Rs. 260.

As regards the maximum T do not think it necessary to go beyond that fixed for the
I'rovineial Civil Service in the various provinces, viz., Rs. 850, but I certainly think that no
lower figure should bo fixed.  Tn Mr. Clarke’s letter of 25th March 1920 quoted above he
rccommended Re. 750 as the msximum pay on the ground that thelowest pay of Deputy

Postinaster Genern] wag Rs. 800, On the receipt of their memorial he was pre to
rccommend a maximum of Ra. 800, but I am strongly of opinion that Rs. 8560 should be
agreed .

There romaing the question of the namber of years in which the maximum should be
renched, Lhis varies in the different provinces from 15 to 22 and 25. For a service such
an that under consideration & period of 22 or 25 years is too long. It must be remombered
that a Superintendent serves at lonst 2 years s u rrobationer before he is admitted to the
time-scale. It is estimated that Superintendents will for sone yenrs to come be taken into
the selected grades of Assistant Direotors-General and Doputy Postmasters-General after
about 17 or 18 yenrs as permanent Superintendent and it would be advisable to fix the period
of sttaining the maximum at not more than 20 years.

Moreover, a large proportion of SBuperintendents are men promoted from the ranks, who
on entering the Superintendent’s cadre have already served for 10 years or more in the
subordinate grades as Ins s and olerks. If the progression is tixed at 25 or 22 years such
men would have to scrve for 86 or 32 years in order to reach their maximum pay and qualify
for u pension of Re. 426. I recommend that the maximum should be attained in 20 years
and that the scale should be:

Rs. 300—256—5650—30—860.

8, The following is a compsrison of the total monthly cost of and the average pay

provided by, the existing scale and my présent proposal :

Monthly cost, Aver .

Re, ji 2
]}a‘xintin scalo ... - 1%’2‘3 461
ovised proposal e . A 564
Increase . - 18849 103

The apnual increase would be Re. 2,28,188.

9. In the event of my proposal hainﬁ sanctionod existing incumbents would be brought
on to the new scale in tho samo way as they have been brought on to the existing scale, and
with effect from tho same date, eis,, 1st Decembor 1919,

This disposes also of prayers (¢¢) and (55) of the memorialists.

10. T now turn to the consideration of the memorials of the Assistant Directors-General
and Deputy Postmasters General. The outstanding fact sbout the scale of remuneration
of these officers is that it has not been altered sinco it was fixed in 1905, The presont grades
are: .

Assistant Directors- Deputy Postmasters- Pay.
General. eral. !{n.
' 800

2 4

1,000
1 3 1,200—~40—1,400
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The memorialists ask for n time-scale of pay rising from Rs. 1,200 to Rs, 1,600 in ©
En. Under nt conditions the average rate of progress from the lowest grade on
800 to the bottom of the highest on Rs. 1,200—30—1,400 is 6 years.

11. The pay of these ofticers was fixed in 19086 and 1906 over 14 years ago, and no
increase was recommended by the Public Services Commission for the reasons given at page
821 of their report ( mgnsh 16). The first reason given by the Commission that the pay
of these officers has E(m under revision in recont ycars was hardly corrcct. In the second
Pince, the scale of pay sanctioned for the Superior Traffic Branch of the Telegraph Department
1s not connected wntg that of Deputy Postmasters-liencral, und Assistant Dircetors-(ieneral ;
and, in the third place, the findings of the Public 8ctvices Commission, arrived at before the
war, naturally did not take into account the abnormal rise in the cost of living which have
oocuired during the last five ycars. The fact that the Public 8:rviccs Commisiion made
no recommendation should therefore not bar consideration of the present metnorials,

12. As the memorialists point in paragraph 6 of their mcinorial, the pay of the clasw
of officers immediately above them, namely, the Postmaster-tieneral and that of the class of
officers immediately below them, nawely, tie Supotintendcnh of Post Offices, have been raised,
in both cases apparently, on account of the increased cost of living. The claim of the
memori;{ittl that they aleo should receive some consideration on this account is perfectly
reasonable.

18. In the preceding paragraphs T have, 1 hope, established the neecssity for fixing the
mazimum pay of Snperintendents at Ra. 860 and I would recrymmend that the minimum ’ﬁ?’y
of Assistant Directors-tieneral and Deputy Postmasters-tiencral should be Rs. 1,000, 1
will make the difference between the masimum pay of SBuperintendents and the lowest pay of,
Assistant Directors-General and Deputy Postmasters-Giencral Bs. 160 which is not too great.
The ecale I propose is :

Re. 1,000—60—1,500,

This scale contemplates a period of 10 years in which to reach the maximum. A
regards the maximum pay the lowest pay of a Postmaster-(ieneral is Re. 1,760, and if the
maximum P‘ki of Assistant Directors-General and Deputy Postmnaaters-Gieneral is tixed
at Rs. 1,600 there will remain a suitable interval between the two grades of officers,

14. The following is a comparison of the total onthly cost of and the average pay
provided by the cxint‘:ng scalc and my present proposal: y

Monthly cost.  Ave y.
R i

Eiisting scale e 17,200 956
Revised propoeal ... .. 235808 ‘1,808
Increase 6,808 361

The annual increase should be Rs. 75,698,

15, In the WMW being eanctioned [ would recommend that the conces-
sion which has been to all other services should be granted to these officers also and
that existing incumbents should be permitted to draw the revised scales of pay with effect
from the lst December 1919. ’

DaiLy ALLowaXcE OF SUPERINTENDENTS oF Post Orrices,

301. Babu B.P. Singh: (a) Will the Government mention rate of
allowance sanctioned for Superintendents of Post Offices when this

service was first organised in the year 1871, and also the rate in force in 1885?

(2) 1s not the rate of daily allowance intended to cover the expenses of
an officer halting at a place ?

(¢) Have the rates in force in 1871 and 1885 been raised owing to the
incréase which has since taken place in the cost of living?

() What are the rates of daily allowance now in foree for Superintendents
of Post Offices in the different provinces in India ?

(¢) Will the Government of India consider the advisability of issuing
immediate orders for raising the rates of daily allowance in provinces where it
bas remained practically stationary since 1871 or 1885 ?
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Colonel Bir 8. D’A. Crookshank : («) In 1871, the rates of daily
allowance for Superintendents of Post Officss and Superintendents of the
Railway Mail Service were Rs. 4 and Rs. 5, respectively. ]Pn 1885, the rate was
fixed at Re. 4 for both classes of Superintendents.

() A reference is invited to Article 1052 of the Civil Service Regu-
lations,

(¢) The reply is in the negative, but the question of raising the rate of
Re. 4 is under the consideration of the Director-Gieneral of Posts and
Telegraphs.

(@) The rates of daily allowance drawn by these offivers are generally :

Rs. + in Bengal, Bihar and Orissa, Madras, Rajputana, Central
India, Central Provinces and United Provinoes,

Rs. G in Burma, Assam, Bombay and Baluchistan.

Rs. 7-8 in the Punjab.,

Superintendents of the Railway Mail Service, including Personal Assistants
to the Deputy Postmasters-General, Railway Mail Service, who are not attached
* to any particular milways or lines, draw daily allowance at Rs, 8 for journeys
on tour in the Bombay Presidency and the Punjab., The Supcrintendent of the
Indus Right Bank and Percian Gulf Division draws the allowance at Rs. 9
while on tour in the Persian Gulf and at Rs. 6 while on tour in other places,

There are some special localities in various provinees where enhanced rates
of daily allowance are allowed, the maximum increase over the ordinary rate of
Rs. 4 geilq.{ 100 per cent.

(¢) The Honourable Member may rest assured that the Government of
India will give any recommendation in this matter that may be made by the
Director-General, their very early attention,

Duries o SurkRINTENDENTS oF Post OrFices,

302. Babu B.!P. 8ingh : («) Is the Government aware that after the
amalgamation of Posts with Telegraphs a good deal of oxtra work has been
thrown upon the Superintendents of Post Uffices and that they aro required
to inspect about 75 per cent. of the Combined Offices for which special training
is now compulsory but no allowance of any kind is given to them ?

(#) If the reply is in the affirmative, does the Government propose either
to fix some allowance for the Telegraph work or to relieve the Superintendents
of Post Offices of the extra work and of the technical training ?

Colonel Bir 8. D'A. Crookshink : (a) The inspection of combined Post
and Telegraph offices by Superintendents of Post Offices is not a consequence of
the mﬁnmntion of Posts and Telegraphs. 'They were required to do this
work before, and to enable them to perform it efficiently, a short training in
telegraphy was made compulsory. ith the amalgamation, there has not
been any material change in this respect, and they have been relieved of part of
their purely postal inspection. No special allowance is given for this work, as
it forms part of their ordinary duties.

(8) This part of the question does not ariso,
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SERvicE or PrOBATIONARY SurkriNTENDENTS O Posr Orrices.

803. Babu B. P. Singh: (o) Does the service of a Probationary
Superintendent of Post Offices count towards leave and pension ?

(6) Is it a fact that the service of a Probationary Superintendent of Post
Offices has been totally ignored for increments under the time-scale of pay ?

(¢) If the answers to (a) and (4) are in the affirmative, will the Govern-
went state the reasons for the two different principles in the above cases ?

(@) 1s the Government aware that the period passed under pmbstibn in
other services has been allowed to count for increments ?

(¢) Are Probationary Superintendents in the Post Office appointed substan-
tively .and, if so, will not the Government consider the question of allowing
them increments under the time-scale froin the date of their appointment ? 1f
not, why not ? '

Colonel Sir 8. D’A. Crookshank : («) and (6). The answer is in the
affirmative.

(¢) Probationary Superintendents of Post Offices arc not Superintendents
on probation, they form a separate class. 'They have no claim to a Superin-
tendent’s appointment until they have passed the departmental examination
and they Enve no claim to earn increments until they are actually appointed
to permanent vacancies in the regular cadre of Superintendents. Probationary
Superiutendents after their entertainment have to undergo a yeat’s training in
theapncticsl work of the Department and then usually ofliciate as Superin-
tendents for a year or more before being confirmed. The question of counting
this period towards increments on the time-scale is under consideration.

(d) Yes, but as already explained, a Probationary Superintendent is not
an officer on probation in the same sense as in the other Departments.

(e) Probationary Superintendents really hold substantive appointments in &
lower grade and Government do not think it necessary to allow the period of
Probatio Superintendentship to count for service on the Superintendents
time-scale, for the reasons given in part (c).

ProBamioNaRY Post Masrers anp Inspectors or Post Orrroxs.

804. Babu B. P. S8ingh : (s) Will the Government lay on the table &
statement showing :

(1) The number of (s) Probationary Postmasters, (s¢) Probationary
Inspectors of Post Offices in July 1921 ?

(2) Total number of appointments made under each class from 1806
with details of nationality ?

(6) Will the Government state the reasons why suitable Indians werc not
proportionately appointed to the above two posts ?

() Does not the Government of India consider it neccssary that the claims
of Indians for such appointments are fairly dealt with and that while recruit-

ment is made no ?referential principles are observed by the authority making
the appointment

Will the Government issue orders to the effect that only Indians

@ .
sho'ﬂ& henceforth be appointed to the above two posts till the time that the
proportion is equalised ? e Ve
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Colonel 8ir 8. D’A. Crookshank: () (1) and (2). A statement is laid
on the table, There are no Probationary Inspectors of Post Offices, as Inspec-
tors are recruited from among the clerks. ‘

" (5) Out of 34 persons appojnted as Probationary Postmasters 11 were
Indiane and 23 Non-Indians. Of the Non-Indians, 7 have resigned. Com-
petent domiciled Europeans are required for employment in cantonment offices
or a8 Deputy or Assistant Postmasters in large industrial and commercial
centres,

(¢) Yes. The only principles observed are the interests of the serviee.

(d) No such orders are required. The appoinfments are being abolished
in accordance with the recommendations of the Postal Committee, 1920,

POST OFFICE.
PrOBATIONARY POSTMASTERS,

QUESTIONS AND ANSWERS,

PROBATIONARY POsTMABTERE IN JULY | TOTAL NUMBRER OF APPOINTNENTS |
1921, MADR,
Names and Number ‘?f“d : Rexinrxs,
; : persons appointed , ;
Olrom h:lhmh ! Particulars, o Prob:gronny | Nationality.
g ! Postmasters. |
- S ] e -
01008-1931, | ®The aystem
‘ ! wasg introduced
Bengal and Assam. Bengal and Assam.) . in 1907.
Srishchandra Basu, A graduate—son of a 8 Indians—4 (a) ... | (a) 1 resigned.
' dopartmental oficer.
. o Non-Indians—4
Bihar and Orissa. . Bshar and Orissa,
; .
Sadat Ali Khan .. | A gradnate (highly 3 Todiane—2 (3) ... | (3) 1 resigned.
! conneoted . .
. i Non-Indian—1,
Bombay. I Bombay.
R. B. S8hortland ... | Late of the Indian 8 | Indian—1.
| Army Reserve of |
| officers. ' Non-Indians—3 ! (c) 1 resigned.
Burma. Burma. I (o).
F. W.Graham ... | A demobilised officer 1 ! Non-Indisn,
i gf the Axm{;u: of s ;
i departmental officer. !
Madras. i Central Circle. i
G.G. E. Combes... | Specially  promoted 2 | Non-Indians (d4) | (4) Both resign-
| from &  olerical | od. =
‘ :fgdntmont in Madras, |
i on of Fiel |
i Pontal service. (] | Indiane—2.
| ! Non-Indians-4 (¢) | (¢) 1 resigned.
Punjab and North-
et Frontier. |
C.G. C. Walker... | A qualified oandidate— 4 ' Indian—1. !
' son of n departmental| ! |
. officer. . Non-Indians—3 | (/) 1 died.
Punjab and North-; ).
est Froutier, ! United Provinees
M.J. A. Wood ... A qualified candidate— 7 " Indian—1.
| son of & departmental ! Non-Indian—8 | (g! 3 resigned.
1 officer. l ). 1 died.
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Couxci. MEMBERS AND THE ARMS AcT.

805, Mr. M. K. Reddi Garu: («) Hax the attention of the Government
been drawn to a Resolution that was passed in the Madras Legislative Council
on the 4th August 1021, regarding exemfption of the Members from the
restrictions and limitations imposed by the Arms Act ?

(6) Will the Government be pleased to state if thev are aware that a
similar Resolution was paseed by the United Provinces Legislative Council ?

(¢) Will the Government he pleased to consider the desirability of
exempting all Members of Provincial Councils from the prohibitions and
restrictions imposed by the Arms Act and the Arms Rules ?

The Honourable Biy William Vinoent : (a) No.

(8) Government understand that such a Resolution was passed, but it has
not been formally brought to their notice.

(¢) Local Governments have been consulted on the subject, and a deciﬁion
will be taken when their replies have been received.

Marmian Law Prisovers,

306. Rai Bshadar Pandit J. L. Bhargava: (a) Will the Govern-
ment be pleased to state for the information of this Assenbly and the pablic,
if His Excellency the Viceroy has been pleased to pass any orders in the
cases of Martial Law prisoners ?

(8) If the reply is in the afirmative, will the Government be pleased to
inform this Assembly what those orders are ?

() 1f the reply is in the negative, will the Government be pleased to
state if any orders may be expected and, if 8o, when ?

The Honourable 8ir William Vincent: (¢) The reply in in the
negative.

(8) Does not therefore arise,

(¢) His Excellency hopes to be able to announce his decision shortly, but
the Hononrable Member will understand that the papers connected with these
cases are 8o voluminous that their examination involves a great expenditure of
time.

Taeatdext or UxperTRIaL AND CoNvicreEp PoriTical. PrRISONERS.

307. Rai Bahadur P2ndit J. L. Bbargava : Are the Government
aware of the serious complaints appearing from time to time in papers, abont
the treatment meted out in the lock-up and the jail to undertrial and convicted
political prisoners ? Do the Government propose to consider the desirability
of issuing clear and definite ingtructions not to treat such prisoners as ordinary
offenders and criminal . and directing that their position and status in life be
taken into consideratio n in making residential and dietary arrangements for
them ?

The Honourable 8ir William Vinoent : The Honourable Member’s
attention ix invited to paragraph 182 of the report of the Indian Jails Commis-
sion. Governwnent accept the view there stated. Recommendations, however,
arc made in paragruphs 130-131 of the same report which go a long way
towards meeting the point raised by the Honouruble Member. We have
consulted Local Governments on these proposals.
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CaNaL ScreMes vor TAE Soutn EasterN DistRicrs or TeE Puxsas.

808. Rai Pah~dur Pandit J. L Bhargava: (z) Will the Govern-
ment be pleased to state how far the great canal schemes for the benefit
of the South Eastern Districts of the Punjab including Hissar and Rohtak
Districts referred to by His Honour the Lieutenant-Governor in his speech
delivered at the Durbar held at Hissar on 24th January 1919, published in the
Punjab Government Gazette, dated 20th June 1919, on page 425 of Part I
bave progressed ? )

(#) What are those sche nex?

(¢) By what time ix it likely that operations to give effect to the projected
schemes will begin and how much time will be required to complete the.n ?

Colonel 8ir 8. D’A. Crookshank : The project referred to by the
Honourable Member is, it is understood, under the consideration of the Govern-
ment of the Punjab. It has not yet been sub nitted to the Government of
India, who have no information in regard to the points mentioned in the
question,

Broap Gavaer CoxNeerion BETWEEN Buewaxt axp DEernmr,

309. Rai Bahadur Pondit J. I.Bhargava: Will the Government
be pleased to state if there ix any proposal of direct broad gauge connection
between Bhewani or Hanei and Delhi through Rohtak ?

Colonel W. I, Wachorn : A project for the construction of a broad

gauge line connecting Bhewani with Rohtak has been under the consideration
of the Government of India, but no decision has yet been arrived at.

ArticLy 1IN THE ‘TRIBUNE’ ox ‘Skcrion 15 or 1uk Tereerary Gurpe.”

310. Rai Pehadur Pandit J. L Bhargavs: ‘a) Has the attention
of the Government been drawn to an article headed * Section 15 of the
Telograph  Guide’ which appeared in the Trébunz of TLahore in its issue
of 6th August 1921, column 4 ?

(8) If wo, will the Government be pleased to consider the advisability of
issuing proper instructions in the matter with a view to prevent the abuse of
Section 15 of the Telegraph Guide in future ?

Colonel Sir 8. D’A. Crookshank: (a) The attention of Government has
been drawn to the article referred to and the facts of the case are correctly
stated in that article. ‘ .

The delivery of the message at Peshawar was stopped by an order of the
Chicf Commissioner of {he North-West Frontier who was competent to issue
it.

(8) Government do not consider that the course suggested is either
necessary or advisable.

Nicker, Ruree.
311. Rai Tahadur Pandit J. L. Bhargava: (o) Is it a fact that

the Government contemplates the issue of a Rupee coin made of nickel ?

14) 1f w0, do the Government propose not only to consider the advisability
of abandoning such a proposal but also of restoring the old silver coinage of
coins of smaller denomination ? '
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The Honourgble My. W. M. Halley: (s) No.

(#) Government has no intention of reverting to silver in the case of
ooins of smaller denominations,

Prices o WHEAT AND GRaM,

312. Rai Bahadur Pandit J. L. Bhargava: Do the Government
propose to take such effective measures as would prevent any further rise in
the prices of wheat and gram throughout India and bring down the high
rates now prevailing ?

Mr. J. Hullah: The attention of the Honourable Member is invited to
this Government’s communiques of the 2nd and 16th September.

Government are already controlling strictly the export of the principal
food grains. They are purchasing their own military requirements of wheat in
Australia and their efforts to encourage the private import of Australian wheat
are, they believe, already achieving success. They have exported Local Gov-
ernments to assist in the opening of cheap grain shops. 'F;)ney are anxiously
considering the subject, but no further measures seem to be practicable.

Tarerrs FRoX ParceLs oX Rarnways.

818. Rai Behadur Pandit J. L. Rhargava : (a) Are the Government
aware of frequent complaints about thefts from parcels especially of fresh
fruits and otber edibles, and luggage while in transit on railways ?

(6) Do the Government propose to consider the desirability of enforcing
more stringent control on the Railway staff by resorting to more frequent
criminal prosecutions or severcr departmental punishments to stop the evil ?

Colonel W. D. Waghorn : The remedy for the evils mentioned is one of
the subjects dealt with by the Railway Police Committee whose recommenda-
tions as embodied in their Report are being taken up with railways.

Exterxers F2oM CANTONMENTS.

814. Rri Pahadur Pandit J. L. Bharg-va : Will the Government be
pleased to give a detailed statement of all the externees from the different
cantonments thronghout India during the Jast 3 years with causes and the
period of their externment ?

8ir Godfrey Fell: I would invite the -attention of the Honourable
Member to the reply just given to the question asked by Lala Girdharilal
Agarwala, No. 242.

If the Honourable Member so desires, I will furnish him also with a copy
of the list referred to in that reply.

Mare Carves 1N GoverNMENT Dairy Fagrwms.
315. Rai Bahadur Pandit J. L. Phargava : {(a) Ixit a fact that male
calves born in Government Dairy Farms are sold at a very young age ?

(5) What is the total numbar of male calves born in the Government
Military Dairy Farms throughout India during the last 2 years ?

(¢) How many of them were sold at an age of three months or less and
what is the income derived from such sales ?
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Bir Godfrey Fell : (z) With regard to the Government dairy farms
under civil control, the answer is that male stock are not sold as calves. The
usual age for selling surplus male stock is from 1} years to 2 years. As
regards military dairy farms, I would refer the Honourable Member to part (a)
of the reply which I have just given to the question asked by Dr. Nand Lal,
No. 204.

(8) 4,428.
(¢) 1,119, Theincome from the sale of these calves is reported to be
negligible.

INTeRKSYT ON Posrar Savings Baxk Derosirs.

316. Mr. A. B. Latthe: Will the Government state if it is intended
to increase the rate of interest paid on Postal Savings Bank deposits ?

The Honourable Mr. W. M. Hailey : In reply to a similar question
by Mr. Garu last Session, 1 said that the matter was under consideration, but
that, so far as we had considercd it, opinions differed as to whether an increase
in the rate of interest would have any substantial effect in increasing the
amount of Savings Bank deposits. 1'urther consideration confirmed the opinion
that an increase in the rate of interest would not be likely to lead to any
increase in the doposits commensurate with the extra expenditure involved, and
that was the only ground upon which, in the present financial position of the
country, we felt that any increase in the rate of intercst could be justified.

PusricatioNn 1N Hinpt or Procrepings or TaE INDiaN LEGISLATURE.

317. Mr. A. B. Latthe: Docs the Government propose to consider
the question of publishing the reports of proczedings in the Indian Legislature
in casy Hindi?

‘lhe Honourable Sir William Vincent : Government do not, as at

present advised, propose to take the action suggested, but reports of important
questions and dog)aws are published in the vernacular papers.

ExTensioN o THE INDIAN CoMPaNIBS Acr oF 1913 r0 SECUNDERABAD.

818. Mir Asad Ali Khan Bahadur: With reference to the answer -
to my Question No, 110 regarding the extension of the Indian Companies Act
of 1913 to Secunderabad (Deccan), to the effect that the question was under
consideration, have the Government since taken any action in the matter ?

The Honourable Sir William Vinocent (on behalf of the Honourable
8ir John Wood) : The Resident at Hyderabad, after consulting local opinion,
both legal and commercial, advised the Government of India that the appli-
cation of the Compauies Act, 1913, to Secunderabad Cantonment was not
desirable. 'The Act cannot be administered efliciently except by highly train-
ed judicial officers assisted by a bar of wide experience, and it is not always

ssible to count on the presence of these two essential factors at Secunderabad,
The Resident reported that only one case had been brought to his notice in
which inconvenience had been ex%frienced by reason of the Act not being in
force in the administered areas in the Hyderabad State,
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For these reasons, the Government of India decided that it was unneces-
sary to apply the Act to Secunderabad Cantonment.

TerRITORIAL FORCES IN INDIA.

319, Mir Asad Ali Khan Fahadur: Will Government be pleascd (a)
to state : (¢) the number as well as the strength of territorial forces in India,
and (1) the proportion of Hindus, Musalmans and Christians in each unit ;
and (4) to lay on the table a state:nent, showing (s) the number of Indian
officers as well as men employed in each division of the Indian Army, and (i)
the proportion of Hindus, Klusalmans and Christians in cach unit ?

8ir Godfrey Fell : (a) (5) and («s). The formation of the following
units has been sanctioned :
Umiversity Trasning Curps.
1st (Bombay) Battalion.
2nd (Calcutta) Battalion.
3rd (Allahabad) Battalion.
4th (Lahore) Company.
' Hth (Madras) Company.
6th (Burma) Battar;ion.
Indian Territoria’ Force Infantry.

One Territorial Battalion for eaeh of the following provinces :

United Provinces, Madras, Bengal, Bombay and Burma and two
Territorial Battalions for the Punjab.

Enrolment has not yet begun. For the University Corps, it will be
begun immediately, and for the other units, as soon as enrolling officers have
been appointed. 1t is not possible, therefore, to give the numbers or the propor-
tions uﬁd for.

(6) (F). A statement is laid on the table showing the total number of
Indian officers and men in the Indian Army. 1t is hoped that this informa-
tion will serve the Honourable Member’s purpose.

(s6) The compilation of this statement would involve an amount of labour
which, in the opinion of the Government of India, would not he commensurate
with the result obtained. I will furnish the Honourable Member, if he so
desires, with a statement showing the various classes of which each unit of the

Indian Army is composed.
Statement showing the mumber of Indsan officers and other ranks, in the Indsan

Army.

— ; Indian officers. ; Indlin] other
| —
C“‘h ! Iy veo o0 oo 378 ! 10,7”
Artillery ... 206 | 14,443
Bappersand Miners ... - 146 | 7,708
ioneers ver ! 177 | 8,408
Infant v 2,280 | 07,645
Bicmlarvicc ver ves 140 | 3,033
Total 3,386 | 142,041
—

GraFp Torar .
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Raw Corron,

320. Mir Asad Ali Khan Bahadur: Will Government be pleased to
furnish a statement for each of the last five years, showing (a) the quantity
as well as the value of raw cotton of all vorts (5) produced in India, and (&
imported from (1) the United Kingdom and (2) other foreign countries, an
(¢) the quantity as well as the value of the manufactured cotton goods (i)
exported (flrom India and (¢:) imported into India from (1) the United Kingdoin
and (2) other foreign countries ?

The Honoarable Mr. C. A. Innes: The Honourable Member will find
information regarding imports and exports of the commodities he mentions in
the ' Annual Statement of the Sea-borne trade of British India with the
British Empire and Foreign Countries” published Ly the Department of
Btatistics, Statistics of the production of cotton in India are published
annually in the ‘ Estimates of area and yield of principal Crops in India,’ but
information regarding its value is not available,

These publications are available in the Library,

Lapovr Burreav axp tHE LiBoUuR SI1TTaTION.

821, Mir Asad Ali Khan Pahadur: (a) Will Government be pleased
to state whether the Labour Bureau of the Central Government has been
able to collect information from provincinl agencies as regards the ‘real causes
of labour strikes all over India, and the present labour situation, particularly
with refercnce to wages, prices and cost of living ?

(4) 1f so, do Government propose to issue shortly a Resolution on the
subject with a clear enunciation of the Government policy in the matter ?

Mr. A. C. Chatterjee: Government have at present no legal authority
to call for information on the subject of labour strikes from owners or
occupiers of factories, but the Labour Bureau has commenced collecting infor-
mation gince the beginning of this year. The information collected cannot be
guaranteed to be either full or accurate. A summary of the information
obtained is published every quarter in the Journal of Indian Industries and
Labour, copies of which have been supplied to Members of the Legislature.
The Government of Bengal have also published a record of strikes that took

lace in that presidency during the second half of 1920 in the Supplement to
the Calcutta Gazette.of the 22nd June 1021, & copy of which wouﬁ.d be found
in the Library. The Government of India are at present consulting !
Governments regarding an inquiry into the cost of living in different
provinces. They are also in consultation with Local Governments and
employers of labour regarding a census of wages in the larger organised
industries in the country. 1 shall be glad to show the papers to the
Honourable Member. 1t is not proposed at present to issue any Resolution an
this subject. 1 may remind the Honourable Member that the settlement of-

labour disputes is a provincial subject.

Lasour StrIKES.

822. Mir Asad Ali Khan Pahadur: Wil the Government be pleased
to lay on the table a statement, province by province, for each uf the last three
years and for the current half year, showing (a) the number of labour sté{kes,
(4) the duration each lasted, (c) the nature of the settlements arrived at iw

x
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each case, (d) the extent of the loss both to the employers and the employed,
and (¢) the number of men involved in each strike ?

Mr. A.C.Chatterjee: As stated in my answer to the last question the
information that has already been collectad has been published in the Journal
of Indian Industries and Labour and as a Supplement to the Calcutta Gazette.
It is not possible now to collect information of this nature for the last 8 years
which will be of trustworthy value. AsT have already explained, there is
difficulty in collecting information even for the current year, but I shall be
glad to show the Honourable Member the detailed information which has been
obtained so far by the Labour Burean, :

Mursuyapans 1N INDp1aN Posric SeRvIcES.

823. Mir Asad Ali Khan Bahadur: With reference to the answer to

my Question No. 399 (during the last Seesion) regarding the employment of

uhammadans in Indian Public Services, will Government be pleased to state

whether the required information has been collected, and, if so, whether a state-
. ment of the same will be laid on the table ?

The Honourable 8ir William Vibocent: The information has not
been collected as the difficulty in obtaining it was pointed out to the
Honourable Member, and it was understood he did not press for it. If he
still wishes it to be collectad T will tuke steps to obtain it though I must point
out that this information is available in public documents, and will involve
considerable labour in collecting—Ilabour which, 1 may eay, is in our opinion
out of all proportion to its utility.

TrLEPRONE SERVICE.

824. Mir Asad Ali Khan Bahadur: Do Government propose to con-
sider the desirab’lity of throwing open the telephone service to the general
publie at each post office in _each provincial Capitul and ut other important
stations, wherever practicable, at a cheap rate for each call ?

Colone! 8ir 8. D’A. Crookshank: Public cull offices are already in
existence at the places enumerated in the list which is placed on the table
where there are telephone systems operated by Government.

The desirability of opening more public call offices in places where the
telephone services is operated by Government is fully recognised but cannot
be considered at present owing to the want of funds.

In Calcutta, Bombay, Madras, Karachi, Ahmedabad, Rangoon and
Moulmein, there are telephone services managed by Companies and the
establishment of call offices in connection with their systems is a  matter for
" them to consider. The suggestion will, however, be bronght to the notice of
the.Companies concerned.

With regard to call rates, the existing chargeis 2 annas for a call not
exoeeding 3 minutes in duration, a reduction from 4 to 2 annas having been
made in 1007. In considering rutes it must be borne in mind that the

of providing and maintaining a public call office is necessarily much
than that of an ordinary subscribers’ circuit. The initial cost 18 higher
owing to the provision of a room or cabinet, repairs are heavier owing to
!oul;E handling, opemting charges are excessive owing to the mceasity for
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collecting fees and accounting for them, and in certain cascs, payment of
call offico attendants involves additional charges which are not incurred in
maintaining an ordinary line.

In England, the call office fee ix three pence for local calls. It is quite
likely that in India the feo will require to be increased.

Thayetchaung Police Station.

(Barma) 1

Rawalpindi ..« (8) 1 in Telegraph Office and 2 in Post Offices.
Peshawar ... (1) In Telegraph Office.

Murree ... (2) 1 in Telegraph Office and 1 in Post Office.
Lahore .eo (1) In Telegraph Office.

Amritsar «oo (1) Tn Telegraph Office.

Delhi ... (1) In Telephone Exchange Office.

Simla oo (6) In Post Offices.

Mashobra «o (1) In Post Office.

Ambala <. (2) 1 in Telegraph Office and 1 in Poust Office.
Dehra Dun «eo (1) In Telegraph Office.

Mussoorie «oo (1) InTelegraph Office.

Cawnpore ... (1) In Tclegraph Office.

Lucknow .. (2) 1in Telegraph Office and 1 at Lucknow O. and R. R. Station,
Nuoini Tal «  (2) 1in Telegraph Offico and 1 in Post Office.
Allahabad «oo (1) In Telegraph Oftice.

Calcutta .o (3) 1in Telegraph Office and 2 in Post Offices.
Asaneol voo (1) In Post Office.

Loyabad ... (1) Tn Post Office. .

Bombay oo (19) 15 in Poat Offices and 4 in Telegraph Offices.
Poona ... (8) 1in Telegraph Office and 2 in Post Offices.
Surat <.« (1) In Telegraph Office.

Broach o« (1) In Telegraph Office.

Arka or Porry CurtivarioN axp Proptcmox or Oriun,

325. Mir Asad Ali Khan Bahadur : Will Government be pleased to
lay on the table a statement for each of the last five years, showing (a) the
srea of poppy cultivation, private owned, and Government owned, in different
provinces, (b{ the quantity of production and consumption in India; and {¢)
the quantity as well as the value of opium exported from India ?

The Honourable Mr. W. M. Hailey : The information is contained in
the statement which I lay on the table. It will of course be seen that the
figures do not include opium grown in Native States.

(@) Area under poppy cultivation }gﬁ’mﬁx ;:;f”ed'
Government owned.
Pyrivate owned.
Kzportéd abroad, with valus,

Statement showing l' (8) Quantity of opsum produced

(c) Quantity Consumed in India,
GOVEENMENT ' POPPY CULTIVATION, PRIVATE QWNED.
. ... .OWNED
Uxrrap Paoviwosa, Puxiaz, AIMEB-MERwaRa, ToTAL,
Year, — - :
Area, Produce. | ° Arcs, Produce. | Arca. | Produce.| Area, | Produoe,
(R .
Aores. Mds. Aorcs. | Mds. | Acres, Mds, Acres. | Mds,
1016-10 oo 167,158 27,001 1,800 | 207 | .- 1,800 07
1016-17 'S 204,180 32,124 3,250 ! W8 | . ™ 2,250 08
1017-18 " 207,010 33,248 3,285 | 161 - 3,985 101
1018.10 177,124 27,343 1541 | 03 | Not availlable. 30 1,661 123
1919-%0 - 154,621 22781 1783 ‘ 137 33 ¢ L 16l
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QUANTI?E »XPORTED.
— | Quansit, .
Year, 9 mnl t?'
Chests, Value 1
Ra. Mds.
1018-168 o v 11,426 1,00,81,860 12,046
191617 = - 14 | 3oesm 13,180
1917-18 - - - 16,6834;  8.80,76,402 12,148
1919-19 . . v 17,320 | 4,22,96,144 X
1919-20 - - s 0,023 | 3,64,04,576° 10,488

| i

(Rxports during 1915-19 included supplies of medical opium to London during the war, which have sinoe coased
from lst Jancary 1820.)
® Represents receipts {rom sales in India.

Svaan Facroriks anp Ogrerr,

326. Mir Asad Ali Khan Bahadur: (s) Will Government be pleased
to state whether the Sugar Bureau of the Central Government has been able
to collect necessary information from foreign countrics and Indian provinces
as regards the number of the Sugar Factories working and the output of cach
factory, the quantity as well as the value of sugar imported into India from
foreign countries as well as exports to foreign countries, and fluctuation of
prices ? (4; If so, do they propose to issue & supplement on the subjeet with
the Government of India Gazette ?

Mr.J. Hullah: Sir, may 1 lay this on the table:

The Secretary, Sugar Bureau, receives inforination of the number of
sugar factories working in every important sugar producing country in the
world. He also receives information of the total amount of sugar made in
each country by thesc factories, but does not receive information as to the
separate output of each factory. All such infora.ation rcegived is published in
the Indian Trade Journal. The number of factories working in India and
their total output of sugar and molasses was published by the Scerefary, Sugar
Bureau, in the issue of the Indian Trade Journal dated the 28th July 1921.

An article regarding the quantity and value of sugar imported into India,

rts to foreign countries and fluctuation of prices has heen issucd as a

- Supplement to the Indian Trade Jourial of the 25th August 1921, s this is
considered to be a much better modium of communication to persons interested
than the (GGazette of Imdia. 1 may add further that the Sugar Bureau. in
response to the requests of numerous sugar firms, has been regularly publishing
from March last notes in the Indian Trade Journal dealing with sugar crops
conditions, consumption and stocks in all the sugar countries in the world.

As the present method of obtaining information by letter and from

_ published periodicals makes such information very much out of date by the
time it reaches India, the Sceretary, Sugar Bureau, is now working out a
scheme for securing telegraphic information regarding sugar erops gnd prices
regularly from all important sugar producing countries and selling centres and

. & note tﬁnwn up in consultation with prominent sugar firms and the Directors
.General of Comnmercial Intelligence is now being submitted to the Government

- of Iadia through the Agricultural Adviser.

ARMs Acr aNp THE UNITED PROVINCES.

327. Makhdum Sayad Rajan Baksh S8hah: (a) Is it a fact that the
. United Provinoes of Agra aud Oudh are exempted from the prohibitions and
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restrictions imposed by the Arms Act and Rules so far as the. keeping of
swords is concerned ?

(0) 1f so, why have other Provinces in India not been granted a similar
concession and why has the Punjab been deprived of it ?

The Honourable 8ir William Vincent : Swords are excluded from the
ration of the prohibitions and directions contained in the Indian Arms Act
throughout British India, except the Punjab, Burma, the North-West Frontier
Province and Delhi, but this exclusion is subject to the proviso that a Local
Government may retain all or any of these prohibitions and directions in the
case of any class of persons or of any specified area. ‘

The Punjab was excluded on the recommendation of the Committee of
official and non-official Members of the Indian Legislative Council appointed in
1918 to consider the amendment of the Arms Act and Rules. This Committee
considered that swords should not be excluded in the case of the Punjab and
their recommendation was accepted.

INcoMme FROM THIRD craSS RaiLway Triarric, NortE-WESTERN RarLway.

328. Makhdum Sayad Rajan Baksh Shah : Will Government please
state :

(s) What was the total income from third class Railway fares on the
North-Western Railway last year ;

(6) How much was spent towards the comfort and convenience of third
class passengers, giving details of tho amount spent ?

Colonel W. D. Waghorn : (a) The total gross receipts from third class
passenger traffic on the North-Western Railway during 1920-21 amounted to
Rs. 4,76,57,000. It is regretted that no answer can be given to part (4) of the
question, since expenditure on railway working is incurred in the general interests
of the public and it is impossible to specify what proportion is in the interests
of a particular class of passenger.

Guaxt or Licenxoks uNber ArMs RuLks,

8290. Makhdum Sayad Rajan Baksh 8hah: Will the Government
please say how many Europeans and Eurasians have been granted licences of
guns and pistols und how many Indians have been granted such licences under
the New Arms Rules ?

The Honourable Sir William Vincent : The total number of licenoes
for firearms granted to Europeans, including Anglo-Indians and Indians, during
1920, were 28,975 and 1,29,346, resiective]y. Separatc figures for guns and
pistols are not available, but they are being collected and will be supplied to the
Honourable Member when received.

GovERNMENT ATD TO CHRISTIAN AND NoN-CHRISTIAN PrLacEs oF Worsnaip,

330. Makhdum Sayad Rajan Baksh Shah : (a) Is it a fact that the
Government gives financial aid to Roman Catholic and Protestant Churches
in each district or Central Headquarters ? If so, will the Government please
stato the total amount of grant-in-aid given in each Province on this account ?

(6) Similar information may also please be supplied in case of mosqueq
,and temples ?
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Mr. H. S8harp: (s) The rule is that upon certain terms Government
contributes towards church accommodation at the chief civil station of a district
where there are at least 25 European British-born subjects in the general service
of Government and where no suitable church provision for them already exists.
Information is not available regarding the total amount so spent in each

rovince. But the Finance and Revenue Accounts of the Government of India
or 1919-20 show that expenditure from Imperial funds in connection with
ecclesiastical buildings was Rs. 3,890,048 upon works and repairs. This sum,
however, includes expenditure on military churches, churches maintained by
State Railways and Government cemeteries,

{6, Non-Christian places of worship have been and are financially assisted
by the State, through grants of land and alienations of land-revenue made for
religious purposes and to some extent through expenditure for archmological
El;rp(ws. The amount o spent on mosques and temples caunot be ascertained

ut is undoubtedly very large.

Eurorea¥, ANGLo-INDIAN aND IND1AN PoruLatioN or INDIA AND RaTks or
Pay.

331. Makhdum Sayad Rajan S2ksh >hah: (¢) What is the total
Jpopulation of Europesns and Anglo-Indians in India and how many of them
are in Government service getting Rs. 100 and above ?

(6) What is the total Indian population excluding the European and

Anglo-Indian population and how many of them aro in Government service
getting Rs. 100 and above *

The Honourable Mr. W. M. Hailey : Statistics of population are given

in the Census reports ; and the Central Government has no details of the totals
of the cstablishments of the classes named maintained in the different provinces.

PurcHase or Stores BY THE H1ar CouMuissioNer ror INDIL,

832. Mr, B. 8, Kamat : (s) With reference to a recent specch by the
Honourable Sir Thomas Holland, addressed to the Co.nmittee of the Indian
Merchante’ Chamber and Bureau at Bombay, assuring the Chamber that in
the matter of the purchase of stores the High Commissioner may be trusted to
safeguard the interests of India, have the (Government of Indisn noticed the
.repart of evidence of Sir William Meyer, the High Commissioner, before the
"Railway Committee in England in which that official is said to have admitted
that he has been purchasing stores for India from British firms although the
same were obtainable from Continental manufacturcrs at cheaper rates 7 Will
the Government be good enough to explain in full the situation ?
(6) Will the Government of India be pleased to place on the table a list
of orders for stores placed by the High Commissioner for India during the
first six months since his appointment, respectively, in the United Kingdom,
on the Continent of Europe, in the United States, and in Japan ? ~ Will
- Government further specify in which cases and to what extent orders for
stores were placed in the United Kingdom notwithstanding the fact that the
quotations from foreign countries were lower ?

i Mr. A. C. Chatterjee: (z) The Honourable Member is referred to the
answer given by me to Question No. 229, asked by Sir P. S, Sivaswamy Aiyer,
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é&) I am unable to place on the table a list of orders for stores plaped by
the High Commissioner in the United Kingdom. The statements, however,
which have been laid on the table already will give the Honourable Member
the information he requires regarding the extent to which orders for stores bave
been placed in the United Kingdom notwithstanding the fact that the
quotations from foreign countrics were lower, .

Orpers ror Stomes 1N THE UnitEp Kinapou,

333. Mr. B. 8. Kamat : (z) Will Government be pleased to state’ the
total amount of orders for stores, with their value in sterling, placed during
the first six months of the calendar year 1921, or such period thereof for which
figures are available, in the United Kingdom, by Government Departments
both Imperial and Provincial, a8 well as by other authorities such as Port
Truste, Improvement Trusts, Railways, Development Boards, Corporations,
etc. ?

(6) Are Government aware that there is a wide-spread feeling of publie
opinion in Bombay in commercial circles that the placing of such orders in the
United Kingdom at this juncture is a deliberate method of helping British
industries irrespective of any effects on India’s imports and exchange ?

(¢) Will Government be pleased to state if they propose to take any steps
in the direction of restriction of imports generally ?

Mr. A. C. Chatterjee: (a) I am unable to give the full information
requircd by the Honourable Member, but T would refer him to the reply given
to his previous Question. T may add that the rules for the supply of articles
for the public service do not apply to Company railways, or to such public
bodies as Port Trusts, etc., and I am not. in any ease, in a position to state the
amount, of stores ordered by those bodics.

- (8) The Government of India are aware ti:at an opinion has been expressed
in Bombay in the direction indicated. .

(*) The Government of Ind’a would not be willing to impose any
restrictions of the kind suggcsted by the Honourable Member,

INDIAN INVESTORS AND STERLING LOANS,

834. Mr. B. 8. Kamat : (s) Was an assurance given by the Secrotary
in the Finance Department in one. of his letters to the Indian Merchants’
Chawber, Bowbay, to the effect that opportunity would be given to Indian
investors in future to subscribe to Sterling Loans ?

(¢) Was not this assurance ignored when the 7 per cent. Sterling Loan
of the Calcutta Port Trust was sanctioned ?

The Honourable Mr. C. A. Innes: The assurance to which the
Honourable Member refers is presumably that contained in the following
gentence in the Government of India’s letter of the Tth May 1921, to the
Indian Merchants’ Chamber and Bureau :

*The Secretary of Stato will, bowever, consider, on the oceasion of the next loan, whether
in the event of tho early cloaing of the lists special cousideration can be given to persons in
Indis, as he recognines the danimbilittg of giving residonts in Indin a similar opportunity, so
far as practicable, of subscribing to that open to persons in the United Kingdom,’ s
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Those remarks, however, refer solely to the Government of India’s own
Sterling Loans. The primary oconcern of the Secretary of State and the
Government of India in controlling issues like thateof tho recent Sterling Loan
of the Cilcutta Port Trust is partly to satisfy themselves of the Port Trust’s
ability to meet the services of the proposed loan and partly to see that the
terms and dates of the loan are not such as would embarrass Government’s
own borrowing operations.

- INp1axs, ANGLO-INDIANS AND EvrnoPesNs oN Srate Rainways.

335. Khan 8ahib M. M. Ikramullah Khan : (s) Will the Government
be pleased to state the nunber of Indians and Anglo-Indians (or Europeans)
m:gocﬁvely in the following subordinate services of each State Railway in
India:

(i)‘ Loco. Foremen.
(¢¢) Loco. Inspectors.
(s51) Loco. Punp Inspectors.
(¢r) Carriage Inspectors.
(r) Traffic Inspectors.
(vf) Pernanent-way Inspectors?.

() How many Indians are there in the officers’ grades in the Loco. and
the Carriage DeFartments of these State Railways and what is their proportion
to the number of European officers ?

" (c) What is the ratio in recruiting of the Indian Permanent-way Inspec-
tors to that of the European or Anglo-Indian Permanent-way Inspectors. on
these State Railways ? .

(d) Will the Government be pleased to cousider the advisability of
appointing Indians where there are none and more Indians where the number
is not equal in all the above services of the State Railways?

Colonel W. D. Waghorn: (s) The information will be found in the
statement placed on the table

(6) At present there is only onc Indian in the officer’s grade of the
Locomotive and Carriage Department, State Railwavs. As tegards the ste
being taken to increase the number of Indians 1 would refer the Honourable
Member to my reply to Mr. N. M. Samarth’s Question No. 84 in this Assembly.

(¢) The actual number of apprentice Permanent-way Inspectors on the
North-Western Railway is, Europeans and Anglo-Indian« 18 and Indians 13.
Four more Indians are to be taken on as apprentices this vear. On the Oudh
and Rohilkhand Railway, the ratio ix 2 ?ndia.ns to one European and Anglo-
Indian. On the Eastern Bengal Railway, there is no fixed ratio. At present
there are 18 Assistant Permanent-way Inspectors, of whom 13 are Indians,
and 24 Apprentice Permanent-way Inspectors of whom 15 are Indians,

(4) Appointment depends entirely on s man’s qualifica’ions. The man best
fitted is appointed to fill 8 vacancy irrespective of his nationality. '
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Europeans
d

Dosignation. AN Indians. | Total
Anglo-Indians, i
. ’ { F W’iz ;1' " 41
oco, Foremen ...J0. & R. l i g 35 *Bhedmen in charge.
E H. [V - .t
N. w. 10 { - 10
Loco. Inspoctors ... { 7). & K. 2 w |2
B“, B b i " 1
. W. 7 X 2 e
Lot?riPmP Inspoc- {0_ &8 g | . H
E. B 1 " .
N. W, 11 . 11
Carriago Inspectors % ?3 R, Ig Bllf - 4; $Includes 30 Assistant
N : Owrri Examiners.
N. W. “ 5 . ] nee
Tralio Inspoctors ... { 0. & K. 10 22 8
E. B. 18 3 16
'N.W. 57 Temp.2 66 (omy. 13 | 138
Offg. 1 Prob. 2 '
Per. Way Inspectors Prob. 8 | i
0.4 R, 21 4 ' 5
E B. 25" 9 | 3

EuroPEAN, ANGLO-INDIAN AND INDIAN SUPERINTENDENTS ON NTATE
RatLways.

336. Khan Sshib M. M. Ikramullah Khan: (s) Will the Govern-
mont be pleased to state how many Superintendents are there of European
and Anglo-Indian nationality and how many of Indian nationality in the
various administrative offices of each State Railway ?

(6) Is there any differentiation in their respective grades of pay, and, if so,
why ?

(¢) How many Indian clerks have during the last 10 years been raised to
the position of office Superintendents and how many outsiders have been
brought in, to supersede the Indians ?

Colonel W. D. Waghora : (a)

— Total European .
number. | and ﬁ Indisns,
— ——— S R—— .
North Western Railway ee 7 6 1
Oudh and Rohilkhand Railway 4 8 1
, Enstern Beogal Railway ... e b 4 1

(8) There is no differentiation in their respective grades of pay,

(¢) On the North-Western Railway during the last 10 years six Yndians
have been appointed as Office Superintendents, five have since retired. In the
Locomotive Department three Buropean or Anglo-Indian outsiders were brought
in a8 they were considered better qualified for the appointment. In the Traffic
Department two FEuropeans were brought in over the heads of Indians in
consideration of their larger experience,

On the Oudh and Rohilkhand Railway one Indian was promoted to Office
Superintendent, One European was :fFointed from outside (in the Traffic
Department) as there was no one clse qualified to hold the post,
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On the Eastern Bengal Railway two Indians have been promoted to Office
Superintendents. No Non-Railway outsiders have been brought in to fill up
such posts.

PriviLear Passes oN Norru-WEesTERN Rainway.

337. Khan Sahib M. M. Ikramullah Khan: (¢) Is it a fact that the
isgue of privilege passes to the staff of the North-Western Railway has been
considerably restricted since the end of the war and, whilo the officers have
‘been more liberally treated, the Subordinate Service has been hard hit and
therefore much discontentod ?

(6) Will the Government be pleased to consider the advisability of remov-
ing this discontent by reverting to the status guo ante ?

Colonel W. D. Waghora: (s) aud (4). In the matter of the issue of
privilege passes Gazetted Officers on the North-Western Railway are in the
same Jxm'tion a8 they were before the war, except that they have been allowed
the additional concession of passes to include two additional dependent relatives,
which has also been allowed to subordinate officials. While there have been
some changes as regards the number of issues and class of passes in the case of
subordinate officials, the rules have been' made more liberal in other respects,
such as the removal of the mileage limit which was in force proviously, and the
issue in favour of two dependent relatives already mentioned. The rules in

of the class of 8 issued to individuals on a salary basis, had to be
revised on account of the all-round ingrease of wages, and to prevent the ul?uzr
class accommodation on trains being swamped by pass-holders to the discomfort
and inconvenienve of the public; and advantage was taken to reconsider and
regulate the number of passes issued as it was found that the existing rules
were being abused.

Serriesmest o¥ Craivs BY T0E NorTu-WESTERNY Rainway,

338. Khan Sahib M. M. Ikramullah Ehant (¢) Will the Govern-
ment be pleased to state what is the averago period of settlement of each claim
of the public by the North-Western Railway ?

(4) Will the Government be pleased to devise somne more expeditious
means in the matter ?

Colone] W.D. Waghorn : (r? A statement showing the average time
taken recently in the settlement of clain's on the North-Western Railway is
laid on the table.

These figures were received before the «lose of August and do not therefore
include the percentage of claims settled during that month, It may, however,
be said that over 70 per cent. of the ordinary claims preferred are now settled
within 3 months ofpc receipt. It is not possible to dispose of all cases so
promptly, as some, from their nature, required more time for inquiry and
settlenent. Generally speaking, fow cases remain unsettled after 6 months.

(6) The desirability of scttling claims as expeditiously as possible was
brought to the notice of Railway Administrations in March last and the
statistics obtained at the time in this connection did not show that the North-
Western Railway compared unfavourably with other railways. The figures
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furnished in re‘]:ly to the first part of this question already irdicate an
improvement and Government do not propose to take any furtzer action af
present,

Statement showing the average time takem on the North- Western Raslway vn
settlement of clasma,

Number of Pewentggo| Pe""-'ﬁ“tlgel Percentage

|
1_ sottled  lsettled by end|nettled by end
1

e, Jurg the of llowing o sst
May 1921 T 25 B2 | 72
June 1921 ol a2 22 53 |
July 1021 4028 | 84

Mg, HEsenTINE’S APPOINTMENT AFTER RETIREWENT.

339. Ehan Sahib M. M. Ikramullah Khan: (¢«) Will the Govern-
ment be pleased to state on what post Mr. Hoseltine, late Accountant
(ieneral, has been e.nployed since his retirement and under what circumstances ?

(#) What are his duties ?

(¢) What is the toial expenditure incurred since his appointment in this
connection, including that of his staff, travelling allowances, hanlage charges
of his saloon, ete. ?

(1) Has this expenditure boen compensated by the savings, if any, which
he has effected and, if so, how ? :

Colonel W. D. Waghorn : (¢) and (3). In view of Mr. Heseltine’s special
qualifications for the purpose, he was employed under the Kailway Board

ron Tth November 1918 to !5th December 1919 in reorganizing the offices

of the Agents, North-Western, Eastern Bengal and Oudh and Rohilkhand
Railways and of the Loco. Superintendent and District Loco. Superinten-
dents, North-Western Railway., Fron 16th December 1919 to 3lst August
1920, Mr. Heseltine was detached from his special railway duty and worked
on

(1) the Stores Purchase Committee,

(2) the Telegraph Inquiry Committee,

(38) the Postal Inquiry Conmittee. .

From 1st September 1920 to 22nd July 1921, Mr. IHeseltine wis again
employed under zﬂe Railway Board. During this period he wasengaged on
an inquiry into the rates of pay of the staff of the various railways and
tavesticated the claims of the subordinate staﬁ to further increases and
concessions,  He also brought to notice variations in scales of pay and terms
of service with a view to oblaining some co-ordination,
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(¢) The total expenditure incurred on the employment of Mr, Heseltine,
and office staff, under the Railway Board is :

Ra.

First period ... v 44,504
Second period. ., v 65,000
Total e 110464

(d) During the first period of his e nployment by improving the system
of office working, which cannot be measured in rupees, he effected a substantial
reduction in staff thereby saving Rs. 1,834,000 a year at the then existing
rates of pay.

After investigating the claims of ‘the subordinate railway staff, Mr,
Heseltine submitted a report of great value which shows clearly that there is
no case for further increaging pay generally at the present time and that railway
men are a8 well-off as their fellows in other depart nents orin private employ.

DeLaY 1IN PAYMENT OF NALARIES, NORTH-WESTERN RaiLway.

340. Khan Bahib M. M. Ikramullah Khan: (s) Isita fact that
the superior staff of the North-Western Railway, with the exception of
those at the Headquarters, are paid their salaries 10 days after expiry of
the month and the menial staff 20 days aft r expiry of the month ?

(6) Will the Government be pleased to consider the advisability of
disbursing the salaries and wages of the staff immediately on expiry of each
month ?

Colonel W. D. Wghorn : («) Tt is a fact that the payment of salaries
and wages to the staff on the North-Western Railway are made on dates
varying between the 1st and about the 20th of the month following that to
which they relate—a procedure similar to that which existe on every
railway in India. Except in the case of new entrants, this arrangenent
involves no hardship as 1t is arranged that a particular class of e nployés should
receive payment on or about the sane date every month,

(6) The question of devising a schemne aiming at subordinate employés
of State Railways receiving their wages for a month during the first seven
days of the following month has been under the consideration of the Railway
Board for some time past and some experimental measurcs to achirve this
end are at present under trial. There are, however, practical diticulties in
introducing any great advance in the dates of payment of a// salary and wages
bills, invoﬁving a« it does the enployment ana large additional staff in the
Anudit and Pay Departments and the concentration of audit and paymen tof
bills to a certain small portion of a month, leaving the audit and pay staff with
insufficient work during the rest of the month—an arrangement not in the
interests of economy in Railway management,

ALLOTTED DAYS FOR VOTING ON SUPPLEMENTARY
GRANTS,

Mr. President : 1 have to announce that the 22nd and 23rd of Septem-
ber have been sllotted for the voting on Snpplementary Grants. '

STATEMENT OF GOVERNMENT BUSINESS.

Mr. President : 1 wish to ask the Leader of the House whether he is in
a position to state the Government business for the 22nd September,
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The Honourable Sir William Vincent: B8ir, on the 22nd September
the following Bills will probably be taken into consideration :

(1) 'The Bill to facilitate the enforcement in Britich India of main-
tenance orders made in other parts of His Majesty’s Dominions
and Protectorates and pice versn, as amended by the Select
Committee.

(2) The Bill further to amend the Indian Penal Code as amended by
the Selcet Committee. The Report of the Joint Committee on
the Indian Factories {Amendment) Bill will also be presented.

(3) The Bill further to amend the Indian Limitation Act, 1908, will
probably be re-committed £y Select Committee, if the Assembly
consentz to that course, and the Bill to consolidate and smend
the law felating to income-tax and super-tax will also be referred
to a Joint Select Committea on the same understanding.

Mr. Chatterjee’s Resolution regarding the establishment of a Chemical
Research Institute at Dehra Dun will be discussed.

ELECT1ION OF DEPUTY PRESIDENT.

Mr. President : In accordance with the announcement previously made,
« Tam now prepared to receive nominations for the election of the Deputy
President. I have already received the following no.ninations, in due form
proposed and seconded with the nominees’ assent :
Mir Asad Ali Khan Bahadur,
Dr. H. S, Gour.
Rai Bahadur Jadu Nath Majumndar,
Sir Ja neetjee Jejeebhoy.

T am not sure, hut T think another nomination may have been sent in.

Mr. T. V. Seshagiri Ayyar : Sir, as regards the procedure for election
of a Deputy President, may 1 ask yon whether it will be by process of
climination ?

Mr. President : Are there any further nominations ?

Then T appoint the ballot for the election of one of those now nominated
to be tuken im nediately after questions on Wednesday, the 21st of this month.
The wanner in which” the clection will be conducted will be conveyed to each
Member of the Axsembly in an announcement which is now being printed but
which will be in the hands of Membors in a few hours,

THE INDIAN ELECTRICITY (AMENDMENT) BILL.

Mr. A. C. Chatterjee : Sir, I beg to present the report of the Joint
Committee on the Bill further to amend the Indian Electricity Act, 1910,

THE CARRIERS (AMENDMENT) BILL.

Ths Honourable Mr. C. A. Iones : Sir, I move.

* That the Bill further to amend the Carviers Act, 1865, in order to empower the Qov-
vernor (fenernl in Council to make by notification additions to the Schedule to that Act, and
to free a common carrvier from liability under that Act for loss or damage, avising from the
nogligonce of himeelf or of any of hin agents or servants, in respect of any property, which,
heing of the valne of over one hundred rupoes and of the description contained in the
Schedule to that Act, hue not beon declured in accordanee with the provisions of Section 3, be
taken into consideration.’ "
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When I introduced this Bill, Sir, on the 5th Scptomber Jast, 1 explained
fully tho reasons which have led Government to initinte this legislation, I
do not think I need do anything more at the present stage. I move, Sir, that
the Bill be taken into consideration,

The motion was adopted.
The Honourable Mr. C. £, Iunes: I move, Sir, that the Bill be passed.
The motion was adopted.

THE INDIAN LAC CESS BILL.

The Honourabls Mr. C. A. Innes: I move, Sir.
‘That the Bill to provide for the levy of customs duty on lac exported from British
India be taken into consideration’. )
Here, again, Nir, 1 have explained already in my introductory speech the
reasons why we have introduoed this Bill. At the present moment I have
nothing further to add.

The motion was adopted.

Mr. B. 8. Kamat: Sir, there are a few features of this Bill on which
T wish to offer a few observations. I am glad Government are tryving to
develop the lac industry., The only question is whether, in trying to do so,
they are proceeding on the right lines and in the right way.

In order to carry on research for the development of the lac industry it
is proposed by Government to set up a Research Association. On the last
occasion, the Honourable Mr. Innes told us that the formation of this Associa-
tion would be on democratic lines and that persons concerned in the lac
industry, both shippers, manufacturers and brokers, were unanimous with
reference to the formation of this Aseociation, and about this legislation in
general. However, I have my own doubts on two or throe points of principle.
I believe this legislation is introducing one or two features of an unusual
character to which it is necessary to draw the attention of this House.

Government propose to levy a cess, but the unusual feature to which I
wish to draw the attention of the House, is this : Instead of crediting the whole
of the collections of this cess to Government Treasury, in the first instance,
what is proposed to be done is to transfer it straightaway from the Collectors
of districts to this Association at once. Now, I don’t know why Government
wish to adopt this novel procedure.  Whenever a cess is levied, whether it is a
tea cess or an indigo cess or a shellac cess, I believe the right procedure ought
to be to collect the whole amount and credit it to Government Treasury, and
then it would be the duty of Government to give, by way of a subsidy, or by
annual grants, any amounts for the furtherance of ressarch, so that the
Legislative Aasemb{y might have some sort of control, by means of their vote
at the Budget, over the subsidy or over the grant as the case may be. What
is proposed to be done at present is that the collections will be transferred
straightaway and at once fron the Collectors of districts to this Association for
ite objects. I think the House like myself would like to have an explanat on
from the Honourable V'r. Innes why it 18 proposed to do this,

Secondly, instead of bringing under Government control not only the
amounts collected but also any measures for research which the Association
may take, what is proposed to ge done by Government is to allow this Aeso-
ciation to adopt any messures they like at their own sweet will. In one of the
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scetions of this Bill we are told that the Association will be at liberty to adopt
‘such measures as the Association may consider advisable’ to take for the promo-
tion of improved methods of cultivation of Lac and also the manufacture of
Lac. Here again, 1 think we ought to know for instance, from year to year,
what this Association is doing, what particular line of development tht‘?’ have
adopted, what rescarch officers they are employing, what are the ?iua.h cations
of those ofticers and under what tenure they hold their office in order to carry
on their researches, The Honourable Mr. Innes, so far as I know, has not
told us what shall be the machinery for the employment of the research officers
and what shall be their dutics. T take it that the Aswociation will select and
appoint their own officers, but T do not think the Association should be given
n carle blanche in this matter, as also in respeet of the line of research they
will pursue, without an opportunity to the Assembly to know what the Asso-
ciation is doing. That is the second feature to which 1 wish to draw attention,
I do not mean to say that T object to the Bill, but T do say that further light
is necessary before this House can pass this Bill.

Then, aguin, regarding the constitution of this Aesociation, I do not think
we have all the details that are necessary.,  We have simply been told that this
Association will consist of members representing European and Indian shippers,
manufacturers and brokem. We do not know to whom the membership will be
open, nor do we know on what lines all these representatives will be chosen,
or who the Secretary will be—what will be their salaries or their functions,
In all these things, 1 believe, it is necessary for the Honourable Member to tell
the IHouse what it is propused to do, so that we may jass on to the further
counsideration of the Bill. It is true that Government have provided a safeguard
in that the amounts which will be handed over to this Association throughout
the year from month to month by each District Collector will be subjected to
au audit, But I do sayv that this audit will be a sort of post-facte affair, that
is to say, the Awssociation will throughout the year first spend the money and
then the Auditor— perhaps at the end of the year—is to sit in judgment and
tell us whether those amounts have been spent properly or not, I do not think
that is the right provedure. We ought to know in the first instance how they
will spend the money. The auditor will only know after the amounts have
Leen spent and it is no use taking objection after they have been spent.

There is & further point with reference to Sections 2 and 6. It is this ;
The Association, at the end of five years, may recommend to the Viceroy whether
its life is to be prolonged or not. Ido not like this feature of the Bill. It
means that the Association itself will sit in judginent at the end of five years
upon its own work and declare whether it has done useful work or not, and

then recommend to the Viceroy whether its life is to be prolonged.

On all these grounds I think it is necessary that this Bill should be
discussed further in Sclect Committee and these different features thrashed
out ; after thaf, we can pass on to the passing of the Bill. Until these things
are taken up and discussed properly, 1 do not think we should be in a hurry to
pass the Bih at this ‘meeting this morning. I believe it is necessary on these
grounds, to send the Bill to a Select Committee,

Mr. B. Venkatapatiraju: Sir, I have given notice of a similar amend-
ment that this Bill should be referred to a Select Committee. The previous
speaker, Mr. Kamat, has pointed.out some of the objectionable features of the
Bill, but I want to take another course. 1 want to point out to the Assembly
whether it is desirable that the Government of India should abrogate its
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fur ctions and give up its powers with reference to this lac industry to a private
body. That aspect also should be considered and thrashed out in the Assembly.
The only reason given by the Honourable Mr, Innes on the oceasion when he
introduced this Bill was that we have done similar things with reference to the
Indian Tea Cess Act. But 1 believe that the Indian Tea Association was in
existence for a long time before any cess was imposed for that purpose. The
matter was only brought before us in the year 1021, and it was then only o
matter of changing the duty to be levied. That, 1 venture to submit, is not a
very useful precedent to follow on the present occasion. Also most of the
shares were held by Earopean capitalists, and it was a longstanding insti-
tution. '

That was a longstanding institution, and we can safely rely upon that.
On the other hand, 1 do not know how the prexent Lac Awrsociation car e into
existence. 1t sprang up all of a sudden on the 12th September in order to
receive this bonus of not less than Rs. one lakb at our handz. Well, the
Government of India introduced a similar Act, I mean Act 111 of 1918, for
Indigo improvement, and what they have stated there is - to previde funds for
the promotion of research in the interest of indigo in Inda’ and so forth. The
Act 111 of 1918 says : .

* Wheroas it is expedicnt to levy assessment... . wo...from Britivh India, there shall be
levied a ovss of o rupee a maund and the proceeds of the cess collected shall be applied
to meet the cost of such mensures as the Governor (General in Council may conwider
it aii;(il"“mc to take for promoting research in the interests of the Indigo industry
m .

Why should we not follow the xame courxe with reference to lac industry ?
Why should not the money be ear-marked for the purpose of improving the lac
industry and why should we leave the matter in the bands of a private Associa-
tion whose movements we cannot control or whose vouchers we cannot check.
1f it was & matter in the hands of the Government of India, it would have
been open to the Members of the Ansembly to question the policy, to suggest
remedies and to point out defects, if any, from time to time, Lut as it is, we do
not know who represents the new Asmsociation, who started it, and how it is
constituted. Even the Honourable Mr. Innes has not thought it fit to
place this information in the bands of the Members of this Assembly.
Another statement made in the Objects and Reasons is that persons interested in
the lac industry were consulted. . {\'ow who were those persons 7 We do not
know whether the Local Governments were consulted and what their opinion
is, because Industry is a Transferred Subject, and we have a Research Institute
st Dehra Dun to help the Provincial Governments and to co-ordinate their
efforts. We have also appointed temporarily with regard to several
industries, tanning experts, and cellulose experts, and so 1 do not see
why we should not appoint an exgert. on lac industry also. Whether
this Association will only do propaganda work, whether they will be able to
introduce any useful industry in this country such as the purification of
lac instead of sending the raw product to other countries and getting it back
purified at an extra cost, all these things should very well be considered. 1
would, therefore, suggestthat the whole question be referred to a Select Com-
mittee instead of hurrying through the measure, and 1 would also suggest that
we should levy the tax from the st April next. 1 think the Council will
probably meet in January next, and we can then settle the business. There
does not a to be any hurry in the matter at all and nothing will be lost
if this Bill ie postponed till the 1lst of April, that is the next official year, 1
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therefore earnestly appeal to the Members of this Assembly that they should
all press on the attention of the Government that this Bill should not be passed
through the Council in such haste and that it should be committed to a Select
Committee so that the whole matter can be carefully considered.

Mr. E. L. Price : Sir, I am sorry to have to oppose the two Honourable
Members who huve just spoken. If I do so, it is because I think that they are
taking quite a wrong notion of the functions of this House. I knew once a
man, the head of a large business, who never had the capacity of delegating
any functions that he might possibly perfore himself to anybody. It wasa
comman jest that even if a postage stamp had to be put on a letter he wanted
tostick it himself. The end of it was that the poor old gentleman not only
ruined his business but died of over-work, and I feel that the way these
Members suggest we should look after things, is going to impose a similar
fate on this Assembly. It seems to me that the Government, in proposing to
hand over the administration of the Fund to an Association which under-
stands the industry and to give them a reasonable space of time, are
doing an eminenbli' reasonable thing, because such scientific research
and experiments will take time, and Government proposes to give them
five years to see what they can do and then to have another look at the thing.
By that mcans we arc putting the whole affair into the hands of those most
interested. It will be a most remarkable thing in the history of humanity if
the Lac Association do not do their best. Why should they not do their best ?
It is their bread and butter. Not only this. I may say incidentally that the
whole country benefits by their researches and the Association benefits most of
all. Those are the people above alk who should carry on research work and
experiments, and not amateurs who know nothing about the business. So far
Mr. Kamat pushed his desire for this Assembly to interfere and to have its
finger in the pie, as far as I can understand him, he wants to have not only
the audit of acoounts guaranteed by the Bill, apparently he wants an audit
before the accounts are made up ! ’

Then, again, Mr, Raju took the line that this trade was getting a bonus
from this Assembly. 1 suggest that they are getting nothing of the sort.
We are merely legalising for them & machinery by which they may ocollect
money from one another for this purpose, and the object.might be equally well
carried out if every member of the industry would agree without our sanction
to pay a subscription at the rate of four annas a maund. But yon know
perfectly well that when you leave subscriptions to voluntary effort people do
not, subscribe equally, and it is highly probable that some people would not
moct their share. To make sure that everybody does the fair thing by th>
Association, we regulate that everybody pays his four annas, and I do suggest
that the Government’s plan is an emginently sensible one as it stands to develop
the industry greatly to the benefit of the country in a most reasonable way,
and that this Assembly cannot possibly put its finger into a scientific, experi-
mental business of the development of lac in our forests, and that we had much
better leave the business to those who understand it. At the end of five years,
if they have not done very well, we will sce about it, but I think that they
will require five years for experimental work of this sort, and 1 urge that the
proposals of Government are cminently reasonable.

Rai J. N. Majumd:r Bahadur: Sir, I am sorry I cannot agree with my
Honourable friend, Mr. Price, in this matter. My Honourable friends, Mr,
Kamat and Mr. Raju, have very sensibly proposed that the Bill should ke

¥
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referred to a Select Committes. There is no such urge::x in this matter that we
should pass the Bill in such haste. The Bill was introduced only the other day and
is taken into consideration to-day, and I cannot understand what urgency there

is in the matter that we should pass the Bill to-day. "The objects of the Bill

are no doubt very good, but there is no reason why we should not have more
information about the Bill. Itis certainly for the improvement of the lac
industry and the cess will be levied on the exporters, but when we are legalising
the machinery and when we are going to be a party to it, 1 think we owe s
duty to ourselves to look into the matter cavefully. I think my friend, Mr.
Price, has misunderstood the objections urged by Mr. Kamat and Mr. Raju,
because they are not against the Bill. They only wanted to have more infor-
mation about the matter and that the Bill should be referred to a Select Com-
mittee so that the whole question may be thrashed out. For instance, there
are many Government research laboratories, and I think they are in a much
better position to conduct the research about lac in some of their own labor-
atories instead of a body of merchants.

The money will be in the bands of the Government ; where is the harm ?
Of course, I do not say that their recommendations will be finally aceepted.
But | think the House has a right to know how the money is going to bespent,
who are going to spend it, what are their credentials ? vﬂ do not know any-
thing about it. And therefore I think Mr. Kamat very sensibly and rightly
asked Mr. Innes to enlighten us on the matter, and, if the House is satisfied
that there is every chance of the provisions being cartied out for the object for
which it is intended, 1 think the House will be glad to pass the Bill to-day,
but we want more information, and 1 think Mr. Price hasno right to question
whether this House might not be prepared to resign their right. We have
been resigning everything to the hands of others. Weare more or less an
advisory body lere, and the men who have been resigning everything have no
choice but to resign in this matter also.

The Honourable Mr. C. A. Innes : Sir, perhaps I may help to bring this
discussion to a close by saying, that if there is any desire on the part of the
House that this Bill should be referred to a Select Cominittee, the Government
have no objection at all. The only hope that the Government have ix that
this House and the Council of State will pass this legislation if possible this
Session,

There are one or two remarks, however, to which 1 should like to refer
before 1 sit down. In the first place, we have been accused of trying to rush this
legislation through the House. Nothing was further from our thoughts than
that. The Government is often accused of undue dilatoriness in dealingy with
matters put up by the business community. Now, what has happened in this
case P And this enables me to refer to Mr. Venkatapatiraju’s accusation that I
did not tell him the history of this Bill. 1 thought I huf told him the history
of the Bill in my introductory speech. #What happened was that the report of
Mr. Lindsay and Mr. Harlow was published only in'May. Tn June, Sir Thomas
Holland and T were down in Calcutta. We took the opportunity of meeting the
representatives of the lac trade in Calcutta and the point the House has got to
remember is that the lac trade—the merchant part of the trade, is concentrated
almost entirely in Calcutta. As far as I know, no other port exports lac in
any quantity. Sir I'homas Holland met these gentlemen. He referred them to the
proposed lac cess and pointed out that it was not a propocal which Government

)
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could take up of iteelf ; it was for the trade first to move. And, following the
precedents in this matter, the condition he laid down was that they must show
the Government that the trade was at one in the matter. The trade took up
that suggestion at once and, as I said in my introductory speech, they
appointed & conmitteo. That committee consisted of four Indian brokers and
manufacturers and three shippers and European manufacturers. This committee
set to work at once and formulated the rules of this Association. The Associa~
tion was formed by the end of August and has now becn registered, and the
first thing the Association did when it met was to pass a unanimous Resolution
that Government should introduce this legislation and imupose this cess. Mr.
Venkatapatiraju bas complained that I have given you no information regard-
ing this Association. I told you one materiag] fact, namely, that any firm or
individual trading in his own name directly connected with the lac trade as a
cultivator, manufacturer, shipper, dealer or broker, was eligible for nembership
to the Association. 'That is to say, everybody connected with the trade can
come into the Association. The next point is the management of the Associa~
tion. 1t is to be managed by a committee and that committee is to be elected
by various sections of the trade as follows : two members by Indian manufac-
turers, two by Indian brokers, two by Caleutta shippers, one by Kuropean manu-
facturers, and one by European brokers. Therefore, provision has been made in
the Association rules not only for the representation of every section of the trade
in the Association but also full representation of cvery section of the trade in
the Amanagement of the Association. Could more be done than that?

The next point that was raised was raised by Mr. Kamat. He said that
the Bill presented unusual featyres. 1 am afraid I inust deny that statement.
The only reason why w2 ventured to try and push this legislation throngh the
House in this Session was that the principle of legislation of this kind has
already been accepted. It was accepted as far back as 1903 when c‘:ﬁegassed
the Indian Tea Cess Act, and in drafting this’ Bill we were most ul to
follow throughout the provisions of the Indian Tea Cess Act. Mr. Kamat said
that it was an unusual feature in the Bill that clause 4 (1) of the Bill should
empower the Collector of Customs to pay the proceeds of thelao cess after de-
ducting the expenses of the cultivator tothe Lac Association. As far as I
remember, that clausc is simply copied from the Indian Tea Cess Act. The
actual wording is the same. The tea cess is collected by the Collectors of
Customs and the net proceeds aro paid over to the T'ea Association.

The other question raised was the general question of principle, whether
Government should undertake lac research itself or whether we should leave
it to the trade. We preferred to leave this matter to the trade because we
thought the trade might be allowed to undertake rescarch in its own way.
After all, what do we propose to do? We are merely allowing this trade to tax
itself to a small extent. Weo are simply placing our machinery at their
disposal. We collect the tax for them, we hand it over to them, we leave them
to ‘do what they like with it subject to the conditions of this Bill. The only
safeguard we thought it necessary to make in the intercsts of the public was
that their accounts should be audited, and their acéounts should be published in
order that the public and ourselves might see that the proceeds of the cess were
not in any way being misapplied. Thero is another point to. remember.
W hat does this cess amount to ? 4 annas per maund. The present price of T'. N.
shellac is Rs. 136 a maund. 4 annas per maund represents a cess of $th per cent.
1t will merely become one of the handling charges of the shippers, 1t wong
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make the slightest differencein the price paid to the cultivators. If it maker
itself felt at all, it will be passed on to the consumerin other countries.

T bave just tried to explain, Sir, that we have no idea in any way of
trying to hustle this House into hasty or ill-considered legislation. myself
rather doubt whether it is necessary to take this Bill, which has after all been
framed on very familiar lines, to a Select Committee. I rather doubt myself
whether it is necessary to make two bites at a cherry, especially at such a
small cherry as this. At the same time, as I have wid, in order to clear
ourselves from the imputation that we are trying to hustle the House into this
legislation, we have no objection te accepting Mr. Kamat’s a'nendment.

Mr. Kamat’s amendment that the Bill be reforred to a Select Committee
was put and carried.

Mr. President : Is the Honourable Member prepared to move the
names of the Members of the Select Committee ?

Mr. B. 8. Kamat: I wish to have ten minutes’ time to suggest the
names

Mr. President: If the Honourable Member will move the postpone-
ment of the motion, 1 am prepared to take it at the end of the business to-day.

Mr. B. 8. Kamat: I move for the postponement of this motion until
the end of the business for to-dsy. .

Mr. President : Isthe Honourable Member not ready with the names ? -

Mr. B. 8. Kamat : 1 just asked for a few minutes and 1 thought the
ruling of the Chair was that the whole thing will be taken up whea the agenda
for to-day has been finished.

Myr. President : [ assuned in the Honourable Member’s favour that he
had the names ready...... .

Mr.B.8. Kamat : I have not consulted any of these Members I bave
got and I want to get their consent before suggesting their names.

Mr. E. L. Price: Surely the Honourable Member’s amendment is not
in order and is therefore null and void.

Mr. President : As regards the legality, no doubt the Honourable
Member is right, but 1 am afraid I assumed that the Ilonourable Member was
prepared to move the names and 1 did not ask him whether he bad an
assurance of the willingness of the Members who were desirous of serving on
the Committee. I must ask the Honourable Member whether he has secured
the assent of the Members whose names lo is moving.

Mr. B. 8. Kamat: My difficulty is that I have not obtained the consent
of the names which 1 wish to propose. 1f the Chair would give me a few
minutes’ time I would suggest the names of the Members. [ have had no
opportunity of consulting them because 1 never thought that this motion
would be carried.

Mr. President : Order, order. 1 gave a ruling last Session on this point
and I must abide by that ruling. It is perfectly true shat the matter at issue
is not of great importance, but if I were to allow an Honourable Member to
do what 1 thought he should not do, 1 should be reversing a good precedent
and setting up a bad one in its place. Therefore I must tako the point raised by
M, Price and declare that the decision just taken by the House is out of order,



Py 18 DIAK Lab cMés BILL. 414

Mr. B. 8. Das: I beg to move:

‘That in item No. 4* in the place of the last threo words, that is, *“taken into considera-
tion” the following be substitued :
** circuluted to the Provincial Governmnents for eliciting opinion of the public and comn-
mercial bodics thereon before the end of December 1921"
Mr. Harchandrai Vishindas: Sir, should not the Bill be passed first,
the amendment having fallen through ? '

Mr. President : Order, order.

Mr. B. 8. Das: Sir, If I remember aright, it was said by the Honour-
able Me:mnber in charge of the Bill the othbr day that lac is a monopoly of India,
and in the absence of rivals in the field of cultivation I fail to understand how
Research will improvg the position and make the monopoly more firm and
permanent. Let moe not be misunderstood, Sir. T do not dispute that when we
have the monopoly we should not strive to keep it, and keep it well in hand.

There are no clear indications in the Statement of Objects and Reasons as to
which end the Association will devote their encrgies and the money placed at
their disposal. It is doubtful if the establishment of lac factories in order to
utilise the raw products of the country falls within their scope of work. There
is a strong cver-growing feeling in the country that the country is being
denuded of its raw products to be flooded by foreign finished goods at
abnormally higher prices than the raw products themselves.

If 1 may venture to make a suggestion, I say, why not divert a good
portion of the money to the establishment of lac industries in large lac
growing centres and aid the Provincial Governments to that end ?

It may be argued, Sir, that the paltry sum of a lakh of rupces as hinted by
the Honourable Mover of the Bill, is too small to be diverted into so many
channels. To this, I humbly suggest, that the growing price of lac within the
last few years olearly proves that therc is a great dema.mi outside and that the
industries consuming this material are assuredly making a great profit out of
it. 1f I remembor the Honourable Mover of the Bill aright. according to him
the price of lac has gone up 800 to 350 per cent., that is, from Rs. 40 a
maund to Rs. 130 or 186 a maund in the course of last four years. In view
of this it would not be too much to raise the nominal duty of + annas and 2
annas & maund to one rupec and 8 annas. By this an income of four lakhs of
rupees might fairly be anticipated. Makin% an allowance of a lakh of rupees
in the direction of research, three lakhs could be kept in hand to effect agricul-
tural and industrial improvements in that direction. Again the free and
unrestricted export of lac from India, has ended in raising the price of lac
fourfold in the course of four years and has caused great hardship to the small
lac industries that are in the country. The bangle makers or sankaries as they
are called in my part of the country have been the greatest sufferers. Next to
them are the gold and silversmiths who use this material for embosting and
other crafts. 1t would by no means be to the disadvantage of Industrial
India to levy an export duty on lac, thus restricting its free export.

Turning to the industrial aspect of this question, I ask the Government
to say what amount of sealing wax is consumed by them and the Provincial
Governments in their oflices. Surely not a very negligible sum or quantity.
Again the stuff used there is surcly not the crude Indian lac, but the finished

® Mqtion ‘ That the Bill to provide for the lovy of customs duty on lao exportod £
' Inmlbommooonﬂdmmf vo o o
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product of this stuff first sent to and then brought from Germany, the United
States, Japan and any other industrial centre outside India. We cannot insist
upon Government offices to consume Indian lac. The plea put forward will
surely be that the stuff obtained in India does not burn or melt properly nor
does it allow an imprint of a good impression and that there are no lac factories
worthy of the name and when private enterprise rises to the level of establishing
them and produces articles of superior or equal merit the Government of India
may see their way to use them in their offices. But, Sir, many a private
industry has found an untimely grave for want of a proper motherly nurse. It
is the Central Government that can stand in the place of a otherly nurse and
prolong the lives of these industries, or give birth to an_ industrial child, just
as it gavo birth to this infant of Lac Association on the 12th September last.
It is needless to remind this Assembly how the Governinent of Japan has helped
to bring the industries of their country to the forefront of the world, so nuch
r0 that other civilised powers are jealous of her growing industry and commerce.
Cannot, Sir, our reforined Government move likewisre? (an we not instead
of purchasing gramophone records and other lac products from other countries,
ﬁng ways and means to have them produced within our own borders ?

Sir, when a matter like this fraught with great industrial poseibilities in
before the Assembly it is no use hurrying over it. ILet the Provincial
Governments in consultation with the industrial and commercial people have
their say in the matter. Let the Assembly bave sufficient time to think over
whether it would be wise and safe to entrust the money obtained from this duty,
to a private Association or an Association under Governmont patronage, no matter
however noble its composition and personnel might be, or it would be better
if the money be retained by the Central Government under the scrutiny of this
Assembly to be ear-marked and devoted to extension of cultivation, research
and establishment of lac factories and industries or to aid the chief lac growing
provinces for the objects mentioned above.’

It is with this object that I ask the Government to defer their judgment
till the close of Dccember and to obtain the opinion of industrial and commer-
cial India, distributed through all the Provinces, and the opinion of the
Provincial Governments tHemselves, together with their Ministers for Industries
who are responsible to the people.

It may be said, Sir, that the opinions of the commercial people haye been
obtained. ~ But I say that the opinions of the consumers in India, those who
really consume lac in their industries, have not been obtained as yet. So I
think it is necessary that this piece of legislation should be forwarded to the.
Local Governments for obtaining the opinions of the public bodies as well as
the commercial and industrial societies : and 1 commend this amendment to the
consideration of the Assembly.

Mr. President : The question is:
¢ That the Bill to provide for the levy of cnstoms duty on lac exported from British
India be circulated for the purpose of eliciting opinions thercon.’

Mr. J. Chaudhuri: Sir, I am sorry that 1 have got to oppose this
motion, Time is very essential in.this matter. We have been ing about
atiempte that are being made for the manufacture of synthetic lac to replace
the ordinary natural process of obtaining lac in India. 1t is very essential that
researches for the preservation of our local lac industry should be carried onat
once, Of course, I would not have opposed Mr, Kamat's motion for refersing . .
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this Bill to & Select Committee, provided their opinion could be delivered upon
the Bill during this Session so that the Bill might be passed before the close
of it. While other nations are trying to oust us from this industry, which
depends upon the natural resources of India, we should not be corsulting
all and sundry and cogitating aud deliberating and taking up time in consi-
dering a simple Bill of this kind from WNession to Session. By that time
synthetic lac may come into the field as a formidable rival and oust us
altogether. So I will not waste any more words but would appeal to the
Assembly not to waste time over this Bill but to proceed to pass it into law at
once,

Cbaudhri Shabab-ud-Din : Sir, I also stand to oppose the nmendment,
By the levy of this cess, I think, the country will be developing the cultiva-
tion of lac considerably. At present, if I remember the figures aright, India
produces altogether 7.30,000 ewts. of lac annually. About 20,000 cwts.
which are produced in Assam might be added, and thus the total guantity
produced By India now is about § million cwts. India has practically a
monopoly in this sense that Germany, Japan, America and other countries have
tried to grow lac in their colonies, but they have failed. There is practically
very little export of lac from outside India. 'Therefore, there is no harm in
levying this cess and thus developing, by scientific research, the further culti-
vation and production of this commodity. For this reason, I, Sir, oppose the
amendment, and strongly support the motion that the Bill be passed without
any loss of further time,

The Honourable Mr. C. A. Iones: .Sir, Mr. J. Chaudhuri and
Chaudhri Shahab-ud-Din have already dealt faithfully with this amendment,
and there is little more for me to say. The amendment proposes that the
Bill should be circulated to Provincial Governments and to commercial bodies.
Well, Sir, we have already consulted the Provincial Governments. We did
not actually send them the Bill, but we sent them a letter at the b(:ginninf' of
August stating very clearly the linos on which we propose to legislate, and we
asked them to let us know by the 25th August if they had any objection to
the Bill  'We have bad replies from three of theso Local Governments.
The Government of Bengal agrees with the course of action proposed ; also
the Government of Burma, and the Government of the United Provinces takes
no objection to the lines on which we propose to act. We have bad no reply
from the Governments of the Central Provinces and of Bihar and Orissa,
which I may yention are the two Local Governments mainly concerned in the
cultivation of lac, and having regard to the terms of our letter, we are entitled
to assume that these Local Governments have no objection to the lines of the
Bill. It has been suggested that we should refer it to comwmercial bodies.
I sce no reason at all, Sir, for accepting that suggestion. As 1 have tried to
point out before, the lac trade is concentrated in Calcutta, and we have taken
the most careful precantions to ascertain tho feelings of the Calcutta section
of the trade on this Bill. Another important centre of the lac trade is Mirzapur,
where lac manufacture is mainly concentrated. Two members of the
Mirzapur Ascocintion are on the Committce of the new Indian Association for
rescarch. We may assume, therefore, that Mirzapur, which is a centre of
manufacture, is also in favour of the Bill.

The only other remark I have to make ix that I think the Honourable
Mover of this amendment is rather confounding two different things : he is
confounding what we eall an ¢ export cess * with an ¢ export duty ’. An
export cesy, aceording Lo our terminology, is o cess which tho trade places upon
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themselves and asks us to collect for them, and is purely a cess for the improve-
ment of an inductrK‘i: the way that the trade iteelf demands. An export
duty, on the other hand, is a. duty which goes to the Central Government for
the Central Government’s own purposes. The Honourable Mover

-that in putting this Bill forward we had not counsulted the consumer’s

interests. 1 presume he means that we ought to try and discourage the export
of lac from India in order that lac industries may grow up in India. But
that is not our intention in putting forward this Bill. Our intention is merely
to give the lac trade a small amount of money—their own money, mind you—
which will be collected by us in order that they expend it on scientific research
and may guard against the danger which Mr. J. Chaudhuri has pointed out,
namely, the danger of a synthetic substitute. The wisest course is to let the
trade make a beginning in this way. I have no doubt that if their rescarch is
successful, it will encourage the development of lac industries in this country ;
and if they find that the cess works well, no doubt as time goes on, they may
come forward and ask that the rate of cess may be increased. But for the
moment 1 suggest that we proceed in the manner suggested by the trade itself.
Sir, I oppose the amendment.

Mr. President : The question is:
*That the Bill to provide for the levy of oustoms duty on lac exported from British Indis
be circulated for the purpose of eliciting opinions thereon. ’
The motion was negatived.

Mr. President : The question is:
* That the Bill to provide for the lovy of customs duty on lac'exported from Britivh India
be taken into consideration.’

The Asscmbly divided as follows :
AYES-—57.

Aiyer, 8ir P. 8. Sivaswamy.
Akram Hussain, Prince A. M. M.
Amjad Ali, Maulvi.

Asad Ali, Mir.

Ayyangar, Mr. M. G. M.

Ayyar, Mr. T. V. Scshagiri.
Barodawalls, Mr. 8. K.
Bhargava, Pandit J. L.
Bradley-Birt, Mr. F. B.

Bryant, Mr. J. F.

Chaudhuri, Mr., J,

Clayton, Mr. H.

Cotelingam, Mr. J. P,
Crookshank, Sir Sydney.

Dalal, Sardar B. A.

Dentith, Mr. A. W,

Faridoonji, Mr. R.

Fell, Sir Godfrey.

Gajjan Singh, Sardar Bahadur,
Gidney, Lieutenant-Colonel H. A. J.
Ginwala, Mr. P. P,

Habibullah, Mr. Muhammad.
Hailey, the Honourable Mr. W. M.
Hunsanally, Mr. W. M

Tbrahim Ali Khan, Licutenant Nawsb.

Innes, Mr. C. A.

Jswar Saran, Munshi.
Jamnadas Dwarkadas, Mr,
Jejeeuloy, Hir Jameet jﬂ-.

| Joshi, Mr. N. M.

: Kabmaji, Mr, J. K. N.

| Lyle, Mr. D. R,

| McCarthy, Mr. F,
Muhammad Husesin, Mr, T,
Mukherjes, Mr. J. N,

i Percival, Mr, P. E,

i Price, Mr. E. L.

’ Ramayya Pantualu, Mr. J,

i Ranguchariar, Mr, T.

! Rao, Mr. (", Krishnaswami.

: Rhodes, Mr. C. W,

. Sapru, the Honourable Dr, T. B.

' Shahab-ud-Din, Chandhri, ’

| Shahani, Mr. 8. C,

| Sharp, Mr. H.

' Sim, Mr. Q. G.

Sinha, Beohar Raghubir,

Sohan Lal, Bakshi.

Spence, Mr. R. A.

Subrahmanayam, Mr. (", 8.

Thackersay, Sir Vithaldas D.

Townsend, Mr. C, A, H.

Ujagar Bingh, Baba Bedi,

Vincent, the Honourable 8ir William,

Vishindas, Mr. H.

Waghwn, Colonel W, D.

Zahiruddin Ahmed, Mr,
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NOES~—34,

Abdullah, Mr. Saiyed Muham Lakshmi Narayan
Abul Kasem, Mm{:?. med. Ma} n:l' Na Lal, Mr.

! has Majumdar, Mr, J. N,
Agnihotri, Mr. K, B. LL, Manmohandas Ramji, Mr.
Ahmed, Mr, K. Mitter, Mr. D, K,
Ahsan Khan, Mr. M. Muhammad Tsmail, Mr, 8,
Anjad-ul-lah, Maulvi Miyan. Nag, Mr. G. C.

), Mr. K, G Neogy, Mr. K. C,

Bajpai, Mr. 8. P. Pyari Ial, Mr,
Barua, Mr. D. C. Reddi, Mr. K.
Chaudhuri, Mr. N. N. Barfaraz Hussain Khan, Mr,
Das, Babu B. 8. Singh, Babu Ambika Presad.
Faiyaz Khan, Mr. M, 8ingh, Baban B. P,
Girdhardas, Mr, N. Sinha, Babu L, P,
QGour, Dy, H. 8. Sirear, Mr. N, C.
Tkramullsh Khan, M. M, Subzposh, Mr, 8. M. Z. A,
Jatkar, Mr, B. H. R. Venkatapatiraju, Mr. B,
Kamat, Mr, B. 8. Yamin Khan, Mr, M,

The motion was adopted,
Clauses 1 to 6 were then put and carried,

Mr. K. B. L. Agnihotri: Sir, I rise to move an amendment to dsuse 7
ulf1 the Bill. My amendment is to delete the first proviso whioch runs
thus : .

* Provided that the Governor General in Council may, on the recommendation of the Las
Amsoociation, declare by notification in the Gasetée of India, that the said sections shall continue
in furce for any further period specified in such notification.’

Sir, I do not agree with my friend, Mr. Price, when he says that the powers
of this Legislature should be delegated to the Lao Association or to the Governor
General in Council. ! agree so far that there may be emergent occasions when
such powers may have to be delegated, but we cannot do that on all ocoasions
and under all oircumstances. Now this Bill will be in foroe for about & years,
There will be a pretty long time before the GGovernment to ask this Assembly
for the continuation of the messure if they think it necessary. Why the
Government should take the power from now to continue this Act after 1926,
is beyond my comprehension, I therefore submit that this proviso should be
deleted, and Section 7 should stand after the deletion of this provision, Another
point is that, if we delete the first provieo, then it necessarily follows that the
word ‘ also ’ in the second proviso should be deleted.

Mr. E. L. Price: 8ir, it may remove any misconception of my view of
things if I state plainly that I pereonally support this amendment. I am
repared, I admit, to hand over a series of technical experiments to a technical
gody for 5 ycars. but I do think it is  sound thing that at the end of that
time the ingnstry should come back to us and report progress for our approval.

The Honourable Mr.C. A. Innes: Sir, this proviso, like most of this
Bill, is taken from the Indian Tea Cess Act, but I quite see the point raised
by Mr. Agnihotri and confirmed by Mr. Price. I should like to point out,
howover, that Mr. Agnihotri’s point will bo met be an amendment which
Tunderstand Mr. Rangachariar is going to move, that is to say, he proposes
to insert the words ‘ and with the previous approval of the Indian Legis-
lature’ after the words ‘on the recommendation of the Lac Association.’
T think that amendment will meet the views of this House, and 1 propose to
sccept it. I suggest, Sir, that Mr. Agnihotr should withdraw his amendment
qn the understanding that Mr, Rangachariar moves his amendment,
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Mr. K. B. L. Agnihotri: I withdraw my amendment, Sir,
The amendment was, by leave of the Assembly, withdrawn.

Rao Byhadur T. Rengaohariar: Sir, I move:

‘ That the wopds ¢ and with the ious consent of the Indian Legislature’ be inserted
between the words ‘ Association * and * declare.”

The object has already-been explained, and I need not add any words of
my own.

Mr. President : The question is s
*That in the first proviso® after the word °Association,’ the following words be

« and with the previous consent of the Indian Legialature.’

The motion was adopted.

Clause 7, as amended, was added to the Bill,
Clause 8 was added to the Bill, :
The Preamble of the Bill was put and carried.

The Hounoarable Mr. C. A. Innes: I move, Sir, that the Bill as
amended be paseed.

The motion was adopted.

THE INDIAN INCOME-TAX BILL.

The Honourable Mr. W. M. Hriley : Sir, I beg to move for leave to

introduce :
¢ A Bill to consolidate and amend the law relating to Income-tax and Super-tax.’

Sir, we are told that every family has a skeleton in its cupboard ; Govern-
ments are no doubt subject to the same provision of nature; at all events I
feel that 1 owe an apology to the House for bringing forward ome of the
skeletons of Government immediately after that feast of wisdom and flow of
soul which we have just witnessed in regard to the Lac Cess Bill.

I have no doubt there are many people, Sir, who feel that they have heard
enough of legislation about income-tax, and would be glad enough never to hear
another word on the subject. But, Sir, that cannot be. It is not ounly that
we are under an obligation to the general tax-payer to see that by no defect
in our legislation should the income-tax-payer be enabled to cscape the payment
of his just dues. It is not only that—although the ratisfaction of that duty,
incumbent as it is upon Government, may not possibly add greatly to that
widespread popularity which we know the Finance Department enjoys.
(Laughter,) Sir, we have to go further than that. We have to secure the
clearest definition in all clauses of our income-tax legislation, in order that we
may secure only that the aasessee should know exactly what obligations he has
to perform, but also that we may not leave it in the power of the Collector him-
self to exact from that assessee one single pie more than the Legislature has
intended. The utmost lucidity in expression, and the most careful adaptation
and procedure is therefore necessary in order that the assessce may know both
his obligations and his duties, and that is the reason why wvot only our
Government but every Government from time to time finds it nccessary to

®To clause 7 of the BilL
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bring its income-tax legislation up to date. Perhaps the income-tax, Sir, will
never be very popular in this country or indeed in any country, but we
huve everything to gain from securing {both certainty of assessment and eage
of collection,

These are general remarks. Lot me pass to the more precise purport of
the Bill which I place before the House. Some time ago, Sir, we found
that the Act required amendment in several respects. Let me take one case
only. A High Court had ruled that the meaning of the word ‘income,’
in the existing Act must be held to be confined to money actually or construct-
ively received. That ruling would of course have resui);ed in great embarrass-
ment and inconvenience to those concerns which keep their accounts on a
mercantile accounting basis, which goes far beyond the mere statement of
receipt or payment of cash. For that reason alone, we should have to con-
template an early amendment of the Act. Then, again, last March the
Assembly expressed a strong opinion in favour of withdrawing from the
Income-tax Collector the discretion which he now enjoys whether he should
make a reference to the High Court at the request of the assessee or not.
That was another case in which we should have been obliged to amend the
Act, for 1 gave an undertaking last March that we would, as far as pos-
sible, give an unrestricted right of reference to the High Courts. Then, again,
the House will perhaps remember that some time ago the Indian represen-
tatives came to an agreement with the Home authoritics on the vexed
subject of the collection of double income-tax within the Empire. They
agreed, that in respect of income-tax levied both in the United Kingdom
and in India, there should be deducted from the appropriate rate o% the
United Kingdom income-tax the whole of the rate of Indian income-tax
charged in respect of the same income-tax, subject to the limitation that
the relief given by the United Kingdom should not exceed one half of
the rate of the United Kingdom income-tax to which the individual tax-
payer might be liable.  Under this arrangement, any further relief
necessary would have to be given by India, and it is neeessary that
we should put before the House legislation giving effect to that agree-
ment. I may say that it is not contemplated that at present this concession
will involve any loss to the revenucs of this country. I have given these facts
as typical instances of the circumstances which in any case would have forced
us to propose a modification of our existing Act. But when we came to
examine closely into the Act we found that the requirements of the case,
as a matter of {not, proceeded much further, We have now, as the House is
aware, a growing expert staff ; we have indeed lately made great efforts to
increase both the quantity and quality of that staff.  Thoy, as the result of
their experience of the working of the 1918 Act, pointed out to us many ways in:
which the Act required. amendment in the interests not only of the State but
of the assesseo himself. We, therefore, proceeded to a thorough revision of the
Act, but in doing =0 did not confine ourselves to consulting our own experts.
We appointed local committees in each of the major Provinces, to put forward
suggestions for the amendment of the Act and to consider as far as possible
what form the exact amendments should take. 1 want to pay here, a tribute
of fmtitude to the many gentlemen who gave us the benefit of their advice
and their experience whif; serving on these committecs. “We then collected the
recommendations of the local committees, and we asked each committee to
send representatives to Simla to constitute a Central Committee further to
consider the reports, It is as the result of the deliberations of that committee,
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which I think owes muoh o the guidance and the industry of my friend,
Mr. Sim, that we now place tho Bill before you to-day.

Well, Sir, 0 much for the reasons which prompted us to put forward
s somewhat complete revision to the Act wnd -for the p: ure whiok
wa have adopted I have given the Assembly the benefit of a very full State-
ment of jects and Reasons attached to the Bill. 1 need there-
fore, only refer to one or twoof our major propesitions. Talke the first.
‘We prepose to do away with the existing system of adjustment. That systom,
whieh was introduced in 1918, is no doubt an ideal procedure. A previsional
assessmont ¥ made on the basis of the income of the previous year, and an
adjustment, is subwequently mgde when the full incoume of that vear has been
ascertained. But, like many ideal systems, it is ditficult to work in practioe.
I know that it still has many supporters, particularly among chartered aceount-
apts ; but our expericnee is that the ordinary assessce, even if he understands
the system-—and there are not many of them who do understand it—nevertheless
heartily dislikes it. We propose, therefore, to amend the Act in this respect,
returning -to the old syetem of assessment on the previous year’s income with-
out adjustment. The second pro is to do away with the distinction be-
tween registered and unregistered firms. 1am not going into the somewhat
long history that lies behind that distinction. The reason why we have decided
to do away with the distinction is the difficulty felt by firme who have to pro-
dag evi of partnerships in order to get the benefit of the existing law
relating to registered firms. The cffect of doing away with the distinction will
be even more apparent in desling with super-tax, for in this respect we propese
simply to tem each of the t.Eartnem of a firm to super-tax instead of taxing the
firm itaelf. 1 come to a third point. As the House knows, the maintenance of
onr grewing income-tax departraents has hecome almost entirely a charge on
the centpal revenues, and we think it right that those departments should be
given a statatory position both in to the Central (Government and also of
coaswe by implication to this House which has provided funds for their mainten-
ance. Bubthe case goes somewhat further than this. At present the law provides
that Local Governments shall frame rales under the Act, interpret, and adminis-
ter the Act. We have found a very gemeral feeling throughout India that the
making of rules, the administration of the Act and interpretation of the rules
should be kept in the hands of a central body. 1t is felt on many important
ints, and I might instance herc the rules relating to the depreciation of
ildings and machinery, that there should be an identical p ure through-
out 1 We have found distinct dissatisfaction with the fact that thr:niw
is ai presemt inm{:reted by a large number of chief revenue authoritics, who,
woll acqpuinted as they may be with revenue law, have not, in every case
studied very exhaustively the practice and law relating to income-tax. We
therefore propose now: to centmlise the administration of the income-tax law
and. to issue all rujps thereunder from the Government of India itself. But I
wamn the Assembly thaf il we were to carry out this work effectively, it will
be nposesary to appoint some central income-tax authority of our own., It is
imponsible for us to,administer this groat and growing subject from the Sec~
retariab. We need mn officer who can not only advise on the work of the.
provineia] departiments, but also remain in close touch with' commercial bodies
and with the intepests mainly affected by the tax. That can culy be done by
& whole-time offices who: has oppertunities.of touring: throughoup the yoar,
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These then are our main proposals ; T am not going to trouble'the House
with eny further details except in one respect. I stated that'it was necessary
that we should have to amend our Act not only in the interests of the State
but also in the interests of the assessee, a.nd¥ shall merely give a short list of
the points in which we believe that the Bill as now drafted by us will materially
ease the burden of the assessee himself.

Mr. President: Order, order. If the list is reafly short, I can allow the
Honourable Member to read it. The Hononrable Member has had a certain
allowance slready over his time and I cannot allow very much more.

The Honourable Mr. W. M. Hailey: Then I do not propose to read
the list. 1 regret that 1 did not observe the progress of time; and, in any case,
full details of what I was about to give the House will be found in the
Statement of Objects and Reasons. But if you will allow me, Sir, I will
only make ome remark in conclusion in reference to the form of the Bill
that we have put forward. It is a Bill which provides for procedure and
definition only. It contains no schedule of rates, and in itself therefore it
imposes no taxation. The result of thatis that the rates will every year
have to be impesed and any important substantial changes will have to be
effected through the medium of a Finance Bill, as in England. I need
not point out to the IHouse (particularly to those who have studied the
bistory of Taxation Bills as passed by representative {Assemblies) the full
constitutional effect of the change we now propose to introduce; but I
would ask the House to mark this aspect of the Bill because I think the
recognition of its nature may perbaps influence their decision when I
come at a subsequent stage to propose a reference to Select Committes. For
the present 1 merely seek to introduce the Bill, undertaking at the same
time that it shall be given a very wide circulation throughout the country
in order that the House may have an opportunity of considering the criticisms
put forward in the country when we take the ﬁill into consideration. This,
1 hope, we shall be onsbleg to do in the next Session,

The motion was adopted.
The Honourable Mr. W. M. Hajley : I now introduce the Bill,

THEINDIAN CONTRACT (AMENDMENT) BILL.
Dr. H. 8. Gour : Sir, I rise to move for leave to introduce :
¢ A Bill further to amend the Indian Contract Act, 1873’

and, in doing so, I should like the Honourable Me.mbers to correct a
typographical error which occurs in the copy of theBill which has been supplied
to them. The amendment should be ;

*30-A. Anagreomont whereby a person promises to give imformationor supply funds.

for the maintonance of litigation or actively fo assist in the recovery of property in con-
sideration of receiving a share of such property or of the proceeds of such litigation is void,

As I have stated in the Statement of Objects .and Reasons appended to
this Bill, it is primarily intended to prevent gamble in Litigation. Honourable
Members will ensily remember cases after cases which have attracted the
attention of the c{»m in which persons other than Joms: fidclli':i?mts are
arryed on eithier side to maintain suits in which they' have noreal interest
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beyond sharing ¢he spoil of the litigation. The ordinary instance that 1 may
present to the House is & zemindar who dies leaving valuable property.
Speculators on either side come on the scene.  One aids and abets the chr:mnt
and aaother undertakes to provide for the defence, and these outsidems
stipulate with their respective clients for a share, sometimes a considerable
portion of the estate, as their price in case of success ; the result being that
this litigation is carried on, not by the dond fide claimants themselves but by
hired for the purpose, and the price for which these persons lend
themselves out is a portion of the valuable estate. The urts find
that this kind of litigation is an encouragement of perjury, fraud and fabri-
cation of evidence and documents and the real issue: are masked in this legal
gawe of battledore and shuttlecock with the aiders and abetters of litigation
carried on in Court. In England, this specics of gambling in litigation is
suppressed by the criminal law and is an indictable offunce. In this country,
an cffort has been made to suppress this species of gambling by bringing it
under the general Section 23 of the Indian Contract Act as an agreement
opposed to public poliey. But it has been recently laid down by the Privy
Council in 1. L. R. 85 Cal. 420 that the English law of champerty and main-
tenance is not the sa'ne as the Indian law of unlawful contracts as opposed to
public policy, and this has induced me to draft this small Bill with the object
of bringing the Indian Contract Act into line with the English law. 'The
Honourable Members will sce that I have inserted a proviso to except from the
eration of the rule a dond Ade purchase of p y in suit; The intention
is not that any estate which is in‘suit should not be the subject matter of
transfer. The objeot is to keep out an intermeddler in the suit, a person who
is not interested in the result of the litigation but purchases a portion of the
property as a recompense either for the assistance that he renders or for the
money which he supplies and in this way interesting himself in the result of
then?tigsﬁon. He suborns evidence, fabricates documents and renders the
litigation as obscure to the real imsue as ible. I shall not detain the
House any longer and I hope that this salutary measure of legal reform will
meet with the acceptance of the House.

Mr. C. 8. Subrahmanayam : Sir, I oppose the motion. The English
law should not ap lﬁ to India, and I think that the doctrine that these tech-
nical provisions OP Snglish law should not be allowed to apply to Indian condi-
tions 18 very sound. 1f we begin to introduce this ‘technica{) law into India, it
will only result in another oppressive and fresh crop of litigatidn. At present
the Courts bave ample discretion in finding for themselves whether a particular
contract with a litigant is good or not, rensonable or unreasonable.

In any event even if this becomes law, the Courts certainly have a
certain amount of discretion, and after all it is a question of the surrounding
circumstances and the conditions of the parties entering into the contract that
will always have to be considered in the exervise of the discretion of the
Court. If you introduce such alaw into this country, there will be obvious
disadvantages for people who have great difficulty in establishing their rights
to pro};erty to which they are rightly and legally entitled. Now without outside
help of money and of all things which go to work up a case, it is difficult
here to establish a claim. In England, there is & large body of lawyers who
under the rules regulating costs can in a way support litigation, I mean attorneys
and solicitors, but in such a class does not exist. . Whether it wo uld,,bo.m
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advantage for such a class to exist here is not my point now, But there are
people, 1lliterate and ignorant and a large olass of women, who have rights
which they find it dificult to establish, and they must necessarily resort to and
obtain outside help. Therefore, the introduction of such a law into India, while
it cannot put down secret contracts, will only stimulate or createa further
orop of suits and cases. There is a proviso, but the proviso practically eats up
the clause. If it is an agreement to share, you go intothe question of bond
Jides. There you have to submit the righteousness of that agreement to the
decision of the Judge who tries it. There1s a good deal of discretion and latitude
allowed to the Judge : and, with the system of appeals, and in view of the
exercise of discretion, it is quite enough. The existing law is quite sufficient to
meet the evil which my Honourable friend says isreported to be notoriously rife.
We have not got definite evidence that in particular provinces such cases have
cropped up. There is no advice given to the Government of India in the shape of
reports from Local Governments or the High Courts that such a law is neces-
sary. Ifso, itis not proper that the Assembly should think of adding to
the law. But is there evidence of such cases being rife in our personal
experience as practising lawyers ? We have in many cases come across some
very bad cases, but that will never justify our trying to enact a law on the
basis of a case or two spread over a number of years and place it on the
Statate Book. This would also direct the attention of active minded men
to rush to courts, and would only stimulate litigation. Further, I think, we,
a8 ordinary people, interested in seeing to the putting down of litigation,
should not multiply illegalities ; that is what I say, statutory illegalities, and
thereby give food for active-minded people to start litigation. On principle, I
oppose the introduction of this Bill.

Mr. President: The question is:
¢ That leave be given to introduco a Bill further to amend the Indian Contracts Act
1872/
The motion was adopted.

Dr. H. 8. Gour: I now introduce the Bill.

MESSAGE FROM THE COUNCIL OF STATE.

Mr. President: A Message has been received from the Secretary
of the Council of State, which the Secretary will now read.

Secretary of the Assembly : Sir, the Message runs as follows :

‘Tam directed to inform the Secretary of the Legislative Assembly that the following
motion was carried in the Council of State at their meeting on the 19th September, and to
request the concurrence of the Legislative Assembly in tho recommendation contained
therein, namely, that this Council do recommend t» the Legislative Assembly that the Bill
further to amoend the Code of Criminal Procedure, 1898, and the Court Fees Act, 1870, be
referred to a Joint Committee of this Council and of the Legislative Assembly, and that the
Joint Committece do conaist of 12 Mombors.’

Mr. President: The Message will be laid on the table. This House now
stands adjourncd to Tuesday, the 20th September at 10-30 a.m.
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